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LOK SABHA DEBATES

+ LOK SABHA

Wednesday, March 2, 1994/
Phalguna 11, 1915 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS
[English]
Capacity of BHEL

*104. SHRIMATI GEETA
MUKHERJEE: Will the PRIME MINISTER
be pleased to state:

(a) whether the capacity increase
planned during the Eighth Plan for BHEL
has been scaled down;

(b} if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT ~ OF  INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) BHEL's plan for
capacity increase during the Eighth Plan
period has not been scaled down.

(b) to (c). The question does not
arise.

SHRIMAT! GEETA MUKHERJEE: |
would like to know whether the hon. Min-
ister is aware that “The Economic Times",
New Delhi edition, on 13th January, 1994
came out with a report tited "BHEL re-
sponding to change" and observed that
the capacity increase planned for the
Eighth Plan has been scaled down from
38,000 MW to 30,000 MW in this Eighth
Plan period. If so, what is the reaction of
the hon. Minister?

[Translation]

SHRIMATI KRISHNA SAHL Mr.
Speaker, Sir, | have told in my reply that
no cut has been made in the funds meant
for B.H.E.L. during Eighth Five Year Plan.
There is no proposal to increase its ca-
pacity as it is sufficient to fulfil the demand
of the country. A target of 30,000 MW has
been fixed for Eighth Five Year Plan. The
B.H.EL. is tully capable to meet the
demand of the nation.

[English]

| have already mentioned in my an-
swer that BHEL's plan for capacity in-
crease during the Eighth Plan has not
been scaled down. The capacity of BHEL
is 6,000 MW per annum. There has been
no increase in capacity in power sector
beyond 6,000 MW as the existing in-
stalled capacity was enough to meet the
demands of the country's power sector
during Seventh Plan and Eighth Plan.
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SHRIMATI GEETA MUKHERJEE:
My question has not been replied. | said
that this has appeared in The Economic
Times. | referred to it. If she wants to see
it, | can show her. A responsible newspa-
per like The Economic Times has, in so
many words, indicated what is the de-
crease in the capacity increase in the
Seventh Plan and Eighth Plan.

MR. SPEAKER: You shall have to
depend on the Minister's statement on the
floor of the House.

SHRIMATI GEETA MUKHERJEE:
Let her say ‘'yes' or 'no'. Let her say that
this report is wrong.

MR. SPEAKER: She has said that
the capacity increase has not been scaled
down.

SHRIMAT| KRISHNA SAHI: | am
saying about BHEL. The question per-
tains to BHEL. But the Hon. Member is
asking a general question. (interruptions)

MR. SPEAKER: She has very cate-
gorically stated that in the Eighth Five
Year Plan, it has not scaled down.

SHRIMATI GEETA  MUKHER-
JEE:That is exactly what | am saying.

Is it not a fact that the BHEL order
book position —I| am asking in relation to
what she has said—is sloping down
gradually? It is not 44 per cent of the total
project order during the Eighth Plan
against 77 per cent during the Seventh
Plan and 85 per-cent of the preceding
plans. I so, what is the reason for this?

[T ranslatlon]

- SHRMAT! KRISHNA SAHI: Wir.
Speaker, Sir. whaf is publlsrred IIT news-’

papers... finterrupfions)
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SHRI BASUDEB ACHARIA: Do {ou
have anything to say?

SHRIMATI KRISHNA SAHI: That is
what | am telling you...(Interruptions)

MR. SPEAKER: She is asking why
the order has come down.

SHRIMAT! KRISHNA SAHI: She
has referred to The Economic Times. | am
replying the same question...
(Interruptions) Have some patience
to listen. The capacity utilization is not de-
creased on the basis of orders.

[English]

The capacity utilization of BHEL in
coming years...

MR. SPEAKER: She is not on ca-
pacity utilization. She is asking why the
order has come down.

[Translation]

SHRIMATI KRISHNA SAH!I: The
position of orders has improved a lot.
Some drawbacks were there but that is
due to bilateral approach. The country
was facing resource crunch. It has led to
some diversifications but | can claim that
there has been a lot of improvement in
the situation and we have achieved suc-
cess in other spheres also. | can say this
much that since Fifth Plan onward we
maintained this progress and there was a
rapid progress in the production. We re-
ceived orders in good numbers because...

[English] ‘

Capacny utilization of BHEL in
coming years in the contex( ‘of firm Orde'rs
i§ projected as follows: '
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MR. SPEAKER: She is not asking
that. You have already given the informa-
tion that funds are not available so orders
are not given.

DR. R. MALLU: | would like to know
what steps the Minister is taking to im-
prove the posttion of getting orders from
the foreign countries.

MR. SPEAKER: He is asking: Are
there any steps being taken to get more
orders from the foreign countries?

(Interruptions)

MR. SPEAKER: One Bihar MP is
trying to disturb the other Bihar MP.

[Transiation]

SHRIMAT! KRISHNA SAHL: | do not
want to give answer to Shri Nitish ji and
other colleagues as they know my inten-
tions very well in this regard.

[English]

BHEL is adopting following strate-
gies to improve its order book position.
Diversification into new areas where
BHEL's existing infrastructure could be
gainfully utilised. It has already introduced
projects like gas turbine. AC Locos etc.
some new projects like percolating flu-
idised bed boilers, stimulaters. electric
generators etc., are in the process of in-
troduction; exploring the possibility of pro-
viding financial support to power projects
on selective basis and entered into joint
ventures.

SHRI BASUDEB ACHARIA: | would
like to know whether if is a fact that be-
cause of foreign investment in power
sector, the capacity of BHEL will not be
fully utilised in future.
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[Translation]

SHRIMAT! KRISHNA SAHI: There
is nothing like ceasing of its capacity
utilization in future. We have chalked out
a full programme for capacity utilization
and | wished to say only this much.

[English]

The capacity of power generating
equipment is not adequately utilised at
present. Its future is not bleak, as it is
diversifying into new business areas.
Also, some major orders for power pro-
jects and business from private foreign in-
vestors are expected.

[Translation]

As | have told you we are going for
joint ventures and

[English]

Equity participation with multina-
tional companies in areas of mutual inter-
est, latest technology and investment will
come. BHEL will provide technically
trained human resources and indigenous
facilities.

SHRI NIRMAL KANTI CHATTER-
JEE: | will slightly phrase his question a
little differently. We are inviting foreign in-
vestment in the power sector. The foreign
investors are bringing in power ma-
chineries from outside and, therefore,
there is no order for BHEL. Is it true or is it
not true? The more you go in for foreign
investors, the less will be the orders for
BHEL in the power sector. Is this true or
not?

[Translation]

SHRIMATI KRISHNA SAHI: No, Mr.
Speaker, Sir, itis not so.
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[English]

SHRI MURLI DEORA: On the same
lines, 1 was wanting to ask a question. |
would like to know whether the Govern-
ment has given any directives or guide-
lines to the energy department to buy
these equipments from BHEL which are
manufactured in India and which are of
the same capacity and the same techno-
logy. | would like to know whether the
Government is giving any directives or
guidelines to these multinational compa-
nies which are coming up in the power
sector that they should buy from BHEL
because it already has a spare capacity to
manufacture them.

[Translation]

SHRIMATI KRISHNA SAHI: The
Government aims at making BHEL inter-
nationally Competitive and in this direction
whatever...

MR. SPEAKER: The question is
whether the foreigners who are coming
here are required to purchase equipments
from BHEL?

SHRIMAT!I KRISHNA SAHI: It is
essential because we are going to make
BHEL an Intemnationally competitive orga-
nization.

SHRI ATAL BIHARI VAJPAYEE:
Mr. Speaker, Sir you have done a good
job by making her to give a clear answer
in this regard. The foreigners, who wish to
invest in the power sector here are im-
posing many conditions. One of them is
that they will bring their own equipments.
Then what is the policy of the Govern-
ment in this regard:

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, this question relates to a
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public sector unit BHEL. The Govern-
ment, under its new industrial policy in-
tends to make public sector self reliant
and globally competitive. Under its policy,
the Government do not want spoon feed
it. That is why we want to make BHEL
globally competitive. (Interruptions)

SHRI CHANDRA JEET YADAV:
Sir, we are not getting a clear answer. At
least we should get a clear answer.

[English)

SHRI BASUDEB ACHARIA: She
has not replied pointedly.

SHRI CHANDRA JEET YADAV:
Sir, no clear answer is forthcoming.

[Translation]

SHRI RAM VILAS PASWAN: Why
the Prime Minister is not present in the
House for replying such questions. The
Prime Minister should be present here.

[English]

MR. SPEAKER: He has informed
me tnat he is not well today.

(Interruptions)

MR. SPEAKER: Why do you not
understand that we are discussing the
entire Budget and you could take up this
issue at that time?

Conference of Panchayati Raj
Legislation

+
*105. SHRI DEVI BUX SINGH:
SHRIMATI BHAVNA
CHIKHLIA:

Will the PRIME MINISTER be
pleased to state:
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(a) whether a confererice of Minis-
ters and Secretaries in-charge of Pan-
chayats was held in July, 1993 to discuss
the Panchayati Raj Legislation;

(b) whether it was decided in the
said conference that new legislation in
this respect would be placed in the State
Assemblies;

(c) whether a number of States
have not introduced such legislation so
far;

(d) if so, whether the Union Gov-
ernment have drawn the attention of the
State Governments for slow progress in
implementation of the Panchayati Raj
legislation;

(e) if so, the reaction of State Gov-
ernments therefor; and

(f) the action plan being considered
by the Union and State Governments to
implement the Panchayati Raj legislation
all over the country?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) Yes, Sir.

(b) It was recommended in the
conference that new legislation would be
placed before the respective State As-
semblies.

(c) The States are required to enact
legislation on Panchayats before 24th
April, 1994. However, some States have
already enacted necessary legislation.

(d) to (f). The Union Government is
actively pursuing and monitoring the
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progress made in the matter with the
State Governments. The State Govemn-
ments have agreed to enact necessary
legislation before 24th April, 1994 and
have already taken steps in this direction.

[Translation]

SHRI DEVI BUX SINGH: Mr.
Speaker, Sir, | would like to know from the
hon.Minister about the tenure of these
Panchayats and the special powers that
will be given to them? Secondly, is it a
fact that status-quo in North-Eastern
States will be maintained. It is a good step
but why is it not being implemented all
over the country?

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, as per the laws enacted by
virtue of constitutional amendments, the
Panchayats will be elected for a period of
five years. Two types of powers have
been given to them. The constitution has
given them a right to chalk out plans for
gram panchayats and implement them.
According to the 11th Sehedule, which
has been added to the constitution, there
are 29 items on which gram panchayats,
village committees and 'Zila Parishads'
and all these powers can exercise their
powers in accordance with the State
rules. So far as North-Eastern region is
concerned, the situation there is little dif-
ferent. For example, presently for
Meghalaya, Mizoram and Nagaland this
law, instead of being mandatory, has
been made optional. If the government of
any of these states desire, this law can be
implemented there after having got it
passed by the Assembly. | believe that
efforts are underway to enact this
legisiation in the rest of North-East States
also. And we expect that they will
implement it properly.
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SHRI DEVI BUX SINGH: Is it a fact
that the Ministry of Rural Development is
formulating a programme with a view to
impart training to the members of Pan-
chayati Raj institutions. If so, by what time
it is going to be formulated?

SHRI RAMESHWAR THAKUR: Ar-
rangements have been made on large
scale for imparting training to the elected
representatives of the Panchayats. We
have entrusted this work to three big Insti-
wtes namely, National Institute of Rural
Development, Lal Bahadur Shastri
Academy of Administration Mussorie and
Indian Institute of Public Administration,
Delhi. They have been asked to provide
training to the trainers first. The essentiat
programme, duration and procedure have
been deterinined and sent to all the
States. 150 such Institutes of the country
have been identified to undertake this
work in various States. The Central Gov-
emment has decided to provide 50%
funds to those voluntary institutions which
propose to make special arrangements
for imparting training to women and peo-
ple belonging to Scheduled Castes and
Scheduled Tribes. Some States have
taken up this work on a large scale and
other States are being urged by us to ini-
tiate it.

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, India is mainly an agricul-
tural and rural country. Though Gandhiji
had also recommended the setting up of
Panchayati Raj System, yet it could not
be implemented. Similarly, in Gujarat, Shri
Balwant Rai Mehta had also recom-
mended this system and Shri Ambedkar
had also advocated for it but nothing
could be done in this regard until now.
Now, it is going to materialise. It is a
matter of joy that we are going to have
Panchayati Raj System. The Govemment
has conceded that 1/3rd of the seats will
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be reserved for women. But at the sama
time this is also correct, as it was raised
during the Zero Hour yesterday, that
women are being tortured and are being
sexually assaulted. Therefore, it is a
good step that 1/3rd of the seats have
been reserved in Panchayats for women.
| would, therefore, like to know from the
hon. Minister whether all the States have
accepted it and what are the details of
those new recommendations which have
bezn accepted?

MR. SPEAKER: All these points
have been incorporated in the Constitu-
tion.

[English]

SHRI MRUTYUNJAYA NAYAK: Sir, it
is a welcome step that some State As-
semblies are supposed to introduce this
Bill. But there are some controversies.

I want to know categorically from
the Minister. In view of the Fifth Schedule,
will the Panchayati Raj constitutional
amendment be applicable to reserved
category, that is, Schedled Castes and
Scheduled Tribes districts?

SHRI RAMESHWAR THAKUR: Sir,
the Panchayati Raj eonstitutional
amendment has provided for mandatory
provisions which are contained in the
constitutional amendment itself. All the
States are required to follow them. And
they have agreed for ratification of the
constitutional amendment in their Assem-
blies. There is no difficulty on that.

So far as the other areas are con-
cerned, | have mentioned earlier that ex-
emptions are available to certain States.
There are exemptions to Fifth Schedule
areas. Those exemptions will be given by
the respective State Governments.
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SHRI VIJOY KUMAR YADAV: Sir,
the States are required to enact legisla-
tion on Panchayats before 24th April,
1994.

[Translation]
S

24th April, 1994 has been fixed as
the deadline and all the State-Govern-
ments are going to enact Panchayati Raj
Laws by retifying the Constitutional
amendment. Will the Central Government
make efforts to ensure that all the States
broadly enact an uniform law? In spite of
all this efforts are still being made to put
off the elections.

MR. SPEAKER: No, it is in the
Constitution.

SHRI VIJOY KUMAR YADAV: But
how is the Government going to ensure
that elections are not put off?

MR. SPEAKER: There is a provi-
sion for that in the constitution and if a
State Government refuses to work
accordingly, then it can even be dis-
missed.

SHRI VIJOY KUMAR YADAV: Is
the Central Government monitoring the
enactment of the laws to ensure that there
is broad uniformity in this regard.

SHRI RAMESHWAR YADAV: The
Central Government had convened a
conference of Ministers and Secretaries in
charge of the Panchayati Raj System on
3rd July, 1993. It was inaugurated by the
Hon. Prime Minister and the representa-
tives of.all the States approved 15 pro-
posals in it. One of the proposals says
that as far as possible, the work will be
done only according to the properly
passed legislation. A draft of the
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legistation has been sent by the Institute
of Rural Development, Hyderabad also to
all the States, according to which the
State Governments would function at their
own discretion and would even be able to
incorporate an Amendment on their own
behalf. Besides a sub-committee of 7
States have been constituted and its two
meetings have been held. The
discussions on the point of having a
uniform policy have been held and the
powers given to the State Governments in
this regard are also uniform. It is being
considered as to how powers should be
given to the Panchayats within the
purview of the State laws. We have been
receiving satisfactory reactions from all
States in this regard and these measures
are being accepted.

[English]

SHRI D.K. NAIKAR: Sir, is the Min-
ister aware that Karnataka State has al-
ready passed a legislation in consonance
with the constitutional amendment but to
implement that legislation, they have not
identified the backward classes as they
have given a provision in the Act for 33
per cent reservation for backward
classes, 30 per cent reservation for
women and 18 per cent for Scheduled
Castes? Without identifying the backward
class people, they have held elections for
village panchayats. The difficulty was not
a single backward class man who really
deserved it was able to win even one
seat. Therefore, when such is the failure
of that State Government, what is the di-
rection to be given by the Central Gov-
ernment to implement the Act in its own
spirit?

[Translation]

SHRI RAM VILAS PASWAN: The
Government of Bihar has done it..
(Interruptions)
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[English]

SHRI RAMESHWAR THAKUR: So
far, Kamataka is the first State which
passed the amendment in May, 1993.
They have conducted elections recently
and so far, our information is that 33 per
cent quota of reservation for Backward
Classes have been observed by the State
Governments and elections have taken
place. There have been no difficulty in re-
gard to the reservation of the Backward
Classes or in holding elections. | am
happy to say that, in Karnataka, instead of
33 per cent reservation for women, even
for general seats ladies have contested
elections and 43 per cent of ladies have
been elected in the recent elections.

[Translation]

SHRI HARISINH CHAVDA: Mr.
Speaker, Sir, as per the reply given to the
question, several States have taken steps
in this regard and have fixed 33 per cent
reservation for women. Has any women
organisation demanded for increase in the
percentage of the reservation to 507

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, no such demand has been
brought to our notice.

SHRI VIRENDRA SINGH: Mr.
Speaker, Sir, attention has been paid to-
wards rural development by delegating
more powers to the Village Panchayats in

Panchayati Raj Legislation. Rural
development is linked with self-reliance
and development of cottage and village
industries. Will not the State Govemn-
ments, therefore, pay attention towards
the development of industries. Whether
for the development of the village princi-
ples cf indigenous industries and self-re-
liance... ‘
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MR. SPEAKER: No.

(Interruptions)

SHRI  NITISH KUMAR: Mr.
Speaker, Sir, one part of the question,
relates to the implementation of the Pan-
chayati Raj Legislation. There are two as-
pects; firstly the State Governments may
enact the laws related to the Panchayati
Raj through the State Legislatures ac-
cording to the provisions of the constitu-
tion Amendment. Secondly, these Pan-
chayati Raj institutions should be duly
elected under the Panchayati Raj Legisla-
tion. | would, therefore, like to know as to
how long it will take to hold Panchayat
elections in the States, where elections
are due and the Panchayati Raj Legisla-
tion has been amended according to the
Constitution Amendment?

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, this law has been amended
in eight States, five States have intro-
duced the Bill for this purpose in their As-
semblies. The remaining States will get
this Bill passed by 31st March or in the
budget session. In many States like Kar-
nataka the process of elections has been
completed while in other States it is being
completed. We are hopeful that the elec-
tions will be held there according to law.

[Translation]
Earthquake Prone Areas
4
*106. SHRI MAHENDRA KUMAR
*SINGH THAKUR:
SHRIMATI VASUNDHARA
RAJE:

Will the PRIME MINISTER be
pleased to state:



17 Oral Answers

(a) whether the Government have
identified the earthquake prone areas in
the country;

(b) if so, the details thereof, State-
wise;

(c) whether the Government pro-
pose to set up seismological observato-
ries at these places; and

(d) if so, the steps taken in this re-
gard so far?

[English]

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF .STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINIS-
TER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI): (a) to (d). A
Statement is laid on the Table of the
House.

STATEMENT

(a) and (b).Yes, Sir. As per seismic
zoning map published by the Bureau of
Indian Standards, the country has been
divided into five seismic zones. Zone V is
most vulnerable to earthquakes while the
Zone | is the least. Zone V covers areas
in Jammu & Kashmir, Himachal Pradesh,
U.P.Hills, Rann of Kutch, North Bihar,
entire NE Region and Andaman &
Nicobar Islands. Zone |V largely covers
the states of Jammu & Kashmir, Punjab,
Haryana, Himachal Pradesh, State of the
Capital Region of Delhi, North U.P., Bihar,
West Bengal, Sikkim, Parts of Rajasthan,
Gujarat and Maharashtra. Best of the
country falls under seismic zones Iil, |
and | which are comparatively less
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seismic. As per practice the seismic
zoning map is periodically updated.

(c) and (d). A network of
Seismological Observatories is already
functioning at these areas. Further, a
major upgradation of the seismological
network has been planned. .

[Translation]

SHRI MAHENDRA KUMAR SINGH
THAKUR: Khandwa district in Madhya
Pradesh has been experiencing tremmors
for the last two months. Dadrikalan,
Sarola and Shedergaon are more af-
fected. Whether the Government contem-
plate to set up seismological observato-
ries in such areas.

SHRI BHUVNESH CHATURVEDI:
The Government are aware of it and a
seismological observatory is going to be
set up there.

SHRI MAHENDRA KUMAR SINGH
THAKUR: What precautions have been
taken by the Government in the earth-
quake affected areas and what sort of aid
is being given there?

MR. SPEAKER: Rehabilitation is a
separate issue; it is not relevant to the
question.

[English]
Rehabilitation is a different issue.

SHRIMATI VASUNDHARA RAJE:
Recently, to be precise, in October 1993,
the seismologists have stated that not
enough money is being spent on upgra-
dation and modemisation of the seismic
laboratories. They have also stated that
there is a plethora of laboratories which
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should be made more effective. They are
also seriously worried about the fact that
no studies are made of the Deccan fault. |
would like to know from the Government
what they intend to do about the setting
up of effective laboratories in such sensi-
tive places. How much more money do
they intend to spend in this regard? And
what institutional coordination exists be-
tween these laboratories and State Gov-
emments?

SHRI BHUVNESH CHATURVEDI:
Mr. Speaker, Sir, we do admit that these
laboratories were not that ideal and are of
not much help. But after the recent obser-
vations, we have been trying to
strengthen and enrich them so that they
can meet the present requirement. Right
now, we are not in a position to give the
details on the actual amount of money to
be spent.

SHRIMAT! VASUNDHARA RAJE: .
asked about the coordination between the
State Governments and the laboratories.

SHRI BHUVNESH CHATURVEDI:
There is coordination among the laborato-
ries and the States. The Department is
coordinating it. (/nterruptions)

DR. VASANT NIWRUTTI PAWAR:
Mr. Speaker, Sir, the seismic zone map is
published by the Bureau of Indian Stan-
dards. | would like to know from the hon.
Minister in which year this seismic zone
map had been published. | ask this
question because Maharashtra has been
placed in Zone 4. But in fact, in the recent
earthquake in Marathwada, Latur and
Osmanabad, it is found that Maharashtra
is the maximum earthquake-prone area in
India. Is the Government going to ask the
Bureau to revise the seismic plan?

MARCH 2, 1994

Oral Answers 20

SHR! BHUVNESH CHATURVEDI:
The seismic zones are constantly
chanded. At the present juncture, after the
Latur earthquake, we are re-examining all
these aspects. We hope we will be able to
do it soon.

[Translation]

KUMARI UMA BHARTI: Generally
occurrence of earthquake cannot be
known in advance. Few days back, there
was a report in the newspapers by a
group of scientists, that it can be known
one minute in advance. Whether the hon.
Minister is aware of it, so that at least the
people could out of their houses?

SHRI BHUVNESH CHATURVEDI:
What can be done in a minute ?
(Interruptions)

KUMAR! UMA BHARTI: Many lives
could have been saved if such an
information had been there in Latur.

MR. SPEAKER: Rats and snakes
etc. come out of their burrows.

SHRI BHUVNESH CHATURVEDI:
Many views and observatjons are being
expressed but it is true all over world that
no concrete information can be given in
advance.

[English]

SHRI PRITHVIRAJ D. CHAVAN:
Sir, the Bureau of Indian Standards has
published various standards for seismic
zoning. The Latur earthquake has proven
those maps wrong and there is a task
going on to completely remap the whole
area. The Department of Science and
Technology is also establishing a grid of
seismological laboratories throughout the
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country. My question is, when will this en-
tire grid of observatories be established in
the country. Without these seismological
laboratories being in place and giving
enough information to the scientists, how
can mapping be completed? And, by what
time mapping is excepted to be com-
pleted? \

SHRI BHUVNESH CHATURVEDI:
As | submitted earlier, laboratories are
being established and at most of the
places they have been established. We
are enriching and updating these institu-
tions.

SHRI MUMTAZ ANSARI: The entire
country has been divided into five seismic
zones. North Bihar falls under Zone V.
which is a very vulnerable and dangerous
zone and the entire Bihar comes under

Zone IV, which is the second most vul-
nerable and dangerous zone. | would like
to know from the hon. Minister whether
any major upgradation plan has been en-
visaged by the Ministry for upgradation of
seismological observatories in Bihar; if so,
what is the amount earmarked for that.

SHRI BHUVNESH CHATURVED!:
Sir, | just do not have the information for
Bihar. In a general way | may submit that
laboratories are being established. | will
certainly pass on the specific information
to the hon. Member. (Interruptions)

MR. SPEAKER: He will give you the
information.

[Translation]

SHRI RAM NAIK: Mr. Speaker, Sir,
everyone, including your goodself is
aware of the fact that tremmors had been
felt in Latur for nearly one year prior to
this earthquake.  Whether it is our fault
that the Government could not get the in-
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formation even after these tremmors.
Now, whether the government has
thought in this direction that some per-
sons may be responsible for it. Of course,
after the installation of the machines the
position will be more clean but would the
Government look into this aspect as to
why the machines have not been installed
and who are responsible for this?

[English]
MR. SPEAKER: There is no tech-
nology to know it in advance.

SHRI NIRMAL KANTI CHATTER-
JEE: Are you replying it as a Minister of
Science and Technology?

MR. SPEAKER: These are estab-
lished facts. We should know them.

SHRI CHANDRA JEET YADAV:
Sir, after this serious earthquake in Maha-
rashtra and later on frequent occurrence
of earthquakes, there was a popular de-
mand from the people of Maharashtra that
Japanese experts and also experts from
other countries should be invited and they
should work jointly. Did the Maharashtra
Government recommend Government of
India to invite foreign experts to Maha-
rashtra?

SHRI BHUVNESH CHATURVEDI:
Just now | do not have that information.

MR. SPEAKER: They have come
there. | am giving you this information.

[Translation]

Cost Escalation of Projects

+
*107. SHRi GUMAN MAL
LODHA:

SHRI GOPI NATH
GAJAPATHI:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) whether a number of ongoing
projects in the country are far behind their
completion schedule;

. N
(b) if so, whether their construction

cost has escalated upto 100 percent;

(c) the total number of such projects
at the end of December, 1993 and the
names of the Ministries to which they are
related; and

(d) the steps taken by the Govem-
ment for completion of these projects?

[English]

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GiRIDHAR GOMANGO): (a) to (c).
The Department of Programme Iimple-
mentation monitors central projects cost-
ing Rs. 20 crores and more. As on De-
cember, 1993, out of 367 projects moni-
tored, 177 projects were behind schedule
and their costs have increased from Rs.
53930 crores to Rs. 78363 crores, i.e., by
45.3 percent with respect to their latest
approved dates and cost. The sec-
torMinistry wise breakup of these projects
is given in the enclosed Statement |.

(d) The steps taken by the Govern-
ment. varies from project to project de-
pending upon their problems. The reme-
dial measures being taken by the Gov-
emment, in general are given in the en-
closed Statement II.

STATEMENT - |

No. of projects sectorwise delayed with
respect to the latest approved date of
commissioning (As on 1.12.93)

SectorMinistry No. of Projects
1. Atomic Energy 7
2.  Civil Aviation 2
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Sector/Ministry No. of Projects
3. Coal | 20
4. Finance 1
5. Fenrtiliser 1

6. Information and Broadcasting 6
7. Mines 1
8. Steel & Iron Ore 7
9. Chemical & Petro-chemicals 2

10. Petroleum and Natural Gas 21

11.  Power 29
12.  Heavy Industry 7
13. Railways 44
14.  Surface Transport 18
15.  Telecommunication 11
Total: 177
STATEMENT - Il

Steps taken by the Government to com-
plete projects

— Intensive monitoring of projects by
the Project authorities and the
Department of Programme Im-
plementation through
Monthly/Quarterly Monitoring
System.
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— In-depth periodical review of
progress by Administrative Min-
istries and constant pressure on
the project authorities for expedi-
tious completion.

—  Setting up of Task
Force/Empowered Committees for
speedy finalisation of contract
packages, solving land acquisition
and other problems.

—  Close follow up by concerned Min-
istries and projects authorities with
the State Governments, Equip-
ment suppliers, contractors, con-
sultants and other concermed
agencies to minimise delays.

— Inter-ministerial coordination and
interaction.

— Emphasis on preparation of real-
istic project implementation plan
and estimates.

— Periodic review by Committee of
Secretaries on specific projects.

— Timely approval of revised cost
estimates and fund the gap with
increased budgetary support, in-
ternal resources and extra-bud-
getary resources.

[Translation]

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, the country is suffering a
huge loss in the field of atomic energy,
coal, chemicals, petroleum, power, rail-
ways and heavy industries due to delay in
implementation of 177 projects. | would
like to know from the hon. Minister that
whether it is a fact that till December 1992
loan amount of eleven billion U.S. dollars
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was available with you but that was not
utilised and the money remained
unutilised. Now, the cost of the project is
continuously increasing and it has
increased 100 per cent. | would like to
know the amount of loan received from
the international agencies whether this
amount is around eleven billions?

[English]

SHRI GIRIDHAR GOMANGO: Sir,
the Ministry is monitoring it. There are
constraints of funds. The hon. Member
should ask this question to the concemed
Ministry or the Department.

Anyway, | will get the information as
to how. much money they have provided
and so on. | can give you the information
regarding the cost overruns and time
overruns. | will also coliect the projectwise
information and give it to the hon.
Member. Where the unutilised money is
lying and in which Ministry or Department,
that information | do not have at present.

[Translation]

SHRI GUMAN MAL LODHA: It was
told in the reply to a question in Rajya
Sabha on February 23, 1993.

MR. SPEAKER: This question does
not relate to Rajya Sabha.

SHRI GUMAN MAL LODHA: You
have information with you.

[English]

MR. SPEAKER: | expect the Minis-
ter to collect the information and give it to
the hon. Member.
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[Translation]

SHRI GUMAN MAL LODHA:
Whether it is a fact that Vice President of
Asian Development Bank, hon. Mr. Gan-
tar had visited india. He told that 4 billion
dollar have been lying unutilised which
was meant for these projects. It was told
by him clearly on 5th November during a
meeting as well as in a Press Conference
in India.

[English]

MR. SPEAKER: Mr. Minister, | ex-
pect you to know how much money is
available, why that money has not been
spent and why the projects are not going
according to the schedule.

SHRI GIRIDHAR GOMANGO: The
puint is that whatever Ministrywise infor-
mation we have that we will give.

MR. SPEAKER: Now, the Parlia-
ment would hold you responsible for
monitoring it properly.

(Interruptions)

SHRI GIRIDHAR GOMANGO: It is
a very important question. If you allow
me, | can give you the information.

MR. SPEAKER: If you have infor-
mation, you can please give it to him.

SHRI GIRIDHAR GOMANGO: We
receive the information from the con-
cerned projects. We, then,”inform the
Ministry concemed. Whatever time and
cost overruns are there, they are being
monitored by the concerned Ministry. We
are compiling that information Ministry-
wise. Anyway, | will collect the information
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and give it to the Member. That much |
can give.

SHRI GOPI NATH GAJAPATHI:
Sir, it is aptly said that the economic ad-
vancement of a nation is judged by the
pace at which the development projects
are implemented.

The hon. Prime Minister has rightly
expressed his displeasure and concern
recently for the inordinate delay in the
implementation of certain vital projects.

The hon. Union Minister has in his
reply to my Starred Question furnished a
very impressive list of incomplete projects
as on date. The escalation in project costs
by only 45.3 per cent, | dare say, is an
underestimate. The popular adage 'A
stitch in time saves nine' could not have
been more true. There are several pro-
jects in my home State of Orissa from
which the hon. Minister himself hails,
which remain unimplemented till today.

Hence, may | know from the hon.
Union Minister, the specific steps envis-
aged to be taken by the Centre; and also
whether it could seek coordination from
the respective States, for the speedy im-
plementation of delayed projects?

SHRI GIRIDHAR GOMANGO: The
hon. Prime Minister reviewed the Min-
istries which are implementing the pro-
jects of February 14 and constituted a
group of Ministers to submit a report
within one month indicating what are the
reasons for time overrun which ultimately
leads to cost overrun. So, we have got a
number of reasons and factors for time
overrun and cost overrun.

Apart from that, what will be the
possible reasons - according to the views
of the experts and a group of Ministers—
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that the projects which are far beyond im-
plementation will be completed in time on
the basis of the recommendations.

About Orissa, | have got a State-
wise list of projects. We update it every
month. The hok. Member has said that
the projects are not being implemented;
the projects are being implemented.

[Translation]

SHRI RABI RAY: Mr. Speaker, Sir,
the Prime Minister is cabinet level Minister
of this Ministry. This new department has
been set up to monitor the implementation
of various projects. Hon. Minister, himself
has admitted that in these 177 projects
35.3% cost has increased. | would like to
know whether the new department that
has inquired into the losses incurred to
the country due to delay in implementa-
tion of 34 railways projects and 29 power
projects because all these Ministries are
important economically and future of the
country depends upon them, and also
who are the officers or contractors re-
sponsible for this escalation of cost and
delay in implementation of these projects
and whether they have been punished?
The situation will worsen further if no one
is held accountable for it. | would, there-
fore, like to know from the hon. Minister
the details regarding the persons respon-
sible and punishment determined for
them.

[English]

SHRI GIRIDHAR GOMANGO: Out
of 367 projects, railway has got 94 pro-
jects; this is the highest number. Then
coal sector has got 69 projects, petro| and
natural gas sector has got 41 projects and
power has got 42 projects. These are the
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projects which are being implemented by
the core Ministries. After we receive the
information from the project authorities di-
rectly, the Department of programme im-
plementation interacts with the concerned
Ministry and whatever information is re-
ceived that is being discussed and it is
sorted out. If it is in the purview of the
concerned Ministry then it is being pointed
out to them and sorted out. If it requires
inter-ministerial discussion for clearance
that also is being organised. The Ministry
concerned also monitors it. We get the
monitoring report. The defects and lacu-
nae which are there, the accountability for
the execution of the same rests with the
administration Ministry.

This Ministry was created in 1985,
its purpose is to get the information,
compile it and send it to the Prime Minis-
ter's Office. The Prime Minister reviews
the projects which are delayed further and
gives utmost priorty to these projects. He
asks us to submit the report within one
month and sees to it that proper action is
being taken by the concerned Ministry.

SHR!I RAMESH CHENNITHALA:
The inoridnate delay in the completion of
these projects will definitely and adversely
affect our development. If you go through
the nature of the projects which are
pending or delayed, you may be able to
come to the conclusion that it is because
of lack of inter-ministerial coordination
and interaction.

So, | would like to know from the
hon. Minister specifically as to what are
the steps taken by the Ministry for better
coordination and the interaction of differ-
ent Ministries.

SHRI  GIRIDHAR GOMANGO:
There are number of factors where it re-
quires inter-ministerial discussion. 1 have
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already replied to that part. But about the
number of problems | have a list here.

MR. SPEAKER: What is being done
to bring about coordination between the
Ministries?

SHR!I GIRIDHAR GOMANGO:
There is coordination between different
Ministries for specific problems. Whatever
inter-ministerial problems for specific
projects are there those are being organ-
ised, discussed and sorted out. When the
Ministry gives the report, all the con-
cemed Ministries come together to sort
out the problems. That is already there.
But there are number of proposals where
the Ministry concemed has to examine
them and on the basis of that they have to
sort out the problem.

My Ministry has only to give the in-
formation as to what are the reasons and
causes for its delay and escalation in cost
and to indicate them as to how to solve
these problems. The Ministry is also tak-
ing corrective steps because we are being
informed by the project authorities that the
project which was being delayed has now
been picking-up.

Betore the end of the financial year
we hope that we will improve further for
completion of the projects.

[Translation]

SHRIMATI SUMITRA MAHAJAN:
Mr. Speaker, Sir, whether it is a fact that
many schemes remain incomplete and
pending as a result of change of portfolio
of the Minister, change in preference in
the budget and for not making any provi-
sion for those schemes in the budget and
thus crores of rupees go waste? Who is
considered accountable for this loss? |
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would like to know from the hon. Minister
as to whether there is any scheme to start
any time bound programme for imple-
mentation of these projects? How much
amount has been spent on such incom-
plete projects? Sometimes, Ministers
change their preterences, as in the case
of Indore-Dahod raiway line for which,
after spending crores of rupees, Railway
Minister has made no provision in the
budget, with the result this scheme has
come to a standstill. A large amount of
money of the country is spent on such
incomplete schemes. A token money of .
one rupee has been allocated. The result
will be increase in the cost of the project,
when it is restarted.

[English]

SHRI GIRIDHAR GOMANGO: Sir,
a Committee of Secretaries will meet and
sort out the problems and | have already
planned this. The hon. Member wanted to
know the details of the projects, which are
pending, why they have stopped and a list
thereof. There are 367 projects in total.
The number of mega projects is 36 and
the investment in these is about 61 per
cent. The number of major projects is 135
and the fund requirment is about 32 per
cent. The number of medium projects is
196, which requires 7 per cent of the total
investment. This is the overall picture,
which we get today. Out of the total num-
ber of projects, the number of projects
which are ahead of schedule was only
four.

(Interruptions)

[Translation]

SHRIMATI SUMITRA MAHAJAN: |
have asked about the projects which have
been stopped as a result of the change in
the preference of Ministers.
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SHRI GIRIDHAR GOMANGO: The
number of projects which have been re-
ported to be on schedule is 178. About
the number of projects which are not on
schedule, they lhave not indicated. The
number of projects which are behind
schedule about which | have already
stated, is 177. All these projects are
funded by the concerned Ministries. We
are not the funding agency. The imple-
menting and the funding agency is the
concerned Ministry. Whatever information
we get from the Ministry, we compile it.

MR. SPEAKER: We will not allow
Yyou to say these things on the floor of the
House. You have to get the information
and give it to the House.

SHRI GIRIDHAR GOMANGO: | will
get the information. About the first ques-
tion, | have already replied.

DR. KARTIKESWAR PATRA: The
hon. Minister has stated that he had re-
viewed, monitored the projects of several
States. Out of 367 projects, the number of
projects which are getting delayed is 177.
That is why, | want to know categorically
from the hon. Minister the problems that
he had faced during his review and mon-
itoring exercise and also the reasons for
the delay of these projects. The Ministet
in his statement has given the break-up of
the projects and also given the remedial
measures. What are the reasons for the
delay of these projects?

MR. SPEAKER: That is a very in-
teresting question. The hon. Member
wants to know why there is cost overrun
and time overrun.

SHRI GIRIDHAR GOMANGO:
There is time overrun.
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MR. SPEAKER: Why?

SHRI  GIRIDHAR GOMANGOQ:
Sometimes fund constraint is there.

MR. SPEAKER: You kindly give the
analysis of your Ministry.

SHRI GIRIDHAR GOMANGO: | am
saying on the basis of the analysis of my
Ministry. There is defay in civil works.
Some projects are not being cleared in
time by the concerned Ministry. There is
delay in recruitment. Land acquisition is
another problem, due to which there is
delay in implementation of a project. The
other problem 1s delay in award of con-

tract by the project authorities. Then,
there is delay in supply of equipments.
Environmental probimes are there. There
is a problem relating to selection of tech-
nology and a few of them are problems in
importing equipment. These are the rea-
sons for time overrun.

Now | would give the reasons for
cost overrun, about which we had ana-
lysed. The reasons are: change in excise
duty, customs duty and sales tax; varia-
tion in foreign exchange, high cost of en-
vironmental safeguard and rehabilitation
high cost of land acquisition; and others.
So, a large number of problems are there.
We had analysed them and we had in-
tormed the concerned Ministries.

Sir, Again | accept the views ex-
pressed by the Members in their best
judgement and it will be the best way to
solve this major problem in regard to im-
plementation of brojects and also reduc-
ing the cost overrun.

| have given a numiber of sugges-
tions and the Ministries/Departments have
taken the steps to complete those pro-
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jects. Since it is a very important subject,
if you allow half-an-hour discussion, | am
ready to get the views of the hon. Mem-
bers. Therefore, | will request you to allow
half-an-hour discussion, so that | can get
the views of the hon. Members.

SHRI GUMAN MAL LODHA: Kindly
allow half-an-hour discussion on this
matter.

MR. SPEAKER: It was a good
question. It is a very important matter. |
think, more discussions on this should
take place. Now that the demand has
come from the Minister himself, | will allow
it. | would expect the Standing Commit-
tees of the Parliament to look into these
matters. Though they may not be able to
go into it fully yet they can go into it to
some extent.

WRITTEN ANSWERS TO
QUESTIONS

[English]
Drugs outside Price Control

*101. SHRI SOBHANADRESWARA
RAO VADDE: Wil the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether several bulk drugs
which do not fulfil the exclusion criteria
are outside the price control;
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(b) whether no review of the list of
drugs, which are outside price control,
has taken place during the last three
years;

(c) if so, the reasons therefor,;

(d) whether producers are charging
exorbitant prices and resorting to over-
invoicing; and

(e) the whole-sale price index of
medicines in 1986-87 and at present?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI RAM LAKHAN
SINGH YADAV): (a) to (c). The issues
pertaining to exclusion/inclusion of drugs
and other related matters, including the
criteria for exclusion, have already been
discussed on the 18th and 21st August,
1993 in the House. Based thereon, the
exercise regarding Review of Drug Policy,
1986 is now in a advanced stage of finali-
sation.

(d) Price increases in decontrolled
category are somewhat higher than in the
controlled category. No case of overin-
voicing of imports in the recent past has
come to notice. '

(e) The Whole-Sale Price Index of
Drugs and Medicines for 1986 and as on
12.2.1994 are as under (Base 1981-82 =
188).

Year Year % Increase
1986 1994
(as on 12.2.1994)
Drugs and Medicines 119.90 192.40 60.00
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Non-conventional energy sources

*102. SHRI VIJAY NAVAL PATIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
received any expert opinion regarding de-
pletion of fossil energy resources;

(b) it so, the strategy likely to be
adopted by the Government under these
circumstances;

(c) whether the Government have
formulated any plans for the renewable
energy sources for coming years;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF NON CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) The Government is aware of
the views expressed by experts in various
forums about the eventual depletion of
fossil energy resources.

(b) The strategy for the energy
sector consists of short, medium and long
term development and efficient use of
conventional energy sources namely,
coal, hydro, oil and natural gas, nuclear
energy as well as accelerating the devel-
opment and use of non-conventioal or re-
newable sources of energy which in long
term are bound to play an important role.
Details are given in enclosed Statement-I

(c) & (d).The Government have es-
tablished a separate Ministry of Non-Con-

PHALGUNA 11, 1915 (SAKA)

Written Answers 38

ventional Energy Sources which has for-
mulated plans and programmes for use of
Solar, Wind, Biomass, Small Hydro, Bio-

energy etc. Details are given in enclosed
Statement -/l

(e) Does not arise.
STATEMENT-I

ENERGY STRATEGY FOR FUTURE

The short-term, medium term and
long term priorities and the energy strat-
egy as outlined in the 8th Plan Document
are as follows:

Short Term

1. Maximise return from the assets
already created in the energy sector.

2. Initiate measures for reducing
technical losses in production, transporta-
tion and end-use of all forms of energy.

3. Initiate action to reduce the en-
ergy intensity of different energy con-
suming sectors of the economy and pro-
mote conservation, demand management
through appropriate organisational and
fiscal policies.

4. Initiate steps for meeting fully the
basic energy needs of the rural and the
urban households, so as to reduce the
existing inequities in energy use.

5. Maximise satisfaction of demand
for energy from indigenous resources.

Medium Term

6. Initiate steps towards progres-
sively substitution of petroleum products
by coal, lignite, natural gas and electricity
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so as to restrict the quantum of oil imports
to the current level.

7. Initiate action for accelerated de-
velopment of all renewable energy re-
Sources, especially the available hydro-
electric potential.

8. Promote programmes to achieve
self-reliance in the energy sector.

g. Promote R & D effort on decen-
tralised energy technologies based on re-
newable resources.
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10. Initiate appropriate organi-
sational changes in the case of
different energy sub-sectors consistent
with the overall energy strategy.

Long Term

11. Promote an energy supply sys-
tem based largely on renewable sources
of energy.

12. Promote technologies of pro-
duction, transportation and end-use of
energy that are environmentally benign
and cost efficient.

STATEMENT-II

gighth Five Year Pian (1992-1597): Financial & Physical

Sl Pregrammes Approved Tentative
No. Outlays Physical
{Rs. in Crores) Targets
1. Biogas Development Programme 320.00
a. Family Size Plants 7.50 lakh Nos.
b. CBP/IBP/MBP 450 Nos.
2. improved Chulha Programme 80.00 100 lakh Nos.
3. Solar Thermal Programme 80.00
a. Solar Thermal Energy Systems 2.75 lakh sq. m
Coll. Area
b. Solar Cookers 3.00 lakh Nos.
4. Solar Photovoltaic Programme 90.00
a. SPV Lighting System 25.000 Nos.
b. SPV Water Pumps 600 Nos.
c. Other SPV Systems

1720 KW
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Sl. Programmes Approved Tentative
No. Outlays Physical
(Rs. in Crores) Targets
5.  Wind Energy Programme 90.00
a. Wind Pumps' 4000 Nos.
b. Wind Battery Chargers 500 Nos.
c. Wind Power 100 MW*
6. Urjagram (Surveys) 1.00
7. Biomass Development Programme 15.00@
8. Human and Animal Energy Programme 1.00
9. Bioenergy Development Programme 20.00 300 MW*
10. Small Hydel Power Development Programme  100.00 200 MW*
11. Alternate Fuels for Surface Transportation 10.00
12. Magneto Hydro Dynamics T
13. Geo-thermal Energy
14. Chemical Sources of Energy r 10.00
15. Ocean Energy
16. Hydrogen Energy __J
17. Indian Renewable Energy 10.00
Development Agency Ltd.
18. Regional Offices etc. 7]
19. Information & Publicity
20. Seminars/Conferences g 10.00
21. International Cooperation
22. Data Bank/TIFAC J
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Sl. Programmes Approved Tentative
No. Outlays Physical
(Rs. in Crores) Targets
23. Solar Energy Centre 15.00
24. Special Area Programmes & Demonstration 5.00
Activities.
TOTAL 857.0

@ Includes Biomass Gasifiers.
* Includes Private Sector.

Strategy and Action Plan at a Glance

Sl. Programme Physical Targets/Goals for the 8th Plan
No.
As originally Revised Goals*
envisaged

during 8th Plan

A. Power Generation

1. Wind Power 100 MW @ 500 MW
2.  Small Hydro Power 200MW @ 600 MW
3. Solar Photovoltaic 3 MW 25 MW
a) Solar Lanterns 4 lakh Nos.
'b) Solar Photovoltaic Power Packs 400 Nos.
4. Solar Thermal Power 30 MW
5. Biomass/Bioenergy 300 MW @ 500 MW
a) Biomass Gasification 50 MW
b) Combustion & Cogeneration 150-300 MW
¢) Urban and Municipal Wastes 100 MW
d) Recycling of Industrial Wastes . 150 - 300 MW
e) Biomass Densification 50 MW
(Briquitting)

603 MW 1655 MW (Total Power)
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SI. Programme
No.

Physical Targets/Goals for the 8th Plan

As originally Revised Goals*
envisaged

during 8th Plan

i

B. Process Heat and Cooking Energy

6. Solar Thermal Systems
7. Biogas
8. Improved Chulha

9. Solar Cookers

2.75 lakh sq.m. 11.00 lakh sq.m.
7.50 lakh nos. 10 lakh nos. $
100 lakh nos. 180 lakh nos. $
7.0 lakh nos.

3.0 lakh nos.

@ - Includes private sector.

* - Subject to the mobilization of additioal financial resources.
$ - Coverage of all potential beneficiaries in foreseable future.

Working of Jawahar Rozgar Yojana

*103. PROF. UMMAREDDY
VENKATESWARLU: Will the PRIME
MINISTER be pleased to state:

(a) whether any assessment has
been made regarding the implementation
of the various J.R.Y. Schemes;

(b) if so, the details thereof;

(c) whether any team has been sent
to different States to look into alleged re-
current irregularities in the Jawahar Roz-
gar Yojana schemes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKURY):
(a) to (b). Jawahar Rozgar Yoiana (JRY)

is an on-going wage-employment pro-
gramme and is being reviewed regularly
by the Central and .the State Govern-
ments. The review of the programme is
done through monthly, quarterly and an-
nual progress reports received from the
State Governments. Besides, the State
Headquarters and districts, sub-division
and block level officers closely monitor all
aspects of the programme through visits
to the work-sites. State Level Co-ordina-
tion committees (SLCCs) for Rural Devel-
opment also monitor the progress of im-
plementation of Jawahar Rozgar Yojana
(JRY) alongwith other schemes. A repre-
sentative from the Ministry of Rural De-
velopment also patrticipates in the SLCC
meetings.

In addition, the Government of India
periodically convenes meetings with the
State Secretaries and the Project Direc-
tors of District Rural Development Agen-
cies/Zilla Parishads (DRDAs/ZPs) to re-
view the programme with a view to ef-
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fecting improvements in the quality of im-
plementation. The Government of "India
has also undertaken concurrent evalua-
tion of JRY through independent institu-
tions/organisations to assess its impact in
the rural areas in relation to the specific
objectives of the programme. The prelimi-
nary report of the concurrent evaluation
pertaining to the period January to June,
1992 has already been brought out. A
summary of the concurrent evaluation
high lighting the achievements as well as
the areas of concemn is given in the en-
closed Statement.

The Ministry of Rural Development
have also introduced a system of Area
Officers during the year 1993 with a view
to effectively monitor the various pro-
grammes of Rural Developmént inctuding
JRY. Under this scheme, senior officers at
the level of Duputy Secretary and above
have been allocated one or two State(s)
each. They are required to visit the State
(s) allotted to them and give a feedback
on the implementation of rural develop-
ment programmes including JRY. To give
greater attention to the States with higher
proportion of rural poor and unemployed,
the Area Officers Scheme has further
been strenghtened w.e.f. 1.1.1994, by in-
cluding officers from the Department of
Programme Implementation, Department
of Wastelands Development and the
Planning Commission also in the various
teams of Area Officers. The Area Officers
have visited 21 States during 1993 and 7
States till now in 1994.

(c) and (d). No ieam has been
specifically sent to any State to look into
aliegations of irregularities in the JRY
Schemes. Whenever complaints alleging
irregularities in the implementation of JRY
are brought to the notice of the Govern-
ment of India, they are referred to the
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concerned State Government for enquiry
and appropriate remedial action.

STATEMENT
Summary of Concurrent Evaluation
Positive Points

() Among the various works com-
pleted by the village panchayats in
different States/UTs highest prior-
ity was accorded to the construc-
tion of rural link roads. Of the total
works completed by the Village
Panchayat during 1991-92, nearly
43% related to construction of ru-
ral link roads; 17% to construction
of school buildings/community
centres; etc. 7% to construction ot
community irrigation wells; 6% to
Drainge and antiwater logging
works; 5% for construction of wells
under Million Wells Scheme tor
SC/ST and freed bonded labour-
ers and the rest for other devel-
opmental activities. Thus, it may
be seen that a large proportion of
community assets were created
by the village Panchayats.

(iiy The wage and non-wage ratio of
expenditure incurred on JRY
works was found to be 52:48
which is quite close to the norm of
60:40 laid down under the guide-
lines.

(i) Of the total employment gener-
ated in various States/Uts, roughly
55% was shared by SC/ST com-
munities; 33%. by landless labour-
ers and 21% by women in the ru-
ral areas.
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(iv)

(v)

(Vi)

(vii)

{viii)

(ix)

As regards quality of assets cre-
ated under the programme, the
study has revealed that of the total
assets created under the pro-
gramime during 1991-92, 71%
were found to be of good quality;
7% of poor quaiity and 22% were
either incomplete or not upto the
approved norms.

In majority of the cases (i.e. 51%),
the payment of wages to the
workers were made on weekly ba-
sis in various States/UTs. Only ir.
a few cases (i.e. 3.4%), it was on
monthly basis.

It has been observed that roughly
in 77% of the cases, muster rolis
were maintained by the' villaye
functionaries.

In terms of the occupational back-
ground of the JRY workers, the
study has revealed that a high
percentage (i.e. 55%) were lanr
less labourers 39% marginal/smal
farmers and roughly 6% rural arti-
sans and others.

An Assessment of the worker's
family members engaged in JRY
works was alsc carried out. It has
been observed that roughly 63%
of the family members, who were
in the labour force, got. employ-
ment under JRY programme.

As to the quality of foodgrains dis-
tributed to the workers under the
programme, it has been observed
that to a large extent i.e. 53%
cases the quality of foodgrains
distributed to the workers was of
good quality and in 41%, it was of
average quality.
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(x) The‘study has revealed that ocn an .

(xi)

average, a worker got 5.39 man-
days of employment during last 30
days preceding the date of survey
and his family members roughly
for 1.92 mandays in JRY works.
Thus, on the whole a beneficiary
family under the JRY programme
got on an average 7.31 mandays
of employment.

As regards, maintenance of as-
sets completed under the JRY
programme, it has been observed
that roughly 58% of the assets
were maintzined by village pan-
chayats; 21% by Block level au-
thorities; and 12% by concerned
Department Community and oth-
ers. However, 9% of the assets
were found to be not maintained
by any agency.

Areas of concern

(0
ct\ayfxﬁ

(ii)

In majority of the cases. the Pan-
ci = at Heads were not exposed
to training for undertaking JRY
WOrKS.

The survey also assessed the
reasons for delay in completion of
works undertaken by the village
panchayats. Of the various rea-
sons indicated by the >anchayats
for delay in completion or works,
the most common reason was
'shortage of funds'. Roughiy in
43% cases, the jobs could not be
completed due to shortage of
funds. In States/UTs observed like
Goa, Haryana, Himachal Pradesh,
Jammu & Kashmir, Kamataka,
Manipur, Meghalaya, A & N ls-
land, and Chandigarh, shortage of
funds was a serious handicap.
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(i) At all India level, in majority (say
59%) of the works undertaken by
the village panchayats, the utilisa-
tion of locally available material
was less than 50%.

(iv) The average wages paid to the
unskilled workers, both male and
female under the JRY programme
was lower than the local average
wages paid to such workers dur-
ing the off/lean season in the pan-
chayat areas. Besides, in a large
number of States/UTs, there was
disparity in wage rates paid to the
unskilled male and female work-
ers.

(v) An interview of the JRY workers
during the survey has revealed
that roughly 55% had an annual
family income of more than Rs.
6400/-. This is not in conformity
with the guidelines laid down for
selection of eligible families under
the programme.

Apsara Reactor

*108 SHRIMAT] CHANDRA
PRABHA URS: Wil the PRIME
MINISTER be pleased to state:

(a) whether the Apsara reactor has
been commissioned;

(b) if so, the details thereof;

(c) whether there is any proposal to
convert it into a multi-purpose research
reactor for export;

(d) it so the details thereof includ-
ing the cost involved in doing so;

(e) the estimated amount likely to
be earned by way of export; and
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(f) the number of such reactors
likely to be exported?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER = OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY
AND DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI): (a)
Yes, Sir.

(b) Apsara was commissioned in
1956. It was the first research reactor in
Asia outside the erstwhile Soviet Union. It
is a pool type reactor intended for
research and isotope production. This
reactor is still in operation.

(c) No, Sir.

(d) to (f). Apsara is India's oldest re-
actor. A proposal to refurbish it with new
design features is being examined. The
question of exporting this refurbished re-
actor does not arise.

Bhopal Gas Victims

*109. SHRI GEORGE FERNAN-
DES: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the claims of about
1,50,000 persons who were receiving in-
terim relief as persons affected in the
Bhopal gas disaster have been rejected
because of the economic criteria imposed
by the Supreme Court at the instance of
the Union Govemment:

(b) if so, the details thereof;

(c) whether the Government pro-
Pose to review the above criteria; and
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(d) if not, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI RAM LAKHAN
SINGH YADAV: (a) to (d).As directed by
the Supreme Court, in the second phase
of payment of interim relief to the inhabi-
tants of the 36 severely affected wards in
Bhopal due to the gas leak disaster, the
payment has been restricted to claimants
other then income tax and wealth tax
payees, assessees of property tax and
sales tax, Government servants and pub-
lic sector employees. The Government do
not propose to review the criteria in view
of the above position.

Cement Production

*110. SHRI SOMJIBHAI DAMOR:
Will the PRIME MINISTER be pleased to
state:

(a) the production of cement during
each of the last three years;

(b) whether the cement industry has
reported a shortfall during 1990, 1991,
1992 and 1993-94 so far;

(c) if so, the reasons therefor;

(d) the impact of such a shortfall on
the export targets; and

(e) the remedial steps proposed in
this regard?

THE MINISTER OF THE STATE IN
THE  MINISTRY OF  INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KR-
ISHNA SAHI): (a) and (b). The production
of cement is as under :
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(in million tonnes)

1990-91 1991-92 1992-93 1993-94
(upto

January, 94)

48.76 54.01 54.14 46.89

As seen from the above, there is no
decrease in production.

(c) Does not arise.

(d) Cement industry has stepped up
exports. Against the export of 3.58 lakh
tonnes in 1991-92, export in 1992-93 rose
to 1.15 million tonnes. Export during the
period April”"December, 1993 has been of
the order of 1.55 million tonnes against an
annual target of 2 million tones.

(e) Government is providing all in-
frastructural support to the cement indus-
try such as allocation of coal, wagons for
transportation of cement etc. on a priority
basis both for domestic market as well as
for increasing exports.

Solar Energy Programme
[Translation]

*111. SHRI DILEEP BHAI SANG-
HANI: Will the PRIME MINISTER be
pleased to state:

(a) the financial assistance provided
by the Union Government for the Solar
Energy Programme during 1991-1992,
1992-1993 and 1993-94, State-wise;

(b) whether the Government have
made any assessment of the target fixed
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and achievements made in regard to im-
plementation of this Programme;

(c) if so, the details thereof;

(d) whether the Government have
noticed any short comings in the imple-
mentation of this Programme; and

(e) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):
(a) The State-wise financial assistance
provided by the Union Government for the
Solar Energy Programme (solar thermal
and photovoltaics) during 1981-92, 1992-
93 and 1993-94 is given in the enclosed
Statement - |.

(b) and (c).Targets have been fixed
only for the extension component and not
for the demonstration components of the
Solar Energy Programme. The assess-
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ment of achievements against targets
fixed in respect of the extension pro-
gramme s carried out regularly by the
Ministry of Non-Conventional Energy
Sources. Statewise breakup of achiev-
ments against targets is given in the en-
closed Statement - II.

(d) and (e).The subsidy driven ex-
tension programme tended to restrict the
demand only to the extent of availability of
budgetary resources. The programme
also faced problems due to inadequate
arrangement for repair and maintenance
of systems installed by suppliers. Thus
proper mart ° development did not take
place. With a view to promoting
commercialization of mature solar energy
technologies, subsidy has been replaced
by soft foan arrangements in respect of
Solar Thermal Systems and subsidy is re-
stricted to the Socially Oriented Scheme
in respect of Solar Photovoltaics. Action
taken is expected to result in greater in-
volvement »f manufacturers and market
intermediaries in the repair and mainte-
nance etc. and rapid development of the
market for these systems and devices.

STATEMENT - |

Financial Assistance Provided to various States for Solar Energy Programme

(Rupees in lakhs)

Sl.  State/Union Solar photovoltaics

Solar Thermal

No. Territory
91-92 92-93 93-94 91-92 92-93 93-94
1. Andhra -- - 18.32 11.43 3.50 -
Pradesh
2. Arunachal 15.75 13.50 73.00 2.74 -- --
Pradesh
3. Assam - 2.72 22.97 -- 0.35 --
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Sl State/Union Solar photovoltaics Solar Thermal
No. Territory
91-92 92-93 93-94 91-92 92-93 93-94
4. Bihar ‘ 5.40 31.50 56.00 39.53 9.86 --
5. Goa o 4.32 - 0.93 = -
6. Gujarat - 4.50 2.00 148.56 18.96 -
7. Haryana - 30.60 20.25 14.60 19.06 18.97
8. Himachal 5.40 21.71 30.00 30.63 15.92 -
Pradesh
9. Jammu & 30.25 41.85 31.75 3.55 8.49
Kashmir
10. Karnataka - 17.77 20.69 52.36 36.79 --
11. Kerala 29.70 4472 67.70 13.72 8.55 --
12. Madhya  84.60 23.94 17.25 107.14 26.52 12.37
Pradesh
13. Maharashtra 4.05 - 20.00 106.78 65.73 3.30
14. Manipur - 13.50 -- -- 0.68 -
15. Meghalaya 33.70 15.75 16.23 2.92 0.20 -
16. Mizoram - 20.97 5.70 -- 0.26 --
17. Nagaland -- - - -- -- --
18. Orissa 72.23 4275 6.70 2.03 2.78
19. Punjab - 19.75 5.00 33.21 29.73
20. Rajasthan -- 57.43 91.80 10.11 -- -
21. Sikkim -- - 3.70 1.71 - --
22. Tamil - 20.31 0.80 48.24 18.78 -
Nadu
23. Tripura 13.50 12.06 7.40 - - -
24. Uttar 319.75 322.77 501.10 95.22 7.67 22.27
Pradesh
25. West 34.65 6.75 57.75 21.42 127.62 -
Bengal
26. A&N - - - 0.54 - -

Islands
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Sl. State/Union Solar photovoltaics Solar Thermal
No. Territory
91-92 92-93 93-94 91-92 92-93 93-94
27. Chandigarh - 7.87 - 6.04 2.66 =
28. Dadra & -- -- - - - --
Nagar Haveli

29. Daman & Diu -~ - -- - - -

30. Delhi -- - 38.00 56.67 19.14 -
31. Lakshadweep -- -- - - 3.96 --

32. Pondicherry - -- -- 1.42 - -

Statewise Status of installation under Solar Photovoltaic Demonstration Programme as on

31.1.1994
Sl.  State/Union SLS DLS SL CLS TVS WPS Power
No. Territory Plant
(KWp)
1. Andhra 2017 64 75 -- 3 60 2.(12)
Pradesh
2. Arunachal 424 32 11 90 3 7 1.(2)
Pradesh
3. Assam 98 101 25 18 5 1.(1)
4. Bihar 580 800 3 7 28
5. Goa 30 AN 2 2 2.(1.7)
6. Gujarat 1563 370 179 51 98 3. (14)
7. Haryana 453 6 154 63 9
8. Himachal 197 248 450 9 2 9
Pradesh
9. Jammu & 279 202 650 1
Kashmir
10. Kamataka 258 6 3 2
11. Kerala 315 138 2.5 7 18 4 1. (1)
12. Madhya 5407 100 625 30 16 48 1. (6)

Pradesh
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8LS DL

Power

8l State/Unien SL CL8 V8 WPS
No. Tewitory . . Plant
(Kwp)
13. Maharashtra 2871 65 3000 61 49 3(.4)
14.  Manipur 357 224 2 5 (8)
15. Meghalaya 588 210 400 7. (15.5)
16. Mizoram 119 1082 60 1
17.  Nagaland 2711 8 3 10 1.(8)
18. Orissa 1854 185 164 48 37 -5 5. (34)
19. Punjab 48 182 4 1. (1)
20. Rajasthan 5451 91 4 9. (73)
21.  Sikkim 93 31 196 - 6 3
22.  Tamil Nadu 1940 50 254 38 34 1. (10)
23. Tripura 230 568 32 83 162 113 9. (25)
24.  Uttar 70015150 350 20 50 31.(143)
Pradesh
25.  West 1411 150 2 1. (3)
Bengal
26. A&N 312 377 46 2 20 17.(89)
Islands
27. Chandigarh
28. Dadra &
Nagar Haveli

29. Daman & Diu

30. Delhi 300 1000 9 1. (5)

31.  Lakshadweep 211 14 1. (28)

32. Pondicherry

StS Street Lighting Systems

DLS Domestic Lighting Systems:

si Solas Lantemn

CLs Community Lighting Sysieme

VS Solas Television Systems
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Statewise Physical Targets and Achievments of Solar Cookers Programme (in No.)

St State 91-92 92-93 93-94
No. T A T A T A
(till 31-12-93)
1. Andhra Pradesh - 507 1000 2309 500 864
2. Arunachal Pradesh - - 50 - 50 -
3. Assam - - 50 80 50 -
4. Bihar 200 - 200 730 400 -
5. Goa 300 - 200 - 200 35
6. Gujarat 3000 2930 4000 1898 4000 1039
7. Haryana 500 6449 3000 3925 4000 -
8. Himachal Pradesh 2000 4309 3000 2867 3000 2666
9. Jammu & Kashmir 50 - 700 - 200 86
10. Karnataka 100 - 550 - 500 -
11. Kerala 1000 - 550 22 500 17
~12.  Madhya Pradesh 10000 20500 8000 25805 15000 15000
13. Maharashtra 2000 5811 3500 2526 4000 579
14.  Manipur - 200 50 - 50 -
15. Meghalaya 300 - 100 - 100 - -
16. Mizoram - - 50 - 50 48
17. Nagaland - - 50 - 50 -
18. Orissa 200 - 400 - 200 150
19. Punjab 800 2056 3000 2216 1000 454
20. Rajasthan 5000 2052 3500 4094 2000 775
21.  Sikkim 50 - 50 - 50 -
22. Tamil Nadu 200 132 1000 - 500 5
23. Tripura - 50 - 5 - -
24. Uttar Pradesh o< 900 4000 1227 4000 627
25.  West Bengal 400 2 700 - 300 167
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Sl. State 91-92 92-93 93-94
No. T A T A T A
(till 31-12-93)
26. A &N islands - - 50 - 50 21
27.  Chandigarh - 600 : 50 350 50 110
28. Dadar & Nagar 100 - 50 - 50 -
Haveli
29. Daman & Diu - - - - - -
30. Delhi 2000 2869 2000 3828 4000 -
31. Lakshadeep - - 50 - 50 -
32. Pondicherry 200 - 50 - 50 -
33. Others (KVIC) - - - - 5000 -
TOTAL 31000 54815 40000 51877 50000 22643

Statewise Physical Targets & Achievements of Solar Thermal Extension Programme
(Collector area in metre square)

SI.  State 91-92 92-93 93-94 (till 31/12/94)
No. T A T———A A_' —_—
1. Andhra Pradesh 1400 292 1830 1454 166 -
2. Arunachal Pradesh 260 45 365 - - -
3. Assam 150 150 365 - -
4.  Bihar 1600 - 1830 B -
5. Goa 210 - 365 44 199
6. Gujarat 4960 12994 7135 2330 4900
7. Haryana 1100 228 1465 872 60
8. Himachal Pradesh 1225 755 1465 148 68
9. Jammu & Kashmir 900 - 1188, - 3%
10. Karnataka 2400 3938 3285 4820 3390
11.  Kerala ( 850 246 1095 190 -



67  Written Answers MARCH 2, 1994 ' Written Answers 68

Sl. - State 91-92 . 92-93 93-94 (till 31/12/94)
No.
T A T A A
12.  Madhya Pradesh 4960 7714 6950 2214 1200
13. Maharashtra 4960 7612 7135 3310 -
14.  Manipur 100 312 365 98
15.  Meghalaya 425 30 645 - 306
16.  Mizoram 100 - 275 - 300
17.  Nagaland 100 - 180 - -
18.  Orissa 425 60 645 45 22
19. Punjab 2350 685 3200 1718 670
20. Rajasthan 2350 300 3200 1110 288
21.  Sikkim 260 - 275 132 -
22.  Tamil Nadu 2130 2837 2925 1608 1010
23.  Tripura 160 - 180 63 -
24.  Uttar Pradesh 4960 5998 7135 2764 558
25. West bengal 480 - 640 1156 1276
*26. A & Nlslands 160 - 275 - -
27." Chandigarh 640 683 915 32 44
28. Dadra & Nagar Haveli 50 - 180 -

29. Daman & Diu - - - - -

30. Delhi 1900 3483 2560 - -
31. Lakshadweep 50 - 180 - -
32.  Pondicherry | 425 - 645 245 -
33. Others 960 - 1090 - -

34. IREDA 7 - - - - 2500

}
No targets were allotted to States during this year due to change in arrangement of financial -

assistance to users.
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[English]
Use of Traditional Chulhas

*112. SHRI  MOHAN  SINGH
(DEORIA):Will the PRIME MINISTER be

pleased to state:
A

(a) whether any study has been
conducted to know the percentage of rural
house-holds in the country using tradi-
tional chulhas for cooking purposes;

(b) if so, the details thereof;

(c) whether the majority: of rural
women using traditional chulhas are suf-
fering from kitchen smoke related seases;
and

(d) if so, the efforts made by the
Government and other agencies to im-
prove their lot?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) and (b).Specific study on the
percentage of rural households in the
country using traditional chulthas for
cooking purposes has not come to notice.
However, according to the study con-
ducted by National Council of Applied
Economic Research, New Delhi, about
90% of the rural households use non-
commercial sources of fuel such as fuel
wood, dung-cakes and agricultural
residues. Most of the households using
non-commercial fuels for cooking use tra-
ditional chulhas.

(c) The studies conducted on health
effects of bio-mass smoke indicate that
the incidence of smoke related diseases

PHALGUNA 11;.1915 (SAKA)

Written Answers 70

‘is higher in rural houses -using biomass
fuels in traditional chulhas. However,
quantified canclusions have not been
drawn from such studies as there are
many other risk factors for such diseases
which are difficult to account for.

(d) To improve the quality of life of
rural women and also to reduce the inci-
dence of smoke related diseases in them,
the Central Government is implementing
two National programmes’ viz, National
Programme on Improved chulhas and
National Project on Biogas Devétopment.
The two programmes provide for Central
subsidy to beneficiaries for installation of
improved chulhas and biogas plants re-
spectively, besides other incentives. Un-
der the above programmes, 157.05 lakh
chulhas and 18.68 lakh biogas plants
have so far been set up in the country.

Science and Technology Parks
"~ *113. SHRI V. DHANANJAYA KU-
MAR: Will the PRIME MINISTER be
pleased o state:

(a) the salient features of the Sci-
ence and Technology Parks set up in
Bangalore recently;

(b) whether there is any proposal
for transfer of technology to Indian entre-
preneurs therefrom;

(c) if so, the details thereof; and

(d) the achievements made in this
regard to far?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND
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DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI): (a)
No Science and Technology Park as such
has been set up by the Government in
Bangalore so far. However, a‘Software
Technology Park (STP) was established
by the Department of Electronics (DOE)
during October, 1990 as an autonomous
society in Bangalore. This has been
merged into an agency called Software
Technology Parks of India (STP!) set up
by the DOE during 1991.

(b) No, Sir.

(c) and (d). Do not arise, Sir.

[Translation]

Fertilizers

*114. SHRI SATYNARAYAN
JATIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:
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(a) the details of each type of fertil-
izer being produced in the country at pre-
sent vis-a-vis its production target;

(b) their demand and supply, type-
wise; and

(c) the subsidy being provided to
each type of fertilizer during 1993-94 so
far?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI RAM LAKHAN
SINGH YADAV): (a) Out of the three main
fertilizer nutrients, namely, nitrogen,
phosphate and potash, the country pro-
duces only nitrogenous and phosphatic
fertilizers. The requirement of potash is
met wholly through imports. For the year
1993-94, a production target of 100 lakh
tonnes of fertilizer nutrients, comprising
78 lakh tonnes of nitrogen and 22 lakh
tonnes of phosphate, has been fixed.

(b) The details of likely consump-
tion, production and import of fertilizers in
terms of nutrients during the year 1993-94
are as under:-

(in lakh tonnes)

Fertilizer Likely Likely Likely
Nutrient Consumption Production Import
Nitrogen 94.20 73.20 15.44
Phosphate 28.43 18.30 7-36
Potash 9.00 - 7.20

Note: Carry—over' stocks of the previous year were also available during this year.
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(c) The details of fertilizer subsidy
paid during the current financial year upto
31.12.1993 are as under:—

(Rs. in crores)

(i) Subsidy on indigenous 2612.79

-nitrogenous and
phosphatic fertilizers,

including freight subsidy.
(ii) Subsidy on Imported 475.75
fertilizers
TOTAL : 3088.54
Note: The subsidy paid on phosphatic

fertilizers pertains to the period prior
to 25.8.1992. the date of their
decontrol.

Even in the case of phosphatic and
potassic fertilizers, which are decon-
trolled, a special concession of Rs. 1000/-
per tonne on indigenous DAP, along with
proportionate concession on complex fer-
tilizers and Single Superphoshpate, and
Rs.1000/- per tonne on imported NOP, is
being given by the Government of india
through the State Governments.

Pilotless Aircraft

*115. SHR! RAJENDRA
AGNIHOTRI:
SHRI! BRIJ BHUSHAN
SHARAN SINGH:

Will the PRIME MINISTER be
pleased to state:

(a) whether the first Pilotless Target
Aircraft ‘Lakshya* is being manufactured

in collaboration with some other country;

;&'i{s-‘lf(b) if so, the details thereof;
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(c) the time by which the siad air-

craft is likely to be put to use; and

(d) the estimated cost involved in its
manufacture?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

- MALLIKARJUNY): (a) No, Sir.

(b) Does not arise.

(c) It is expected to be inducted into
Service-use by 1996.

(d) One Squadron comprising of
five Lakshya PTA associated ground
control system and set of spares is
estimated to cost about Rs. 15 crores.

Coast Guard
[English]

"116. DR. KRUPASINDHU BHOI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government pro-
pose to increase the strength of Coast
Guard during 1994 and 1995;

(b) if so, the details thereof;

(c) whether any action plan has
been drawn up for requisition of off-shore
vessels, patrol vessels and other re-
quirements of Coast Guard; and

(d) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.
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» (b) It is proposed to recruit about
1?& officers, 300 sailors and 19 civilian
personnel during 1994 and 1995 and also
order certain vessels and aircraft.

(c) Yes, Sir.

{d) During the Plan period 1992:97,
3 oft-shore vessels, 3 Fast Patrol Ves-
sels, 16 Interceptor Boats, 6 Dornier air-
craft and 5 helicopters are proposed to be
inducted into the Coast Guard.

Chemical Fertilizers

*117. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there is any proposal
for hike in the prices of chemical ferti-

lizers;

(b) if so, the details of proposals
undet cohsidetation;

{c) whether the frequent price revi-
sions of ferlilizers have affected the
chemicals and fertilizers industry and In-
dian agriculture adversely; and

(d) is so, the steps being taken to
arrest the declining use of fertilizers in
agriculture and under-utilized plant ca-

pacity?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI RAM LAKHAN
SINGH YADAV): (a) and (b).No proposal
for increase if the price 6f fertilizérs has
been included in the Budget for the year
1994-95.

(6) and (d). The cufrent tfarhgate
price of uréa of Re. 2760/ pér tonfe is
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only about 17% mere than s pnee in
1881. Sihce 1981 the consumption of nu-
trient nitrogen has gone up Hom 36.78
lakh tonnes to about 84.26 lakh tonnes in
1992-83. Urea, which censtitutes about
57% of the total fertilizer consumption in
terms of material, is still under Retention
Ptice-cum-Subsidy Scheme. To cushion:
the impact of decontrel of phosphatic and
potassic feitilizers on the agriculturists,
special concession of Rs. 1000/- per
tonne each on DAP and MOP and pro-
portionate concession on complex fertili-
zers and single superphosphate has been
extended.

The use of fertilizers in agriculture is
on the increase. The total consumption of
fertilizers in terms of nutrients has gone
up from 55.16 lakh tonnes in 1980-81 to
121.53 lakh tonnes in 1992-93.

{Transiation]
Drifking Water in Rural Areas

*118. SHRI DHARMANNA MON-
DAYYA SADUL: Will the PRIME MINIS-
TER be pleased to state:

(a) whether various State Govemn-
ments have sought assistance from the
Union Gevernment for rural drinking water
schemes during 1993-94;

(b) is so, the details thereof, State-
wise; and

(c) the decision taken by the Gov-
emmeht in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEYELOP:
MENT) (8HRI UTTAMBHAI HARJIBHAI
PATEL): (a) to (e)- The fitst instalMent ef
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Central assistance under Accelerated Ru-
ral Water Bupply Programme (ARWSP),
equal to 50% of the annual allocation is
released in the month of April and May
after the budget is passed by the Parlia-
ment, without any specific request from
the State Governments. The second and
last instalmeht of ARWSP funds is re-
leased on receipt of a specific request
from the State Govemments alongwith
the following basic information:—

(i) Certificate of actual expenditure
from the Accountant General for the pe-
riod upto 1991-92;

(i) Utilisation certificate signed by
the Chief Engineer and counter signed by
Secretary incharge of Rural Water Supply
for acutal expenditure in 1992-93. The
above certificates are required for expen-
diture under the State Sector Minimum
Needs Programme (MNP) and ARWSP.

(i) Utilisation of 50% of the avail-
able funds (carry forward of un-utilised
amount, if any, from the previous years as
on 1st April plus amount released during
the current financial year).

2. The details regarding the annual
allocation under ARWSP for 1993-94, first
instalment of funds released without any
request from the State Governments and
the 2nd instalment of funds released after
receipt of request from the State Govern-

ments is given in the enclosed Statement-I.
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3. Proposal for release of last in-
stalment of additional assistance under
ARWSP is yet to be received from the
State Government of Bihar, Gujarat, West
Bengal and Tamil Nadu. Details regarding
audited Statement of actual expenditure
up to 1991-92, utilisation certificate for
1992-93 and other prescribed details for
release of last instalment of funds, has
not been received from the State Gov-
emment of Nagaland.

Proposals received for release of
funds under ARWSP are being processed
in respect of the State Governments of
Haryana, Kerala, Orissa and Manipur.

4. As regards rural drinking water
shemes under the Sub-Missions, the
State Governments have sought technical
clearance of the projects and based on
that release of first instalment of funds for
the amount likely to be spent in 1993-94
and the first few months of the next finan-
cial year 1994-95. Projects/Schemes
have also been received for revision of
the cost estimates of the schemes for
some of the Mini Mission Projects.

5. The details of the schemes under
the Sub-Missions and Mini-Missions etc.
and the present status of the decision of
the government on such schemes are
given in the enclosed Statement-Il an Il
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Statement showing allocation under ARWSP. Funds released without any specific

requests and Funds Released based on Specific requests from the State Government

(Rs. in Crores)

Sl State Allocation First Second Total
No. 1993-94 Instaiment Instaiment amount
without with request released

request from state
1. Andhra Pradesh 41.24 12.73 28.51 41.24
2. Arunachal Pradesh  7.46 2.31 2.66 4.97
3.  Assam 13.70 6.85 4.975 10.925
4. Bihar 48.56 15.00 24.27 39.27
5. Goa 0.84 0.275 0.565 0.84
6. Gujarat 26.56 0.65 13.28 21.93
7. Haryana 16.52 6.535 8.26 14.795
8. Himachal Pradesh 8.33 3.25 5.06 8.31
9. Jammu & Kashmir  19.03 9.63 9.26 18.89
10. Kamataka 35.12 11.71 23.41 35.12
11. Kerala 19.28 5.95 3.685 9.635
12, Madhya Pradesh  45.64 1410 31.90 46.00
13. Maharashtra 54.88 16.95 20.98 37.93
14. Manipur 3.08 1.54 1.54
15. Meghalaya 4.20 2.10 - 2.10
16. Mizoram 210 0.64 1.46 2.10
17.  Nagaland 4.22 2.1 - 2.11
18. Orissa 21.60 6.68 10.80 17.48
19. Punjab 6.88 2.12 4.76 6.88
20. Rajasthan 68.86 25.78 43.08 68.86
21. Sikkim 3.72 1.62 2.10 3.72
22. Tamil Nadu 32.68 10.10 16.34 26.44
23. Tripura 3.50 1.67 0.686 2.356
24. Uttar Pradesh 76.48 - 38.24 29.64 67.88
25. - West Bengal 29.52 9.12 6.00 15.12
 Total 394.0 215.66 291.681 506.441
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Details of the projects/schemes received from the State Governments under the

Submissions

(Rs. in lakhs)

Sl
No.

State

Name of Scheme

Villages Estimated

cost

Remarks

1.

Andhra Pradesh

Providing comprehensive 126
protected water supply

schemes and individual
schemes, Kurnool.

11 comprehensive protected 123
water supply schemes

and 95 individual water

supply schemes in Atmakur

area of Nellore district.

Providing drinking water 71
supply to 71 fluoride

affected villages in

Prakasam district.

Rural Water Supply Prcject
in Mahaboobnagar district

Providing drinking water 97
tc 97 fluoride affected.

villages in Ibrahimpatinam

area of Rangareddy district.

Safe drinking water to 182
182 villages in Pulivendla
area of Cudapah district.

Providing drinking water 128 +
to certain fluoride affected 59 lab
villages in Nizamabad

district. ) ;
Rural Water Supply 97
project in Guntur district.

1398.20

654.80

247.00

1374.00

375.00

3150.00

2380.00

310.00

All the 8
projects are
under technical
scrutiny
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Sl.  State Name of Scheme Villages Estimated =~ Remarks
No. cost
2. Assam Consolidation of Darrang 22643  The scope of
Sub-Mission project for work has been
benefitting 373 villages changed from
with a designed population 1854 IRPs to
of 5,01,600 by providing 1283 IRPs due
1854 Iron Removal Plants to increase in
(IRPs) cost of material
and labour.
Water quality testing 12.00 The scheme is
labs in 4 districts under process.
Proposal was
reveived on
25.2.94.
3. Haryana Schemes under Sub- 276  11.068 Clarification in
Mission on Control of respect of sus-
Fluorosis in the district tainability cost
of Gurgaon, Faridabad, effective
Sonipat, Mahendergarh, solution, report
Rewari, Jind, Ambala & on water quality
Yamunanagar etc. are awaited.
4. Manipur Installation of 155 IRPs 16.87 6 plants
under Sub-Mission approved at a
project cost of 0.546
lakhs
5. Meghalaya Instailation of 16 IRPs 165.361 Under
for serving a population Technical
of 43,899 in 79 villages Scrutiny
6. Punjab Rural Water Supply 10 3.059 Projects are

Schemes based on Raw
Water Harvesting
Structures for Ropar,
Gurdaspur, Hoshiarpur

Drinking water supply 119 15.08
project of Ludhiana &

Amritsar Districts

to tackle fluoride

affected villages

being
processed for
approval.

-do-
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Sl. State Name of Scheme Villages Estimated Remarks
No. cost
7. Rajasthan Providing water supply to 1525.00 The project has
94 fluoride saline affected been approved
\ villages in Ajmer district. and release of
funds is under
consideration.
8. Uttar Pradesh Water supply scheme for 195 33.91 (Phase | Rs. 10
fluoride affected areas villages crore, Phase 1|
in Unnao district in phase | Rs. 23.91 crore)
421 villages
in Phase I
9. West Bengal First phase action plan 1500.00 Rs. 200 lakhs
for safe drinking water have been
supply in arsenic affected released to
villages costing Rs. 1500 State Govt.
lakhs™or 5.5 lakhs towards first
designed population. instalment of
1993-94.
Revised cost for ARWSP 1362.07 Under
for special assistance Technical
during 1993-94. 14 schemes scrutiny
for 97 villages.

10. Delhi Approval of revised cost 21.19 Under
estimate for Chattarpur Technical
water supply scheme scrutiny

11, Gujarat

(A) Defluoridation Plant:
1. ‘N’ category villages 65.96  Processed
(11 NOs) of Mehasana for approval
Distt.
2. 336 villages of 13 888.17 -do-

districts having
fluoride contents
about 4 ppm.
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Sl. State Name of Scheme Villages Estimated Remarks
No. cost

(B) Regional W/S Scheme

having fluoride affected

villages

1. Guhai RWSS 352.00 -do-
2. Hatharva Dabhoda RWSS 26450  -do-
3. Zat Panthawada RWSS 400.00 -do-
4. Khimat Vithodar RWSS 300.00  -do-

.7‘
5. Augmentation t6 Sami-Harija 45000  -do-
RWSS

6. Central RWSS of Mahsana Distt. 1500.00 -do-

(C) Water Harvesting Stmcturés

1. Augmentation to 8 RWSS of 104.34 -do-
Banaskantha Distt.
2. Augmentation to Ambaji WSS 25.00 -do-

3. Construction of Check Dam
across river Bagad about 1 K.M. 4.09 -do-
From village Valar

4.09

(D) Regional Water Supply
Schemes for Salinity affected area.

1. Fathepura-Nashratpura 32.57 -do-
RWSS
(E) Defluoridation Plants in 167 841.66 -do-
villages of Baroda and Panchmahals
districts having fluoride

content more than 2.5 ppm.
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Sl.  State Name of Scheme Villages Estimated Remarks
No. cost
12. Karnataka
1. PWSS scheme to Ekiuspur village in 8.50  under technical
kF%aichur Distt.-2 No. scrutiny
2. PWSS scheme to Dinni and Nellhal village 28.90 -do-
in Raichur Distt. (2 Nos.)
3. Providing combined WSS to Alur 84.00 -do-
and six other villages in
Dharward district (7 Nos.)
4. Providing safe drinking water to 24.00 -do-
the fluoride affected villages in
Kolar Distt. & Belary Distt. (HDPF)
5. Providing Water Supply to Savalagi 96.00 Addl,,
and Thungala villages in Bijapur Distt. information to
: be sent by
State Gowt.
13. Tamilnadu
1. Project report in Salem (45 hab.) 242.00 Addl.
project report in Dharampuri (8 hab.) information to
be sent by
State Gowt.
2. Project Report for CWS to 205.00 -do-
Pochampally and (24 habittions
in Dharampuri Distt.)
3. Project Report for providing D.F. 347.00 -do-
plants in 61 hab. of Garpur
Constituency
14. Kerala :
1. Water Supply Project to 800.00  examined for

Kuttanad area in Alleppy Distt.
(18 vill.)

approval

Grand Total

21645.031
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Statement showing the details of the project received under the Mini Missions

(Rs. In lakhs)
Sl.  State Name of the Project Estimated cost Remarks
No.
1.  Arunachal Consolidation of East- 26.101 Under
Pradesh  Siang Mini Mission consideration
District activities
for 13 schemes of 2
types with 19 HPS
and 70 PSPs covering
a design population
of 21,300
2. Assam The consolidation of on 85.84 Rs. 44.167 lakhs
going activities is would be provided
Cachar Mini Mission under Mini Mission &
District for 206 schemes Rs. 32.271 lacs
in 207 villages for would be met from
benefiting a designed other sources.
population of 8.26 lacs.
3. Gujarat Mini Mission Projects 23.06 Approved
in Dangs
4. Himachal Mini Mission Projects in 87.83 Approved
Pradesh  Kangra district
5. Jammu & Mini Mission Project in 94.03 Approved funds
Kashmir Udhampur District. released
Mini Mission Project in 92.66 Approved funds
Anantnag district released
6. Kamnataka Mini Mission Project in 77.51 Approved
Raichur district
7. Madhya Mini Misssion Project in 74.61 Approved
Pradesh  Rajgarh district
Mini Mission Project in 58.70 Approved

Shahdol
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Si. State Name of the Project  Estimated cost Remarks
No.
8. Rajasthan Revised project for Churu 531.71 Under consideration

Mini Mission project (3 schemes)  lakhs
\revised cost (Rs. 1169.00 crores)

(addl. cost requested
for Rs. 372 lakhs)

9. Tripura Consolidation of on going 430.44 Approved Rs. 45.58
activities in'north Tripura lakhs are to be met
Mini Mission district out of TM's fund and
Rs. 194,445 lakhs are
to be met out of
ARWSP.
Grand Total 1582.491
[English] HEAVY INDUSTRY) (SHRIMATI

Tannery and Footwear Corporation of
India

*119. SHRI V. SREENIVASA
PRASAD: Will the PRIME MINISTER be
pleased to state:

(a) whether the operating agency
appointed by BIFR in respect of the Tan-
nery and Footwear Corporation of India
Limited has not submitted any revival
plan;

(b) if so, the resons therefor;

(c) whether the Government pro-
pose to take some steps to revive the
company; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF

KRISHNA SAHI): (a) and (b). The Board
for Industrial and Financial Reconstruction
(BIFR) appointed the Industrial Finance
Corporation of India (IFCl) as the Oper-
ating Agency in the case of the Tannery
and Footwear Corporation of India Ltd.
(TAFCO). The Operating Agency did not
submit any revival plan but proposals
submitted by the TAFCO management
and the TAFCO Officers' Association
were considered by the BIFR and not
found viable.

(c) and (d).On 12th January, 1994,
the BIFR have issued a show cause no-
tice under Section 20 of the Act regarding
winding up of TAFCO. The matter is un-
der consideration of the Government.

R & D in Drug Industry

*120. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) the actual expenditure on R&D
in drug industry both in Private and Public
Sectors during the last three years,
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(b) the projections proposed during
the Eighth plan;

(c) the strategy worked out by the
Government  for  encouraging and
strengthening R & D for healthy growth of
drug industry;

(d) the details of R & D facilities
proposed by the Govetnment in drug in-
dustry; and

(e) the details of cooperation sought
by the Government from multinational cor-
porations in this regard?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI RAM LAKHAN
SINGH YADAV): (a) The R&D expendi-
ture incurred by the In-house R&D units in
the drugs and pharmaceuticals sector
during the last three years is reported to
be of the following order:

1990-91 - Rs. 65 crores
1991.92 - Rs. 80 crores
1992-93 - Rs. 95 crores

(b) The annual expenditure by the
end of the 8th Plan is expected to go up
to about Rs. 150 crores.

(c) to (e).The policy measures taken
by the Government and proposed are
contained in the Note on the review of the
Drug Policy which was discussed in the
House on the 19th and 21st August,
1993.

Incentives and dis-incentives for pro-
moting Family Planning

1097. SHRI R. SURENDER
REDDY: Wilt the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:
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, (a) whether the National Develop-
ment Council has recently recommended
to the Union Government to introduce
immediately incentives and dis-incentives
among the Union Government employees
for promoting family planning and effec-
tively limiting family;

(b) if so, the details of the incentives
and dis-incentives as recommended by
the Council;

(c) the steps taken or proposed to
be taken by the Government to implement
the recommendations of the Council;

(d) whether the Union Government
also propose to convey such recommen-
dations to the State Governments for im-
mediate and effective implementation;
and

(e) if so, the steps taken in this re-
gard?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) to (e)
The recommendations of the Committee
of NDC on Population which include mod-
ification of existing incentives and dis-in-
centives to the Central Government em-
plyees for adopting small family norm like
eligibility of LTC or otherwise, allotment of
government accommodation, interest rate
for house building advance etc., were
considered by the NDC in its Meeting held
on 18th September, 1993. The foliowing
resolution was adopted in the meeting.

The NDC endorsed the recommen-
dations made by the NDC sub-committee
on Population and directed the nodal
Ministry, i.e., Health and Family Welfare
to now initiate further action. It was also
resolved that a meeting of Chief Ministers
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and opinion makers for wider consulta-
tions on the future course of action
needed for implementation of the report
on Population would be convened.

Meteorological Facilities to Industries

1098. SHRI B. DEVARAJAN: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Government pro-
pose to establish a Regional Reference
Standard Laboratory in the Southern Re-
gion at any time during the Eighth Five
Year Plan period for providing
meteorological facilities to the industries
in the Southern States;

(b) if so, the details thereof: and

(c) the time by which the said labo-
ratory is likely to be established?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY .AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BHU-
VNESH CHATURVEDI): (a) No, Sir.

(b) to (c). Indian Meteorologicai De-
partment has no Regional Reference
Standard Laboratory anywhere in the
country nor is there a proposal to set up
one such Laboratory. The India Meteoro-
logical Department has already estab-
lished a Regional Meteorological Centre
at Madras and Meteorological Centres at
Tiruvananthapuram,  Bangalore  and
Hyderabad in the southern region to meet
the meteorological needs of the southern
States.
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Categories of drugs

10+ = K.D. JESWANI: Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the categories under which
drugs are classified; and

(b) the names of the drugs falling
under each category? .

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b).The drugs which
are under price control are listed in
Schedule-l and Schedule-ll of the
Drugs (Prices Control) Order, 1987. The
names of the drugs included in these two
lists have been notified in the Official
Gazette from time to time. The bulk drugs
not under price control are referred to as
‘non scheduled bulk drugs' in the Drugs
(Prices Control) Order, 1987.

[Translation]

Funds under minimum needs pro-
gramme to Madhya Pradesh

1100. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state:

(a) the funds allocated to Madhya
Pradesh under the Minimum Needs Pro-
gramme during each of the last three
years and during the current year;
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(b) the total amount utilised/unuti-

lised so far by the Government of Madhya .

Pradesh.

(c} whether the Govermment of
Madhya Pradesh has presented the de-
tails of expenditure incurred so far; and

{d) the names of the States which
have not utilised the funds allocated to
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them under this Programme and the rea-
sons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO}): (a) and
(b). The outlay and expenditure under
Minimum Needs Programme (MNP) in
Madhya Pradesh during the last three
years and during the current year are as
follows:—

(Rs. Lakhs)

1990-91 1991-92 1992-93 1993-94

Outlay 20871.00 21022.00 28651.00 26790.00
Expenditure 17721.91 17814.36 17375.27 22689.10
(Anticipated)

(c) Yes, Sir. NDC decision to allow diversion ot 10

(d) Maharashtra, Tamil Nadu and
Himachal Pradesh achieved expenditures
exceeding the approved outlays for Mini-
mum Needs Programme during 199t-92
and 1992-93. Andhra Pradesh, Arunachal
Pradesh, Goa, Karnataka and
Pondicherry could spend more money
under Minimum Needs Programme over
and above the approved outlays during
1992-93, but their expenditure had fallen
short of the approved outlays during
1991-92. In case of the remaining states,
excluding North-Eastern States, achieve-
ments fell short of the approved outlays
owing to various reasons such as re-
source constraints procedural, and tech-
nical problems, natural calamities -and
other implementation problems. In the
case of North-Eastern States, there has
been under utilisation under MNP in all
States, except Meghalaya during the last
three years. This is mainly due to the

percent Net Central Assistance to meét
the non-plan gap during 1991-92 and the
implementation of the recommendation of
Dr. Rangarajan Expert Group which al-
jowed such diversion to the extent of 20
percent during 1992-93.

[English]

Loss by Heavy Engineering
Corporation

1101. SHRI RAMCHANDRA
VEERAPPA: Will the PRIME MINISTER
be pleased to state:

(a) the total loss suffered by the
Heavy Engineering Corporation (HEC),

Ranchi as on date; and

(b) the reasons for such loss?



101 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) Total loss suffered
by HEC, Ranchi as on 31-1-94 is Rs.
691.73 crore.

(b) The reasons for losses are high
overheads and high interest burden; cus-
tomers not lifting the finished goods due
to shortage of fund at their end and their
continuing inventory control policy; inter-
rupted and inadequate power supply;
working capital constraints; old plant and
machinery and outdated technology in
some areas frequent Bandhs/civil distur-
bances and excessive manpower and its
high cost etc.
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Publication of Law Reports and
Journals

1102. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government pub-
lished monthly or quartelly Law Reports
and Journals in Hindi; and

(b) if so, the annual budget for their
publications, the size of the edition and
the number of subscribers in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! H.R.
BHARDWAJ): (a) Yes, Sir.

{(b) The relevant information is given
in the attached Statement.

STATEMENT

Publication of Law Reports and Joumnals

Annual Budget for the Financial year 1993-94

Rs. 10 Lakhs.

Size of the edition and the number of subscribers in each case is indicated below:

SI.No. Name of the Patrika Size of the edition Total number of
Subscribers
1. Uchchatama Nyayalaya A-5 1350
Nirnaya Patrika (monthly)
2 Uchcha Nyayalaya A-5 1350
Civil Nirnaya Patrika (Monthly)
3. Uchcha Nyayalaya Dandik
Nirnaya Patrika (Monthly) A-5 1312
4, Vidhi Sahitya Samachar (quarterly) A-5 100
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New Army Unit

1103. SHRI MULLAPPALLY RAM-
CHANDRAN: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government pro-
pose to set up a new Army Unit in North-
ern part of Kerala;

(b) if so, the details thereof;

(c) whether the requisite land has
since been earmarked or identified for this
purpose; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) No, Sir.

(b) to (d).Do not arise.

[Translation]

Semiconductor Complex Limited

1104. MAJ. GEN. (RETD)
BHUWAN CHANDRA KHANDURI: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Government have
received any complaint from the employ-
ees of the Semiconductor Complex Lim-
ited, Delhi;

(b) if so. the details of complaints
made by them; and

(c) the action taken by the Govern-
ment thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-

VELOPMENT (SHRI EDUARDO
FALEIRO): (a) Yes, Sir.

(b) The letter received from 15 em-
ployees of the Delhi Regional Office of
Semiconductor Complex Limited (SCL).
makes the following complaints:

(i) Unjust transfer of these
employees from the Delhi
Regional Office.

(i) Allegations of misbehaviour
by two employees of Delhi
Regional Office and
consequent harassment of
the complainants.

(c) The actian taken by the Gov-,
ernment are as follows:

(i) In regard to the alleged
transfer, the fact is that the
Delhi Regional Office has
been closed for reasons of
economy. Thus, there is no
transfer of employees but
relocation to other offices.

(i) CMD, SCL has been
directed to enquire into the
allegations and take suitable
action against the delin-
quents if the complaints are
found valid.
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[English]

Policy for Small and Tiny Sector

1105. SHRI RAM NAIK: Will the
PRIME MINISTER be pleased to state:

(a) whether the Govermment pro-
pose to re-draft the industrial policy for
small scale and tiny industries in view of
recent liberalisation of industrial licensing;

(b) the salient changes the Gov-
ernment propose to make in this regard;
and

(c) the concessions proposed to be
made applicable to small scale industries
and tiny industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE IN-
DUSTRIES AND AGRO AND RURAL
INDUSTRIES) (SHRI M. ARUNACHA-
LAM): (a) Since the policy for small scale
and tiny industries was formulated and
announced on 6.8.1991, keeping in view
the liberalisation of industrial licensing,
there is no proposal to re-draft the Indus-
trial policy. However, a separate package
of policy measures for tiny industries is
under preparation.

(b) and (c).Do not arise.

[Translation]

Leakage of Question Paper for Central
Excise Inspectors

1106. SHRI SURENDERA PAL
PATHAK: Will the PRIME MINISTER be
pleased to state:
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(a) whether the Government are
aware of the leakage of question papers
of Central Excise Inspectors and Income
Tax Inspectors examination held by the
Staff Selection Commission in December
1993 at an examination centre;

(b) if so, whether any enquiry has
been conducted in the matter; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA):(a) to (c).
News items regarding alleged leakage of
question papers of this examination at two
centres had come to the notice of the
Government. In one case. the report has
been found to be baseless upon enquiry
by the Commission. In the other case, re-
port of the concerned District Magistrate
is awaited.

[English]
lllegal Sale of Land in Chhattarpur

1107. SHRiI JEEWAN SHARMA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Deputy Commis-
sioner, Delhi has directed the S.D.M.
(South) to conduct an inquiry in the illegal
sale of plots in Chhattarpur Enclave:

(b) if so, whether the enquiry has
been conducted and report submitted:.

(c) if so, the details thereof and the
action taken thereon; and
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(d) if not, the reasons for the delay
and the time by which the action is likely
to be'completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON}): (a) Yes, Sir.

(b) Yes, Sir.

(c) According to the Government of
National Capital Territory of Delhi, the to-
tal area of Chhattarpur Enclave is 190
Bighas and 13 Biswas. Out of this an area
measuring 177-16 Bighas is governed
under the provisions of Punjab Land
Reforms Act and the remaining area of
12-17 Bighas is govermned under the
provision of the Delhi Land Reforms Act.
As per the revenue records, 55 persons
are recorded bhumidars/owners of the
land. Gram Sabha Land measuring 15-10
Bighas also forms part of the area of
Chhattarpur  Enclave. Besides, land
measuring 12-17 Bighas which is gov-
emed under the provisions of the Delhi
Land Reforms Act has been vested in the
Gram Sabha under section 81- of the Act.

It has been reported that two per-
sons/property dealers of village Maidan
Garhi are involved in the unauthorised
sale of land of Chhattarpur Enclave.
Ejectment proceedings under section 86-
A of the Punjab Land Reforms Act have
been initiated against the persons who
have unauthorisedly occupied Gaon
Sabha Land govermed under the provi-
sions of the Act. For violation of land
vested in the Gram Sabha under the Delhi
Land Reforms Act, local police have been
directed to take necessary action to re-
move the unauthorised construc-
tion/occupation.
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(d) Does not arise in view of reply to
part (c) above.

Development of National Capital
Region

1108. SHRI MOHAN RAWLE: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the efforts made to ensure de-
velopment in a time bound manner of the
National Capital Regian, priority towns
and growth centres;

(b) whether the Federation of Indian
Chambers of Commerce and Industry
(FICCI) has made certain suggestions in
this regard;

(c) if so, the details of these sug-
gestions made by FICCI; and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The National
Capital Region Planning Board has for-
mulated the Regional Plan-2001 for the
National Capital Region, which envisages
accelerated development of selective
counter-magnet towns both within the
National Capital Region and beyond,
through proper investment strategies.

(b) to (d) The National Capital Re-
gion Planning Board is not aware of any
suggestions made by FICC! for the
speedy implementation of the Regional
Plan-2001. However, the Punjab,
Haryana and Delhi Chamber of Com-
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merce & Industry had organised a semi-
nar on National Capital Region in May,
1992, in which certain suggestions to pro-
vide a larger role for the private corporate
sector in the development of NCR were
made.

These suggestions are in conso-
nance with the development modes
adopted by the National Capital Region
Planning "Board in the Vllith Plan Period,
wherein, private sector investment and
public—private partnership will have a
major role to play.

Strike by Lawyers

1109. SHRI ARJUN  SINGH
YADAV: Will the PRIME MINISTER be
pleased to refer to the answér given to
Unstarred Question Nos. 3224 and 3096
on December, 22, 1993 regarding strikes
by iawyers and conference of Chief Min-
isters and Chief Justices and state:

(a) whether any Committee has
since been constituted for this purpose
and ‘any view of the problems taken by
that Committee;

(b) if so, the details thereof;

(c) whether the Committee has
submitted its report; and

(d) if so, the details thereof and the
action taken thereon so far?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAUJ): (a) No, Sir.

(b) to (d).Do not arise.

EC TV Service Centres

1110. SHRI RAJNATH SONKAR
SHASTRI : Will the PRIME MINISTER be
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pleased to refer to the reply given to Un-
starred Question No. 3286 on December
22, 1993 regarding EC TV service centres
and state:

(a) whether EC TV service centres
are charging double the amount from its
customers than what it pays to its con-
tracted engineers;

(b) if so, the reasons therefor;

{c) the steps taken to charge only
that much money from the customers as
are paid actually to the engineers;

(d) the number of letters received
from the Members of Parliament on the
working of the EC TV; and

(e) the action taken by the Govem-
ment in this regard?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI): (a) & (b).
No, Sir. The charges levied from the
customers are not only for covering the
payment made to the Contracted Engi-
neers but also for meeting the expendi-
ture incurred by the Company for main-
taining service centres in different parts of
the country, to ensure prompt service.

(c) Does not arise.
(d) Two.

(e) The issue is under examination
in consultation with ECIL.
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Water Supply with Foreign Assistance

1111. DR. K\V.R. CHOWDARY:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the projects undertaken tor wa-
ter supply in the country with foreign as-
sistance, State-wise;

(b) the status of these projects at
present and the time by which these pro-
jects are likely to be completed; and
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{c) the projects to be undertaken,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRI P.K. THUNGON): (a) and (b). A
statement showing the list of Urban Water
supply & Sanitation projects under
implementation  with  World  Bank
assistance is enclosed.

(c) The projects to be undertaken
with World Bank assistance are as under:

Sl State Project/Cost

No. (In Rs. crores)

1. Tamil Nadu Veeranam/ll Madras Water Supply —410.54

2. -do- It Madras Water Supply and Environmental
Sanitation —1105.195

3. Rajasthan Il Rajasthan Water Supply & Sewerage —442.40

4. Andhra Pradesh |l Andhra Pradesh Water Supply & Sanitation —640.00

5. Maharashtra Bombay IV Middle Vaitarna Water Supply —570.00
STATEMENT

Sl State Project/Cost Status

No. (Rs. in crores)

1. Tamil Nadu

2. Kerala

Tamil Nadu Water Supply
& Sanitation —321.86

Kerala Water Supply &
Sanitation ~127.88

80% of the project has been
completed and the remaining
portion is to be completed by
31.12.94

About 90% of the project has been
completed and the remaining
schemes are to be completed by
31.3.94 except one scheme by
31.3.94
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Sl. State

Project/Cost Status
No. (Rs. in crores)
3. Maharashtra Kerala Water Supply 59 works have been completed

& Sewerage ~800.00

4, Tamil Nadu
\

5. Andhra Pr.

Madras Water Supply &
Sanitation —150.803

Hyderabad Water Supply
& Sanitation -257.06

& the remaining works are due for
completion by 30.6.96

‘Project is under implementation
and likely to be completed by
1995-96.

Water Supply Component has
been completed.

Development of Small and Medium
Towns of Kerala

1112.  SHRI  THAYIL  JOHN
ANJALOSE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Union Government
have received any proposals from the
Government of Kerala for the develop-
ment of Small and Medium towns; and

(b) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES

(SHRI P.K. THUNGON): {(a) and (b).

Ministry of Urban Development has
received the project reports of Alappuzha
and Kollam towns belonging to "Kerala
State under the revised guidelines of
integrated Development of Small and
Medium Towns (IDSMT). The project
proposals of these two towns have been
cleared and Central Assistance amount-
ing to Rs. 65.00 lakhs (Alappuzha Rs.
25.00 lakhs and Kollam Rs. 40.00 lakhs)
has since been released.

Development Projects by ADB

1113. SHRI ANNA JOSHI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Maharashtra Gov-
ernment has submitted any proposal
through the Union. Government to the
Asian Development Bank for assisting its
various development projects;

(b) if so, the details thereof, city-
wise;

(c) the amount of assistance sought
for; and

(d) the present stage of the above
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGONY): (a) to (d).
Maharashtra Government has not
submitted any proposal under the Urban
Development category through
Government of India to the Asian De-
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velpment Bank. However, in connection
with Earthquake Emergency Rehabilita-
tion Management in Maharashtra, the
ADB has offered a technical assistance
package amounting to US $ 6 lakhs. This
is only an offer and details and modalities
are not clear at this stage.

Allocation under JRY

1114. SHRIMATI SURYAKANTA
PATIL: Will the PRIME MINISTER be
pleased to state:

(a) the Central Budget provision for
the Jawahar Rozgar Yojana (JRY) for the
year 1993-94;

(b) the funds released to the States
- and Union Territories including Maha-
rashtra for implementation of schemes
under the Yojana;

(c) whether the Govemment have
issued guidelines in this regard, and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) The Central allocation for Jawahar
Rozgar Yojana (JRY) for the year 1993-
94 is Rs. 3306.00 crores.

(b) The Central assistance released
to the States and UTs including Maha-
rashtra for the implementation under JRY
til 25.2.1994 is given in the enclosed
Stafement.

(c) and (d). Yes, Sir. From the year
1993-94 the JRY is being implemented
under the following three streams:

(i) The first stream as per existing
JRY pattem with its two sub-
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schemes viz. Indira Awaas Yo-
jana (IAY) and Milion Wells
Scheme (MWS). However, .the
earmarking of funds for IAY has
been increased from 6% to 10%
and that of MWS from 20% to
30%. The benefits of IAY and
MWS have also been extended
to non-SC/ST families, subject to
the condition that the benefit in
financial terms to the non-
SCs/STs do not exceed 4% in
IAY and 10% in MWS of the total
allocation under JRY.

75% ot the total funds allocated
under JRY in a year subject to a
minimum of Rs. 2546.00 crores
has been earmarked for
expenditure under this stream.

An intensified JRY in 120 back-
ward districts:

Under this stream, funds have
been placed at the disposal of
the concemed District Rural De-
velopment Agency (DRDA)/Zilla
Parishad (ZP) who have to iden-
tify pockets of unemployment
and under-employment within
their districts and take up works
from the prescribed basket of
schemes for implementation in
these pockets. The schemes
prescribed include; construction,
of all-weather roads, minor irri-
gation works, soil and water
conservation works, water har-
vesting structures, wasteland
development, farm forestry etc.
to further sustained rural em-
ployment and drought-proffing of
the area. They also include
schemes to strengthen rural in-
frastructure like primary school
buildings, primary markets in
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(i)

specially deficient tribal areas
efc. with appropriate
supplementary funds from other
sources/programmes. The dis-
tricts have to prepare a compre-
hensive action plan consisting of
appropriate schemes from the
basket specified above which
has to be approved by the
DRDAs/ZPs tor the implementa-
tion of the districts.

20% of the funds under JRY
subject to the minimum of Rs.
700 crores will be utilised to im-
plement this programme.

Special and innovative projects:

5% of the funds under JRY not
exceeding Rs. 75 crores per an-
num will be utilised for projects
such as those aimed at preven-
tion of migration of labour, en-
hancing women's employment,
special programmes through
voluntary organisations aimed at
drought proofing as well as wa-
tershed development/wastelands
development resulting in sus-
tained employment etc.

STATEMENT

Central Assistance Released under
Jawahar Rozgar Yojana During 1993-94

(Till 25-2-94)
(Rs. In Lakhs)
Sl. State/UT's Amount
No.
1 2 3
1. Andhra Pr. 21557.22
2. Arunachal Pr. 127.74
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1 2 3
3. Assam 5937.52
4. Bihar 53830.13
5. Goa 246.46
6. Gujarat 8181.80
7. Haryana 1268.11
8. Himachal Pr. 755.21
9. J&K 712.15
10. Karnataka 14709.11
1. Kerala 4961.88
12. Madhya Pr. 29203.95
13. Maharashtra 16998.03
14. Manipur 137.32
15. Meghalaya 192.96
16. Mizoram 163.00
17. Nagaland 637.60
18. Orissa 17546.98
19.  Punjab 1210.40
20. Rajasthan 13390.52
21. Sikkim 142.02
22. Tamil Nadu 18218.01
23.  Tripura 543.78



119 Written Answers MARCH 2, 1994 Written Answers 120
» (e) whether it has come to the no-
1 2 3 tice of the Government that no expendi-
ture has been incurred out of the second
24. Uttar Pr. 48683.86 instalment provided by it for the plan pre-
pared in the beginning of the current fi-
25.  West Bengal 18826.95 nancial year;
26. A & N Islands 62.58 (f) if so, the action taken by the
Government thereon;
27. D & N Haveli 73.75
(g) whether the Estimates Commit-
o8 Daman & Diu 20.28 tee has Pointed out in its report against
sending instalments of Jawahar Rozgar
29. Lakshadweep 56.48 Yojana direct to the district authorities;
and
30. Pondicherry 64.28
(h) if so, the details thereof and the
reaction of the Government thereto?
Total 278360.08

[Translation]

Funds to Districts under Jawahar
Rozgar Yojana

1115. SHRI BHAGWAN SHANKAR
RAWAT: Will the PRIME MINISTER be
pleased to state:

(a) whether the Union Government
have provided funds under the Jawahar
Rozgar Yojana direct to the different dis-
tricts of Uttar Pradesh during the current
financial year;

(b) if so, the details thereof;

{c) whether the second instalment
was released to the districts as special aid
amount Mth the instruction that the Dis-
trict Rural Development Authorities may
prepare special plans of expenditure
therefor,

(d) if so, the details of the said in-
structions;

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMAESHWAR
THAKUR): (a) and (b).Central funds for
implementation of Jawahar Rozgar
Yojana (JRY) are generally released in
two instalments. In the case of Uttar
Pradesh, first instalment of Central share
was released to the State Government for
its further distribution to the districts. How-
ever, at the request of the State Govern-
ment the second instalment has been re-
leased directly to the districts to eliminate
delay in the resources reaching the im-
plementing agencies namely, dis-
tricts/panchayats.

{c) and (d). Second instaiment of
Central share was released to the districts
for implementation of Jawahar Rozgar
Yojana (JRY) on the basis of existing
guidelines and not as a special aid
amount and without any instructions that
the District Rural Development Agencies
(DRDAs) may prepare special plans for
expenditure. However, under intensified
Jawahar Rozgar Yojana, which is being
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implemented in 120 identified backward
districts of the country, which include 10
districts from Uttar Pradesh, supplemen-
tary resources have been provided to the
identified backward districts, where there
is concentration of unemployment and
under-employment and hence need for
intensifying efforts at rural employment.
Funds have been placed at the disposal
of the cancerned DRDAs/ZPs who will
identify the pockets of unemployment and
under-employment within these districts
and take up works within a prescribed
basket of schemes for implementation in
those pockets. The schemes under this
category may include construction of all
weather roads, minor irrigation works, soil
and water conservation works, water har-
vesting structures, wastelands develop-
ment, farm forestry, etc. to further sustain
rural employment and drought proofing in
the area. This may also include schemes
to strengthen rural infrastructure like pri-
mary schools, primary markets in spe-
cially difficult tribal areas, etc.

(e) It has not come to the notice of
the Government that no expenditure has
been incurred out of the second instal-
ment provided under Jawahar Rozgar
Yojana or the supplementary resources
provided under Intensified JRY for the
plan prepared in the beginning of the cur-
rent financial year.

(f) Does not arise.

(99 and (h). The Estimates
Committee has expressed its concern
about the release of funds directly to the
districts under Jawahar Rozgar Yojana.
The Committee was informed that the
reasons for releasing the funds directly to
the districts was to eliminate delay in the
resources reaching the implementing
‘agencies. In the current year, i.e. 1993-
94, some States like Bihar, Kamataka,
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Uttar Pradzssh, Jammu & Kashmir and
Assam have requested that the Central
Government may release funds under
JRY directly to the DRDAs in order to
eliminate delay which is involved in these
funds reaching the districts through the
State Governments. During 1993-94,
funds under JRY are, therefore, released
directly to the districts in respect of the
States who have requested for the direct
release to the districts. Under the
intensified JRY also, which is being
implemented in 120 identified backward
districts, it has been decided by the
Government to release funds directly to
the districts.

[English]

Scheme for Development of Local
areas by Members of Parliament

1116. SHRI DHARMANNA
MONDAYYA SADUL:

SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI GOVINDRAO NIKAM:

Will the PRIME. MINISTER be
pleased to state:

(a) whether the Government have
finalised the guildelines for a scheme for
development of local areas by Members
of Parliament;

(b) if so, the details thereof;

(c) the budgetary provision for the
scheme during 1994-95; and

(d) the monitoring arrangements
made for proper implementation of the
scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) to (d).The guidelines for the scheme
"MPs Local Area Development Scheme"
have been finalised. Under this scheme,
each MP will have the choice to suggest
to the District Collector, works to the tune
of BRs. 1 crore per year, to be taken up in
their respective constituencies, with each
individual work not exceeding Rs. 10
Lakhs. Members of Rajya Sabha may
select any district from the state from
which he/she has been elected for
exercising the choice of works under this
scheme. On the basis of suggestions
made by MPs, priorities will be drawn
according to these guidelines.

Works recommended under this
scheme should conform to the general
pattern of programmes and projects within
the District Plans and the Centrally Spon-
sored and Central Sector Programmes
operating within the district. They may be
implemented together with all the other
works, but in a way distinguished as the
MPs choice. Thus, there are no separate
procedures to be followed for sanctions
and implementation of similar works in the
district, whice are implemented under
different tiers of people's representative
institutions.

The suggestions of the MPs would
be compiled and considered by the Dis-
trict Collectors under these guidelines
and accommodated by them, tc the extent
possible, within the District Plan pro-
grammes and other Centrally Sponsored
and Central Sector Programmes operat-
ing at the district level, following the nor-
mal procedures.

The works under this scheme shall
primarily be asset creation works and no
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purchases of inventory, equipment, etc. or

revenue expenditure should be allowed.

The type of works should be such as can .
be completed in one or two working sea-
sons, and lead to the creation of durable

assets. The scheme is for identifying and

recommending development works of

small nature based on locally felt needs.

Each individual work suggested should

not exceed Rs. 10 lakhs. The works that

may be suggested and taken up should

fall in any of the categories of works un-

der the District Plan, especially the Mini-

mum Needs Programme (MNP).

The following is an illustrative list of
works that may be taken up under this
scheme.—

(i) Construction of schoel buildings.

(i) Providing drinking water to the
people in the village, towns or
cities, by digging tubewells or,
other works which may help in
this respect.

(iii) Construction of village roads or
approach roads.

(iv) Construction of bridges on the
approach roads.

(v)  Construction of common shelters
~ for the old or handicapped.

(vi) Construction of building for local
bodies or for cultural and sport
activites or for hospitals.

{vii) Social forestry, farm forestry,
horticulture, parks and gardens
in Government and community
land.

(viii)  Desilting of village ponds.
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(o)

(i

Construction of irrigation canals.

Construction of common gobar
gas plants, non-conventional en-
ergy systems/devices for com-
munity use and related activities.

Construction of small irrigation
bandhs or lift irrigation schemes
ot water table reshaing schemes.

Public reading rooms or study
rooms.

Creaches and Anganwadis.

Construction of public health
care buildings, including family
welfare sub-centres together
with the ANM residential quar-
ters.

Crematoriums/Burial grounds.

Construction of Public Toilets
and Bathrooms.

Drains and gutters.

Footpaths, pathways and foot-
bridges.

Provision of civic amenities like
electricity, water pathways public
toilets etc. in slum areas of cities
towns and villages, provision of
common worksheds in_slums
and for artisans.

Residential schools in Tribal
areas.

Bus gsheds/steps for public
transport passengers.

Veterinary Aid Centres.,
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The following list of works, in parti-

cular, shall not be allowed under this

scheme.

(@

(b)

()

(d)

(e)

()

0

(k)

U]

Works which do not fall within
the scope of the district plan.

Office  buildings, residential
buildings, TV centres and other
buildings relating to Central or

State ~ Government Depart-
ments/Agencies or Organisa-
tions.

Works belonging to commercial
organisations, trusts, registered
societies, private institutions,
aided institutions or cooperative
institutions.

Works costing more than Rs. 10
lakhs.

Repair and maintenance works
of any type.

Grants and loans.
Memorials or memorial buildings.

Purchase of inventory, or stock
of any type.

Acquisition of land or any com-
pensation for land acquired.

Assets for an individual benefit,
except those which are part of
approved schemes.

Places for religious worship.

Completion of incomplete

schemes.
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Payment of advances of any type to
the contractors/supplies under any works
falling within this scheme is prohibited.
Engagement of contractors/sponsors is
also prohibited, wherever relevant guide-
lines do not permit the use of contrac-
tors/sponsors.

A sum of Rs. 5 lakhs per Member of
Parliament has been released to the
States during 1993-94 to enable the
scheme to commence immediately.

For effective monitoring of the im-
plementation of the programme district
collector will inspect at least 10% of the
works and other officers of district, sub-di-
vision and block levels will also inspect
works as specified in the guidelines. State
Planning Department will be the nodal
department and coordinate the imple-
mentation & monitoring of MPs Local
Area Development Scheme at the State
Level. Similarly, Ministry of Rural Devel-
opment will be the nodal agency at the
central level.

Hostel Accommodation to Male Govt.
Employees

1117. SHRI K. RAMAMURTHEE
TINDIVANAM:
DR. SAKSHUJI:

Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether the Government pro-
pose to construct hostels to provide ac-
commodation to single male Government
employees working in Delhi particularly in
lower levels in view of the problems faced
by them;

(b) it so, whether the Government
propose to allocate funds for this purpose
in 1994-95; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF NRBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) No, Sir.

(b) Does not arise in view of (a).

(c) The emphasis has so tar been to
construct regular houses in the lower lev-
els rather than Hostel accommodation as
the cost is almost the same.

Deep Seismic Sounding System

1118. SHRI RAMASHRAY
PRASAD SINGH: Will the PRIME MIN-
SITER be pleased to state:

(a) whether there is any use of deep
Seismic Sounding System in the work of
Department of Ocean Development;

(b) if so, the details thereof;

(c) the number of experts working
on this system in the Department of
Ocean Development; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT. (SHRI EDUARDO
FALEIRO): (a) to (d).Sir, the Deep Seis-
mic Sounding System has been fainly
used in our country for mapping the deep
subsurface geologic structure on land.
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The technique has also been utilised for
offshore surveys in the continental shelf
for oil exploration. Deeper probes in the
oceanic areas have not been attempted.
Department of Ocean Development, how-
ever, has not utilised this technique di-
rectly in its present programmes which
are not aimed at obtaining deep geologic
structural information.

Gas based Power Project in Rajasthan

[Translation]

1120. SHR! GIRDHAR! LAL
BHARGAVA: Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state:

(a) whether the Planning Commis-
sion has accorded approval for setting up
of gas based power project in Ramgarh
district, Jaisalmer, Rajasthan;

(b) if so, the proposed capacity of
the said project and the estimated cost
thereof; and

(c) whether the work on this project
has been started?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) Yes,
Sir.

(b) The installed capacity of the
power project is 35.5 MW. The approved
cost of the project is Rs. 120.83 crores.

(¢) Yes, Sir.
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National Gene Banks

1121. PROF. PREM DHUMAL:
SHRI SATYA DEO SINGH:
SHRI RAJENDRA
AGNIHOTRI:
SHRI CHETAN P.S.
CHAUHAN:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Government pro-
pose to establish National Gene Banks for
preserving medicinal and aromatic plants;

(b) if so, the locations of the pro-
posed banks indicating the objectives
thereof;

(c) whether the Government have
also made arrangements for providing
training to technicians for preservations of
these plants; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN DEPARTMENT OF
ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY  (SHRI  BHUVNESH
CHATURVEDV): (a) and (b). Yes, Sir. The
Govt. of India through the Department of
Biotechnology, Ministry of Science &
Technology have set up three nationa!
gene banks to conserve the medicinal
and aromatic plants in the country. These
gene banks are located at the National
Bureau of Plant Genetic Resources
(NBPGR), New Delhi; Central Institute of
Medicinal and Aromatic Plants (CIMAP),
Luchnow; and Tropical Botanical Garden
& Research Institute (TBGRI), Trivandrum



131  Written Answers

resnectively. The gene bank of TBGRI
wculd zoncentrate its activity in peninsular
India. The NBPGR and CIMAP banks
would, between them cover the other bio-
geographic regions of the country. All the
three gene banks are being equipped with
state-of-the-art  infrastructure including
seed and field banks, tissue culture
repository, and cryobank. The objectives
include not only surveys and explorations
of assigned regions, but also collection
characterization, documentation, and de-
velopment of database so as to conserve
the valuable germplasm resources of
medicinal and aromatic species.

(c) and (d). Training of Scientific
and Technical personne! is an integral
part of the Gene Bank's activity. The train-
ing programme would include techniques
and methodologies on various aspects of
identification, characterization, conserva-
tion, tissue culture-, cryopreservation, .
maintenance of field and nurseries of
medicinal and aromatic plants.

SC/ST Recruitment from other States

1122. SHRI BRAHMANAND
MANDAL: Will the PRIME MINISTER be
pleased to state:

(a) whether Scheduled Caste and
Scheduled Tribe (canidates) are allowed
to be recruited from other States in the
State Government Services;

(b) the details of Government's pol-
icy in this regard; and

(c) the name of the States which
have banned the recruitment of such can-
didates from other States?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) and
(b).The recruitment and conditions of Ser-
vice of persons appointed to the State
Government Services (including the
domicile restrictions) is a matter which
falls within the purview of the State Gov-
ernment. The Government of India does
not come into the picture.

(c) Information in this regard is not
centrally maintained.

[English]

International Medical Commission Visit
to Bhopal

1123. SHRI PARASRAM BHARD-
WAJ: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the international Medi-
cal Commission on Bhopal visited various
hospitals in Bhopal recently;

(b) if so, the details of the hospitals,
dispensaries and other clinics visited by
this Commission; and

(c) the recommendations made by
the Commission in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b). The Government
of Madhya Pradesh has informed that the
members of the so-called "International
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Medical Commission" on Bhopal visited
Jawaharial Nehru Hospital and Shakur Al
Khan Hospital.

(c) Government has not received
any report from the Commission.

HDPE Woven Sack Manufacturers

1124, SHRI JAGAT VIR SINGH
DRONA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the number of HDPE Woven
Sack manufacturers in small and medium
sector, State-wise;

(b) the number of labourers em-
ployed therein;

(c) the approximate loss due to
seepage and wastage while packing fer-
tilizers and cement in jute bags; and

(d) the extra subsidy being paid to
“fertilizer industry for packing urea in jute
bags instead of HDPE bags”?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS

AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b). According to the
Plastic Woven Sack Manufacturers Asso-
ciation (PLASMA), there are about 150
medium scale and over 400 small scale
units engaged, in the manufacture of
HDPE/PP woven bags, spread throughout
the country, employing over 1.5 lacs
skilled and semi-skilled persons.
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(c) Jute bags used for packing urea
have polythene lining inside; therefore,
there is no loss of urea on account of
seepage. As regards Cement packing in
jute bags, the Cement Industry has re-
ported that the approximate loss due to
seepage and waste ranges from 3 to 5%
depending upon the condition of the jute
bags. -

(d) Since the rates of both HDPE
and jute bags go on changing from time to
time, it is not possible to make an exact
calculation of extra subsidy on this ac-
count. However, in the event of exclusive
use of jute bags for urea packing, based
on July-September, 1993 rates, there
would be an estimated extra subsidy - of
Rs. 13.5 crores per annum.

Radiation Hazards from Power
Stations

[Translation]

1125. SHRI RAM PRASAD SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether various Atomic Power
plants pose radiation hazards to the peo-
ple and environment as reported in the
Hindi daily Jansatta dated December 23,
1993;

(b) if so, the facts thereof;

(c) whether the Government have
conducted any survey around the vicinity
of these plants;

(d) if so, the details thereof and the
remedial measure is taken in this regard;
and

(e) if not the reasons therefor?
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THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER = OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY
AND DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY
{SHR!I BHUVNESH CHATURVEDI): (a)
No, Sir. Radioactive releases from
Nuclear Power Plants do not cause any
appreciable increasé in the radiation
levels over and above what is existing in
nature. These releases are well within the
permissible limits. The Nuclear Power
Plants do not pose any radiation hazard
to the people and environment. The report
carried by the Daily "Jansatta" dated
December 23, 1993 in this regard is not
correct.

(b) Does not arise.
(c) Yes, Sir.

(d) Radiation & Health Physics Sur-
veys are being regularly carried out
around the vicinity of all the nuclear
plants. The Environmental Survey Labo-
ratories located near the power plants
keep a continuous watch on the radiation
from the power plants. The environmental
impact of the liquid and gaseous effluents
released by these plants is also con-
stantly monitored by these laboratories by
regularly analysing samples of air, water,
soil, vegetation and food inaterials like
meat, fish, milk etc. in the surrounding ar-
eas to ensure that there are no adverse
effects on the people and environment
due to nuclear power plant operations. All
these survey activities are being carried
out by qualified and trained scientific and
technical staff working entirely indepen-
dent of the operating plants.

(e) Not applicable.
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Energy Commission
[English]

1126. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether a special group set up
by National Development Council has
recommended setting up of an Energy
Commission to evolve a long term policy
at National Level;

(b) if so, the details of the recom-
mendations made by the Council;

(c) the reaction of the Union Gov-
ernment thereto and action
taken/proposed to be taken thereon; and

(d) the time by which the recom-
mendations are likely to be implemented?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHR!I GIRIDHAR GOMANGO): (a) to (d)
The work of the NDC Committee on
Power is in progress, as such it is not
possible to indicate the time by which the
recommendations will be implemented.

Protein Rich Rice

1128. SHRI KRISHAN DUTT SUL-
TANPURI: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are
aware that a research by using a noval
gene and genetic gum at the J.N.U. in
Delhi is being carried out as a result of
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which India will soon embark on a product
containing a protein-rich rice; and

(b) if so, the details thereof and the
time by which it is likely to come in com-
mon use?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND THE
MINISTER .OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY
AND DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVED!): (a)
Yes Sir. In order to improve the nutritional
quality of cereals (rise and wheat) which
are deficient in certain amino acids,
scientists at Jawahahlal Nehru University
(JNU) have cloned and sequenced a
gene encoding for a protein of high lysine
and sulphur containing amino acid from
Amaranthus  seeds. Amino acid
composition of this protein corresponds
closely to the protein recommended by
the World Health Organisation (WHO) for
optimum human nutrition.

(b) After successful gene isolation
and characterization as first step, re-
search work to transfer the seed specific
protein gene into rice and other economi-
cally important plants like potato and car-
rot and to study its expression in detail is
in progress. It may take 4-5 year to estab-

PHALGUNA 11, 1915 (SAKA)

Written Answers 138

lish that the Amarnath gene can enhance
the nutritional value of rice.

Public Sector Undertakings

1129. SHRI SHANTARAM POT-
DUKHE: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the names of public sector un-
dertakings and caoperative sector units
engaged in the production of fertilizers in
the country;

(b) the total fertilizer production ca-
pacity of each Public Sector Undertaking
and Co-coperative Sector Unit; and

(c) the details of Fertilizers pro-
duced by each Unit during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) to (c). The names of the
public sector undertakings and coopera-
tive sector units engaged in the manu-
facture of fertilizers, alongwith their in-
stalled capacity and their production dur-
ing the year 1992-93, are given below:

(‘000" MT of Nutrients) ;

S.  Name of Public Sector

Installed capacity

Production 1992-93

‘No. & Cooperative Sector Nitrogen Phosphate Nitrogen Phosphate
Public sector

1. National Fertilizers Ltd. 1036 0 1034.0 0

2. Fertilisers and Chemicals 268 144 2379 143.6

Travancore Ltd.
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S. Name of Public Sector Installed capacity Production 1992-93 .
No. & Cooperative Sector Nitrogen Phosphate Nitrogen Phosphate
3. Rashtriya Chemicals & 1000 120 923.1 112.8
Fertilizers Ltd.
4. Madras Fertilizers Ltd. 176 112 145.8 117.4
5. Paradeep Phosphates Ltd. 130 331 941 240.5
6. Pyrites, Phcsphates & 0 42 0 28.4
Chemicals Ltd.
7. Fertilizer Corporation 806 0 235.2 0
of India Limited
8. Hindustan Fertilizer 654 0 2194 0
Corporation Limited
Cooperative Sector
9. Indian Farmers Fertilizer 863 310 929.5 308.1
Cooperative Limited.
10. Krishak Bharati 668 0 775.8 0
Cooperative Limited.
Metro Railway (c) if not, the reasons therefor?
THE MINISTER OF STATE IN THE
1130. PROF. SUSANTA

CHAKRABORTY: Will the Minister of
URBAN DEVELOPMENT be pleased to
state:

demand from various concermned;

(a) whether the Government are
considering for extension of Metro Rail-
way in the Country in view of the growing

(b) if s0, the details thereof; and

MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (chlt is the
responsibility of the State Govemn-
ment/City Authorities to formulate plans
and implement urban transport projects
taking into account local conditions,
transport demand and priorities. The de-
tails regarding Metro Rail Projects under
consideration by State Governments are
given in the enclosed Statement.
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STATEMENT

S. Nameof  Details of the proposed Cost Remarks

No. the City Project (Rs. in crores)

1. Delhi A Feasibility study conducted 7500  Inthe absence of Budgetary
by M/s. Rail India Technical support alternative sources
& Economic Services Ltd., of funding to be arranged.
recommended MRTS for Delhi
over a distance of 184.5 Kms.

2. Bombay Projects proposals prepared 2248.88 Ministry of Railways & State
by BMRDA contains suburban Govt. tc Share the cost of
railway & road based project railway projects.Final project
for decongesting the urban proposal under revision by
traffic in Bombay State Government.

3. Calcutta Feasibility study by RITES 186 No proposal has been
suggests extension of Metro received by Govt. of India
Rail from Tollygunge to Gharia. in this regard.

The report under examination by
the State Gowt.

4, Hyderabad RITES Feasibility Study 585 The project to be implented
recommended a Light Rail by a Joint Stock Comp. viz.
Transit System for Urban Mass Transsit Co.
Hyderabad. Ltd.,

5. Madras Railway corridor from 125 The State Govt. has been

6. Bangalore

Beach to Luz under
construction by Railways
& likely to be completed
by 1996.

A committee by State Gowt.
recomended MRTS for Bangalore
in June 1993. However, this

report is being updated by M/s. IL&FS.

requested to get the
Feasibility Study conducted
for Luz to Taramani.
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[Transiation]
Manufacture of Tractors

1131. SHRI RAMESHWAR PATI-
DAR: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government pro-
pose to import or indigenously manufac-
ture low cost tractors and other agricul-
tural equipments to provide relief to the
farmers;

(b) if so, the countries from where
these are likely to be imported;

(c) the details of the plan for their
indigenous production and the probable
cost thereof; and

(d) the types of tractors being man-
ufactured at present and their manufac-
turing cost and market price thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY)SHRIMATI KRISHNA SAHI): (a) No,
Sir. There is no proposal for the Govern-
ment to indigenously manufacture low
cost tractors or import the same. Manu-
facture of tractors and other agricultural
equipments has been de-licensed and
there is no ban on their import.

(b} and (c).Do not arise.

(d) The tractors manufactured in the
country range between 18 H.P. and 65
H.P. and the ex-factory price of these
tractors varies between Rs. 92,000/- and
Rs. 2,36,000/- depending on the model.
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Extension of Metro Railway from
Tollygunj to Garia

1133. KUMARI MAMATA BANER-
JEE: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the Government have
received any proposal for the extension of
Metro Railway from Tollygang to Garia;
and

(b) if so, the details thereof and the
reaction of the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). The
Government of West Bengal engaged
M/s. Rail India Technical and Economic
Services Ltd., for carrying out a feasibility
study for the extension of the Metro Rail-
way from Tollygunj to Garia (8.49 kms).
RITES have since submitted their final re-
port to the State Government. The total
cost of the project is estimated at Rs.
187.95 crors (at 1990 prices excluding the
cost of rolling stock). The Central Gov-
emment has not received any formal
project proposal in this regard from the
State Government.

Foodgrain markets in Gujarat

1134. SHRI GABHAJI MANGAJ!
THAKORE: Will the PRIME MINISTER be
pleased to state:

(a) the number of foodgrain markets.
in Gujarat;
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(b) whether the Government pro-
pose to open some new markets in the
State during 1994-95;

{c) if so, the details thereof:

(d) whether the Government have
chalked out any programme to provide
adequate facilities in these markets; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) There are 223 markets where
foodgrains are mainly marketed.

(b) to (e). The centrally sponsored
scheme for Development of Markets has
been transferred to the State Govern-
ments as per decision of the National De-
velopment Council from the year 1992-93.
Therefore, the Government of India has
no plan either to open new markets or
provide facilities in the existing markets in
the State. However, the State Govern-
ment proposes to open some new mar-
kets during the year 1994-95, the details
of which are yet to be finalised. The State
Government has also made a provision of
Rs. 334.00 lakhs in the State five year
plan for providing infrastructural facilities
in the market yards, out of which Rs. 44
lakhs have been provided for the current
financial year and Rs. 38 lakhs have been
proposed for the year 1994-95.

Mangalore Fertilizer Plant

1135. SHRI V. KRISHNA RAO: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether the Mangalore Fertilizer
Plant is likely to start production during
the beginning of 1994; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b).Yes, Sir. The fer-
tilizer plant of M/s. Mangalore Chemicals
& Fertilizers Ltd. (MCF) has resumed
production in the first week of February,
1994.

Ll ranslation]

Retrenchment of Employees from
Hindustan Fertilizer Corporation

1136. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether nearabout one lakh
employees of the Hindustan Fertilizer
Corporation situated at Namrup are being
retrenched,;

(b) if so, the reasons therefor,

(c) whether any alternative service
scheme has been proposed; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF
STATE IN THE DEPARTMENT OF
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ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI ED-
UARDO FALEIRO): (a) to (d) As on
1.12.1993 the Namrup Units of Hindustan
Fertilizer Corporation (HFC) had only
2702 employees in position. There is, at
present, no proposal to retrench them.

Cachar Paper Mill, Assam
[English]

1138. SHRI DWARAKA NATH
DAS: Will the PRIME MINISTER be
pleased to state:

(a) whether the Cachar Paper Mill,
Panchgram, Assam is incurring continu-
ous loss;

(b) if so, the total loss incurred by
the Mill so far and during each of the last
three years;

(c) the reasons for such loss; and

(d) the measures taken so far to
make it viable?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-

TRY) (SHRIMAT! KRISHNA SAHI): (a)
Yes, Sir.

(b) Cumulative net loss upto
31.3.1993 was Rs. 210 crore. Losses in
‘the last three years are given below:

(Rs. in Crore)
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(c) The reasons for the losses are
low capacity utilisation, operational
problems, locational disadvantages, lack
of infrastructural facilities, high incidence
of interest and depreciation and market
conditions.

(d) Certain technical problems have
been identified and action initiated to
overcome them and improve the
production performance. Govt. has for
some time been examining various
alternatives for making it viable e.g.
restructuring, feasibility of making it over
to private sector etc.

[Translation]

Industrial complexes by Khadi and
Village Industries Commission

1133. SHRI NITISH KUMAR:
SHRI NAWAL KISHORE
RAI:

Wil the PRIME MINISTER be
pleased to state:

(a) whether the Khadi and Village
Industries Commission has prepared any
scheme to set up industrial complexes in
rural .areas for the expansion of rural in-
dustries;

(b) if so, the number of such com-
plexes set up by the Khadi and Village In-
dustries Commission by the end of De-
cember, 1993, State-wise; and

(c) the average number of indus-
tries likely to be set up in each such com-
plex?

THE MINISTER OF STATE IN
THE  MINISTRY OF  INDUSTRY
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(DEPARTMENT OF SMALL SCALE IN-
DUSTRIES AND AGRO AND RURAL
INDUSTRIES) (SHRI M. ARUNACHA-
LAM): (a) Yes, Sir.

(b) The KVIC in its meeting held on
31.8.90 had taken of decision to set up
industrial complex in village to promote
industrial deyelopment in the rural areas.
Only one V.I. industrial estate has been
sef up upto December, 1993. A Ghani Oil
Complex is under implementation in Bi-
japur Industrial Area by an Institution un-
der Karnataka KVI Board under Bank Fi-
nance Scheme. It is proposed to install
262 Ghanis in phased manner. First
phase consisting of 50 power ghanis is
near completion.

(c) So far 32 V ‘'orksheds have been
constructed in the village industries in-
dustrial estate for establishing V.I. units,
out of which five sheds are distributed to
village industries artisans and have
started functioning there. ~

Export of Computers

1140. SHRIMAT| SHEELA GAU-
TAM: Wil the PRIME MINISTER be
pleased to state:

(a) whether the Government have
any proposal to export computers in
1993-94 and 1994-95;

(b) if so, the types of computers
proposed to be exported and the names
of the firms going to export such comput-
ers; and

(c) the steps taken by the Govern-
ment to boost the production of comput-
ers?

PHALGUNA 11, 1915 (SAKA)

Written Answers 150

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY -
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) to (c), Government itself is
not involved in exports of computers di-
rectly. Computer manufacturers, mer-
chant exporters etc. export various types
of computer systems to various countries.
The types of computer hardware being
exported include desk Top Computer. Dot
Matrix Printer, Floppy Disc Drive, Winch-
ester Disc Drive. VGA  Monitor
(Mono/Colour), Key Boards.

The Government of India has taken
the following steps to boost the production
of computer industry:

(i) Manufacture of computers is
freely allowed without an indus-
trial licence.

(i) There is no locational restrictions
for setting up computer industry.

(iii) Foreign equity participation upto
100% is permitted freely.

(iv) Import of components for
manufacture of computer sys-
tems is freely allowed and at
concessional customs duty.

(v) Computers are also allowed to
be manufactured under export
oriented schemes like Electronic
Hardware Technology Park
(EHTP). 100% EOU/EPZ to
make it internationally competi-
tive.
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Revival Package for HFC

1141. SHRI RABI RAY:
SHRI PRAKASH V.PATIL:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Hindustan Fertilizer
Corporation and other public sector fertil-
izer undertakings have been directed by
B.LLF.R. to submit a revival package for
rehabilitation of these companies by
March 11, 1993;

(b) if so, the details thereof;

(c) whether the Govemment have
initiated a dialogue with the employees of
these units to finalise the revival package;
and

(d) if so, the time by which these
are likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b).Three public sector
fertilizer undertakings, namely, Fertilizer
Corporation of India Limited (FCl), Hin-
dustan Fertilizer Corporation Limited
(HFC) and Projects and Development
India Limited (PDIL), have been declared
as sick companies by the BIFR.

In the case of FCI and HFC, BIFR
has directed that revival packages may be
submitted by 31.3.1994. In the case of
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PDIL, such a package has to be submit-
ted to the operating agency by 17.4.1994.

(c) and (d).In accordance with the
latest directions of the BIFR, Government
have held unit-wise discussions with the
employees for exploring the possibility of
finalising an agreed revival package for
submission to the BIFR. Any decision on
the revival packages of these companies
would depend on the outcome of the pro-
ceedings pending before the BIFR, which
is a quasi-judicial authority.

Funds for Cooperative Sector

1142. SHRI N. J. RATHVA: Will the
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be
pleased to state the funds sanctioned to
cooperative sector in Gujarat Sate during
the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): The Eighth Plan
outlay agreed for the Cooperation Sector
under the State Plan of Gujarat is Rs. 82
crores.

Wind Farms in coastal areas of Gujarat

1143. SHRI HARIBHAI PATEL: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Government of
Gujarat has submitted any proposal for
setting up of wind farms in the private
sector in the coastal region of Saurashtra
and other potential sites in the State
during 1994-95;

(b) if so, the details thereof;
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(c) whether the State Government
has requested for any financial assistance
for setting up of wind farms during the
above period; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
. ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S.KRISHNA KUMAR):
(a) and (b). No, Sir. However, the State
Government have received 46 private
sector applications for installation of a to-
tal wind power capacity of 350 MW in the
State.

(c) and (d).A 2 MW demonstration
wind farm project at Bamanbore in
Surendra Nagar District has been ap-
proved recently at an estimated cost of
Rs. 8.8 Crores, with a Central share of
Rs. 3.84 Crores. There is no other pro-
posal pending with the Government.

Accident Rate in indian Air Force

1144. SHRI SRIKANTA JENA: Will
the PRIME MINISTER be pleased to
state:

(a) the accident rate per 10,000 fly-
ing hours indentified in the Indian Air
Force;

(b) the comparative number of air
accidents in the Indian Air Force during
1991, 1992 and 1993; and

(c) the major causes indentified for
such accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) and (b).The accident
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rate of the IAF in the present decade is
better than that of the previous decade.
The air accidents details are as follows:

Year No. of Accidents
1991 33
1992 24

1993 s

(c) The major causes indetified for
flying accidents in the IAF are:

(i) Human error
(ii) Technical defects

(iii) Bird hit.

Foreign collaboration in drug sector

1145. SHRI PRAKASH V. PATIL.
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of foreign collabora-
tion proposals cleared in the drug-sector
during each of the last three years;

(b) the names of Indian compa-
nies/foreign companies products involved,
its terms and conditions and period of
payment,

(c) whether any of these projects
has since been implemented; and

(d} if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
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TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO). (a) to (d).The information will
be collected and laid on the Table of the
House.

[Translation]
Engaging Counsels on Wages

1146. SHRI RAM TAHAL CHOUD-
HARY: Will the PRIME MINISTER be
pleased to state:

(a) whether litigation in the High
Courts and Supreme Court has become
very high;

(b) if so, the details of proposals
being considered to engage the compe-
tent counsels on wages in the High
Courts and Supreme Court to reduce the
fees and expenses being incurred in liti-
gation; and

(c) whether any survey has been
conducted in regard to the difficulties be-
ing faced by the appellants in the
Supreme Court?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) and (b). A meeting of
the Chief Ministers and Chief Justices
was held in December, 1993 to consider
the problem of arrears of cases in courts
and to find out way and means to deal
with it as expeditiously as possible. The
Chief Ministers and the Chief Justices
agreed among other things, that inordi-
nate concentration of work in the hands of
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some members of the Bar had contributed
to the accumulation of arrears especially
in the Supreme Court and the High
Courts. They considered that this fed,
among other things, to the mounting cost
of -litigation. They were of the opinion that
the Bar Council of India, in consultation
with the Bar Councils of various States,
should address itself to this problem and
make appropriate recommendations. It
was felt that the leaders of the Bar should
be invited by the Bar Council to partici-
pate in the enunciation of any recom-
mendation that might be made in this re-
gard.

(c) No, Sir.

Godowns for L.P.G.

1147. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether a number of applica-
tions have been received for the allotment
of plots for construction of Liquid
Petroleum Gas (LPG) godowns in Delhi
during the last three years;

(b) if so, the details thereof; and

(c) the time by which the plots are -
likely to be allotted to these applicants?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

(b) During the last three years 21
applications from different parties for al-
lotment of gas godown sites have been
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received. Year-wise details are given as
under:

1991 - 3 Nos.
/
1992 - 3 Nos.
1993 - 15 Nos.
N
~ Total - 21 Nos.

(c) Allotment of gas godowns sites
depends on the availability of such sites
and the completion of formalities by the
applicants.

[English]

Test Fire of ‘Prithvi’

1148. SHRI HARIN PATHAK: Will
the PRIME MINISTER be pleased to
State:

(a) whether the test fire of 'Prithvi'
Missile has been postponed:;

(b) if so, the reasons therefor:

(c) whether the 'Akash' and 'Nag'
missiles have since been inducted into
the Army; and

(d) if not, the reasons for delay?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) No, Sir.

{b) Does not arise.

(c) No, Sir.
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(d) Developmental work on ‘Akash’
and 'Nag' missite systems is expected to
be completed by 1995-96 after which
these missiles are expected to be in-
ducted into service-use.

Revival Plan for HFC, FCl and
PDIL

1149. SHRI SANAT KUMAR
MANDAL:
SHRI SANDIPAN |
BHAGWAN THORAT:

Will the Minister -of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Government have
asked worker unions of the Fertilizers
Corporation of India (FCI), Hindustan Fer-
tilizers Corporation Limited (HFC) and
Projects and Development India Limited
(PDIL) to come out with a feasible propo-
sals to revive these companies by Febru-
ary 12, 1994;

(b) whether these workers' Unions
have since submitted the revival plan;

(c) whether the iead bankers which
had extended credit facilities to these
units and State Govemnments concerned
have also been consulted in the matter;

(d) if so, their reaction thereto; and

(e) the final decision taken by the
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF ' PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
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VELOPMENT - (SHRI EDUARDO
FALEIRO) : (a) to (e). Consequent to the
directions of the Board for Industrial ‘and
Financial Reconstruction on (BIFR), de-
tailed consultations were held in the 1st
week of February, 1994, with the workers'
upions, Banks, concemned State Govemn-
ments etc. with a view to exploring the
possibility of formulating an agreed revival
plan in respect of FCI and HFC, Some of
the workers' unions/officers' associations
of the various units of these two compa-
nies have submitted revised proposals for
revival of these units. The concerned
Banks have indicated that they would be
prepared to extend credit facilities for
working capital requiréments, provided the
revival plans so prepared are viable. The
concemed State Govemments, without
committing their tinancial involvement or
takeover of the units, stressed the need
for revival of the units.

The final decision in the matter of
revival of these companies would be
taken by the BIFR which is a quasi-judi-
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Loan to Orissa by HUDCO

1150. DR. KARTIKESWAR PATRA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the amount of loan advanced to
Orissa by HUDCO during each of the last
three years;

(b)vth.e amount of loan repaid so far;
and

() the schemes of Orissa still
pending with HUDCO for approval?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND "MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b).The
amounts of loan sanctioned by HUDCO to
various implementing agencies in Orissa
and the amount repaid by them to
HUDCO during the last three years are

cial body. given below: (Rs. in crores)
Year Loan amount sanctioned Loan amount repaid
1990-91 51.44 5.66
1991-92 78.67 7.22
1992-93 54.63 10,00

(c) As on 31.1.1994, 16 projects for
a loan amount of Rs. 23.61 crores have
been received in HUDCO. Sanctioning of
HUDCO loan is a continuing process and
is subject to the fulfiiment of varnous con-
ditions as per HUDCO guidelines.

[Translation)
Refund of deposit by Coop. Housing
®  Societies

1151. DR. MAHADEEPAK SINGH
SHAKYA:

DR. CHINTA MOHAN:

Will the Miinister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether a number of Coopera-
tive Housing Societies have deposited
amount with the Delhi Development Au-
thority in the past years;
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(b) ¥ so, whether DDA has in-
creased the land prices during the past
years, as a result thereof these societies

“have applied for the refund of their
amount so deposited,; :

(c) if so, whether the amount has
been refunded;

(d) if not, the reasons therefor and
the total amount claimed to be refunded
till January, 1994;

(e) whether DDA has to pay interest
to these societies on the amount de-
posited with it;

(f) if not, the reasons therefar and
the time by which the amount is likely to
be refunded to these societies?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN ' THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) Yes, Sir. The DDA has in-
creased land prices. Some of the soci-
eties who were offered land in 1992-93
and 1993-94 have sought refund.

(c) and (d). The DDA has reported’

that wherever a request has been re-

ceived from a society, refunds have been *

made after completion of all formalities.
Till date approximately Rs. 1.25 crores
has been refurded to the societies
referred to in (b) above.

(e) No, Sir.

(f) No interest is to be paid to the
societies as per terms & conditions of the
offer-cum-demand letter issued to them.
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1

Mahufacturing Sector

1152. SHRI C. SREENIVAASAN:
Will the PRIME MINISTER be pleased to
state:

(a) the total investment in the man-

~ ufacturing sector of the country during the

last two years;

(b) whether Tamil Nadu has been
considered as an ideal State for invest-
ment in the manufacturing sector;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMAT!
KRISHNA SAHI): (a) The total investment
in fixed assets, as proposed by the appii-
cants, in the Letters of Intent (LOI)
granted during 1992 and 1993 amounted
to Rs. 26894 crores. Proposed investment
in the Industrial Entrepreneural
Memoranda (IEM) filed during 1992 and
1993 amounts to Rs. 179848 crores.

(b) to (d).In terms ot proposed loca-
tions in the letters of intent granted and
Industrial Entrepreneural Memoranda filed
in 1992 and 1993, Tamil Nadu is the third
most preferred State for LOIs and fourth
most preferred State among the IEMs
filed.

[Translation]
Contract Labour system
1153. SHRI HARIKEWAL PRASAD:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:
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(a) whether the labourers are still
working on contract basis in the offices of
various corporations under her Ministry in
various States;

(b) if so, the names of the States
where contract system is prevalent and
names of those where it has been abol-
ished; ‘

(c). whether the Government pro-
pose to abolish contract labour system
and get the work done directly; and

(d) if so, the details of the progress
made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES:
(SHRI P.K. THUNGON): (a) No, Sir.

(b) In view of reply to part (a)
above, the question does not arise.

(c) and (d). No, Sir. The Contract
Labour (Regulation and Abolition) Act,
1970, seeks to regulate the employment
of contract labour in certain establishment
and to provide for its abolition in certain
circumstances and for matter connected
therewith.

[English].

Prices of Bulk Drugs

1154. SHRI BOLLA BULLI
. BAMAIAH :
DR. D. VENKETESWARA
T *RA O:
Wil the Mmr of CHEMICALS
AND FERTILIZERS be pleased to state:
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(a) whether the Department of
Chemicals has decided to check price es-
calation of bulk drugs beyond the sta1u-
tory period; and

(b) if so, the norms adopted to
check such price rise?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b). The prices of butk
drugs are fixed/revised from time to time
in accordance with the Provisions of Drug
Prices Control Order, 1987.

Units of Hindustan Fertilizer
Corporation

1155. SHRI SURYA NARAYAN
SINGH: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Govetnment have
any proposal for scrapping of Namrup | &
Il units of HFC and selling of its Haldia,
Durgapur and Barauni units; and

(b) if so0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-

VELOPMENT ' (SHRI EDUARDO
FALEIRO): (a) and (b). No decision has
been taken in this regard. :
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[Transiation]
Ambedkar Awas Yojana

1156. DR. LAL BAHADUR
RAWALE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the total number of flats, cate-
gory-wise, allotted so far to registrants
under the Ambedkar Awas Yojana;

(b) the cost of flats being charged
by Delhi Development Authority, cate-
gory-wise;

(c) whether any target has been
fixed for the allotment of flats under the
said Yojana;

(d) if so, the details thereof; and

(e) the time by which the places
where the Delhi Development Authority is
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likely to allot flats to the registrants under
the Yojana? :

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The DDA has
reported that 1270 LIG flats and 867
Janta flats have been allotted under the
Ambedkar Awas Yojana so far.

(b) The details of cost of flats being
charged category-wise, is enclosed as per
the Statements'A' and 'B'.

(c) and (d).No, Sir.

(e) All registrants under the Yojana
are likely to get allotment during the 8th
Five Year Plan period, subject to avail-
ability of land, infrastructure and basic
amenities in areas such as Dwarka,
‘Bindapur, Rohini and Narela.

STATEMENT—A

DELHI DEVELOPMENT AUTHORITY

Disposal Cost of Janta Flats Allotted under Dr. Ambedkar Awas Yojana’

Sl Name of Scheme Total flats Disposal cost
No. (Approx.)
1. Rohini 40 ) Rs.140500/-
2.  PitamPura 42 .. Rs.160800/-
3.  Ashok Vihar - 13 o Rs.1§8900/-
4. Panchsheel Rs.110300/-
5.  Jwala Heri Rs.212000/-
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SI.  Name of Scheme Total flats Disposal cost
No. : {Approx.)
6. Raghubir Nagar 10 Rs.103800/-
7. Kondli Gharoli 374 Rs.123900/-
8. Vikas Puri 003 Rs.133200/-
9. Hastsal Village 002 Rs.139300/-
10. Paschim Vihar 001 Rs.160100/-
11.  Dakshin Puri 001 Rs.130000/-
%
12, Adchini 029 Rs. 137200/
13. Chilla Vilage 068 Rs.134700/-
14. Nangloi Sayed 012 Rs.160100/-
15. Kondli Gharoli 221 Rs.123900/-
16. Rohini 014 Rs.140500/-
17. Raghubir Nagar 004 Rs.103800/-
18.  Pitam Pura 002 Rs.142800/-
19. Hastsal Village 001 Rs.139800/-
Total 867
STATEMENT - B
Disposal Cost of LIG Flats Under S.No. Name of Scheme Disposal Cost
Ambedkar Awas Yojana
5. Kondli Gharoli  Rs.2,23,300=00
S-No. Name of Scheme _ Disposal Cost 6.  Dishad Garden Rs.2,69,600=00
1. Narela Rs. 3,08,700=00 7 Jhitmil Rs.2.43,000=00
2; Binda Pur Rs.2,32,800=00 8. Loni Road Rs.2,53.000=00
3. Rohini Rs.3,47,700=00
4. Tritok Puri Rs.3,03,900=00 9. Pitam Pura Rs.2,86,100=00
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Joint sector in Wind energy

1157. SHRI TARA SINGH:
SHRI TARA CHAND
KHANDELWAL:
SHRI V.SREENIVASA
~ PRASAD:
DR. KRUPASINDHU BHOI:
DR. K.V.R.CHOWDARY:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Government had
recommended formation of joint sector
companies for establishing wind power
estates;

(b) if so, the details of the compa-
nies agreed to set up such estates;

(c) whether the Government have
since selected sites for setting up wind
power estates; and

(d) it so, the details of places se-
lected in the States and particularly in the
State of Haryana and Andhra Pradesh
and the assistance proposed to be pro-
vided by the Union Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):
(a) to (d). The Ministry of Non-
Conventional Energy Sources has asked
State Governments to consider formation
of Joint Sector Companies for
establishment of wind energy estates with
private sector State Government and
Indian Renewable Energy Development
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Agency (IREDA)» as shareholders. The

Joint Sector Companies would take up

turmkey planning, installation, operation
and maintenance of individual wind tur-
bines at a wind energy estate on behalf of
small entrepreneurs/investors.

The suggestion has recently been
made to all potential States including
Andhra Pradesh. Specific proposals are
yet to be firmed up by them. No wind
potential has so far been established in
Haryana.

Employment and Welfare Schemes

1158. SHRI MUMTAZ ANSARI: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Union Government
have initiated any schemes for the welfare
and employment of women of minorities;

(b) if so, the details thereof, State-
wise;

(c) whether any preference has
been given by the Government to uplift
the standard of these categories; and

(d) the financial assistance provided
by the Government for this purpose dur-
ing the last three years?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHR! GIRIDHAR GOMANGO): (a) to (c),
Special employment programmes being
implemented for women include a sub-
scheme of Integrated Rural Development
called Development of Women and Chj-
dren in Rural Areas, Jawahar Rozgar
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Yojana, Nehru Rozgar Yojana. Employ-
ment Assurance Scheme. Scheme of
Housing and Urban Upgradation, Scheme
of Urban Micro Enterprises, Employment
and Income Generation Training-cum-
production Centres for Women, Support
to Training-cum-Employment Programme
for Women and Socio-economic Pro-
grammes for women. These programmes
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aim at providing wage and self-employ-
ment for women belonging to poor
households. The women belonging to mi-
norities also get benefit of these schemes.

(d) The financial assistance pro-
vided by the Government for these
schemes during the last three years is as
under:—

(Rs. in crores)

Name of the Scheme 1991-92 1992-93 1993-94
Development of Women and 13.00 13.00 21.00
Children in Rural Areas (DWCRA)

Jawahar Rozgar Yojana (JRY) 2100.00 2046.00 3306.00
Nehru Rozgar Yojana (NRY)* 114.80 71.00 74.97
Employment and Income Generation 2.00 4.00 4.00
Training-cum-Production Centres (NORAD)

Support to Training and Employment 8.00 11.00 15.05
Programme (STEP)

Socio-economic Programmes for Women 8.00 5.75 4.50

* Includes outlays for the Schemes of Housing and Shelter Upgradation (SHASU) and Urban

Micro Enterprises (SUME)

Swachh Shauchalayas

1159. SHRI HARISINH CHAVDA:
Will the PRIME MINISTER be pleased to
state:

(a) the number of Swachh
Shauchalayas in Gujarat and Andhra
Pradesh;

(b) the number of. additional
Swachh Shauchalayas proposed to set up
during the Eighth Five Year Plan period;
and ’

(c) the estimated amount
spent/proposed to be spent in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) In Andhra Pradesh, under
various programmes, 163000 individual
household latrines (Swachh Sauchalayas)
and 1900 community latrines were con-
structed upto 1992-93. As regards Gu-
jarat. the total number of sanitary latrines
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constructed under CRSP and MNP was
68749 upto Jan. 1994. ’ '

(b) During the four years of the
Eighth Five Year Plan period (1993-94 to
1996-97), the State government of
Andhra Pradesh proposes to construct
301700 sanitary latrines. As regards
Guijarat, target for the same period under
state sector MNP and CRSP is 60000 and
53540 respectively.

(c) The estimated expenditure pro-
posed to be incurred in Gujarat on con-
struction of sanitary latrines during the
Eighth Five Year Plan is Rs. 15 crores un-
der state sector MNP and Rs. 10.70
crores under CRSP. In Andhra Pradesh,
the estimated amount to be spent during
the Eighth Five Year Plan is Rs. 10 crores
under the state sector MNP and Rs. 19.34
crores under CRSP subject to the match-
ing provision by the State government.

Electricity without Fuel

1160. PROF. SAVITHRI LAKSH-
MANAN: Will the PRIME MINISTER be
pleased to sate:

(a) whether the Government have
received any representation from
Chakrika Energy Research Centre,
Trichur for financial assistance for
inventing the mechanism for generating
electricity without fuel;

(b} i so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN' THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):
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(a) A representation was received from
Chakrika Energy Research Centre Trichur
claiming invention of a mechanism to pro-
duce electricity without using fuel and
seeking facilities at Bharat Heavy Electri-
cals Ltd. Hardwar for research. The pro-
posal totally lacked technical details.

(b) and (c). TheChakrika Energy Re-
search Centre was requested to fumish
full details directly to BHEL Hardwar for
examination and consideration of the re-
quest.

Acquisition of Micro-Seismic
Equipments

1161. SHR!I C.P. MUDALA
GIRIYAPPA: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government pro-
pose to acquire modern micro-seismic
equipment to undertake seismic mapping
of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BHU-
VNESH CHATURVEDI): (a) Yes Sir.

(b) An extensive network for seis-
mological observatories is already func-
tioning in the country. Further, a Mission
Mode Project has been formulated by the
Department of Science and Technology
(DST) to establish more seismic obser-
vatories equipped with modern seismo-
graphs all over the country with special
emphasis on Deccan Plateau, Mobile
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micro-seismic instruments will also be

provided.
[Translation]
Development of Trans Yamuna Area

1162. SHRI B.L. SHARMA PREM:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the total amount sanctioned to
the Government of Delhi for the develop-
ment of trans-Yamuna area;

(b) whether the Union Govermment
propose to give special assistance for the
development of trans-Yamuna area;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (d) The
information is being collected and will be
laid on the Table of the House.

Growth Centres in Madhya Pradesh

1163. SHRI KHELAN RAM
JANGDE: Will the PRIME MINISTER be
pleased to state:

(a) the details of the infrastructural
faciliies provided by the Govemment to
the growth centres in Madhya Pradesh;

(b)medetailsofmewotkexeaned
by these centres in Madhya Pradesh
during the last two years;
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(c) whether these centres are, not
able to perform deveiopmental work due
to paucity of funds; and

(d) it so, the reaction of the Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b).The selected
growth centres all over the country in-
cluding those of Madhya Pradesh would
be provided with basic infrastructural fa-
cilities like power, water, banking, roads
and telecommunication so as to attract
industries to these areas.

(c) and (d). So far, Central assis-
tance of Rs. 14.5 crores have been
released to the State Government. The
scheme is being implemented by the
State Government which is in the process
of creating infrastructural facilities by
acquisition and development of land for
the six centres approved in the State.

Poverty Eradication Programme for
Jharkhand Area

1164. SHRI SIMON MARANDI: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government pro-
pose to approve plan-amount during
1994-95 specially for the development of
tribal and hilly areas in Bihar (Santhal
Paragana and Hazaribagh division i.e.
Jharkhand area) and for the eradication of
poverty in the region;

(b) if so, the total amount de-
manded by the ‘State Govemment as also
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the names of the schemes sought to be

approved from the Union Govemment by
the State Government; and

{(c) the action taken by the Union
Govemment to ensure the development
of Jharkhand area? ‘

THE MINISTER OF STATE OF

- THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION

(SHRI GIRIDHAR GOMANGO): (a) to (c)

Yes, Sir. The Planning Commission has

recommended Rs. 12.60 crores for the

welfare of Scheduled Tribes for 1994-95

to the State of Bihar. In addition, Rs.

666.16 crores has been allocated during

1994-95 as flow of funds under Tribal
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Sub-Plan. Also, Rs. 8.01 crores as a grant
under Article 275 (1) has been allocated
for development of Scheduled Tribes.
Tribel Sub-Plan is being implemented by
the State Government of Bihar for
comprehensive economic development of
tribal people. However, thé Government
of India provide Special Central
Assistance (SCA) for Tribal Sub-Plan
(TSP) which is an additive to state efforts
towards income generation activities.
Statement showing the details of SCA
provided for TSP is. enclosed. Funds are
provided for the State as a whole for the
development of tribals. The Planning
Commission has not received any specific
proposal for 1994-95 for the development
of ftribals in Santhal Paragana and
Hazaribagh division.

STATEMENT

Statement showing amount released as Special Central Assistance to the State of Bihar
during Vth, Vith, Viith and Annual Plan 1990-91, 1991-92, 1992-93, 1993-94 and 1994-95

(Rs in lakhs)
Name of Annual Plan
the Vth Vith Viith
State Plan Plan Plan 1990-91 1991-92 1992-93 1993-94 1994-95
Bihar 1758.50 6934.90 1141221 2931.92 3211.19 3175.25 339438 3394.38

(tentative){proposed)

[English]
Construction of SFS in Kondli Gharoli

1165. SHRI RAM VILAS PASWAN:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the tenders for the con-
struction of SFS flats in the Kondali-
Gharoli area were awarded to M/s. BOC
by the then Chief Engineer (East Zone),

Y

(b) if so, the details thereof includ-
ing the details of similar works allotted to
other contractors in the same area; and

(c) whether the flats constructed so

far are ready for allotment to the public?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The DDA has
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reported that the tenders were awarded
by their Work Advisory Board as these
were beyond the powers delegated to
Chief Engineers.

_(b) The total cost of the contract
awarded to M/s. B.O.C. Properties Ltd.
was to the tune of Rs. 4,67,00,000/- in re-
spect of 192 SFS flats in Group Il of the
Scheme. Similar works of Group |, lll, IV
& V were also awarded to other contrac-
tors as per details given below:—

S.No. 1: In Group I, Construction of
240 SFS Category Il flats a
lumpsum contract of Rs.
5,74,28,035/- to M/s. Ashok Kamal
Capital Builders Pvt. Ltd.

S.No.2: In Group Wl for the con-
struction of 192 SFS houses of
category i} a lumpsum contract of
Rs. 4,63,50,000/- was awarded to
M/s N.D.R. Israni.

S.No.3: In Group 1V of the scheme
for the construction of 160 SFS
houses of Cagegory Il a lumpsum
contract of Rs. 3,89,00,000/- was
awarded to M/s N.D.R. Israni.

S.No.4: In Group V of the scheme
construction of 192 SFS houses, a
lumpsum contract of. Rs.
4,64,60,019/- was awarded to M/s.
Ashok Kamal Capital Builders.

(c) No, Sir, not yet.

Generation of Employment

1166. SHRI RAM KAPSE: Will the
Minister of  PLANNING  AND
PROGRAMME IMPLEMENTATION be

pleased to state:
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(a) whether the Committee of Min-
isters headed by Deputy Chairman of
Planning Commission has recommeded
that part of the National Renewal Fund
be used to boost employment alongwith
venture capital to be floated by the institu-
tions like SIDBI with possible international
funding;

(b) the other suggestions made by
the Committee;

(c) whether the recommendations
have been accepted by the Government;
and

(d) if so, the steps being taken to
implement the recommendations?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) to (d),
The Committee of Ministers (on Boosting
Employment for the Educated Unem-
ployed) headed by Deputy Chairman,
Planning Commission, has submitted its
Repott to the Prime Minister. As the Re-
port is under consideration of the Gov-
emment, it is not possible to provide any
details about the recommendations of the
Committee.

Funds to States for Slum Clearance

1167. SHRI LOKANATH CHOUD-
HURY: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) the funds allocated to the States
for slum clearance and water supply in
small and medium towns during 1991-92,
1992-93 and 1993-94, State-wise; and

(b) the schemes so far completed,
town-wise and State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (b)."Urban
Development” is a State subject and
specific schemes of slum
clearance/improvement are formulated
and implemented by the State
Governments in accordance with their
needs and priorities. There is a scheme
for sium improvement in the State Sector
under the Minimum Needs Pregramme
called "Environmental Improvement of
Urban Slums (EIUS)". Under this scheme
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basic amenities like low cost water
supply, drainage, community baths and
latrines, widening and paving of lanes and
street lighting are provided in urban
slums. The slum improvement projects
under the EIUS scheme are required to
be taken up by the State Governments
within their State Plan provisions. The
cities and areas selected under the
scheme from time to time are determined

‘by the State Governments.

Funds allocated to the States under
the State Annual Plans are indicated in
the enclosed Statement.

STATEMENT

Funds allocated/spent for the State Sector scheme of Environmental improvement of

Urban Slums (ElUs)
(Rs. in lakhs)
Sl.No. States/UTs. 1991-92 1992-93 1993-94
1. Andhra Pradesh  123.07 437.00 401.50
2. Arunachal Pradesh - - -
3. Assam 35.00 35.00 35.00
4. Bihar 219.83 150.00 396.00
5. Goa 11.30 3.00 1.50
6. Guijarat 100.00 - 220.00 300.00
7. Haryana 115.00 180.00 190.00
8. Himachal Pradesh  48.00 63.00 73.00
9. Jammu & kashmir  60.00 90.00 90.00
10. Kamataka 845.00 760.00 912.00
11. Kerala 50.00 130.00 130.00
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SLNo. States/UTs. 1991-92 1992-93 1993-94
12. Madhya Pradesh  342.66 439.00 510.00
13. Maharashtra © 800.00 580.00 974.00
14. Manipur 19.78 25.00 30.00
'15.  Meghalaya 40.00 40.00 40.00
16. Mizoram 10.00 10.00 10.00
17. Nagaland - - -
18. Orissa 100.00 56.00 81.00
19.  Punjab " 175.00 - 175.00
20.  Rajasthan 372.00 365.00 370.00
21. Sikkim '10.00 5.00 5.00
22. Tamil Nadu 210.00 260.00 230.00
28. Tripura 40.00 - 55.00
24.  Uttar Pradesh 604.88 5.00 785.0
25.  West Bengal 450.00 2600.00 700.00

Union Territories
26. A&N Islands -- 10.00 --
27.  Chandigarh - - -
28. D & N Haveli - - -
29. Daman & Diu - 5.00 4.50
30. Delhi 200.00 895.00 900.00
31. Lakshadweep -- -- -
32. Pondicherry 32.98 40.00 40.00
(Total States & UTs) 501 4.50 8179.00

7432.50
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Shortage of Pure Drinking Water in
Gujarat

1168. DR. AMRITLAL KALIDAS
PATEL: Will the PRIME MINISTER be
pleased to state:

(a) the number of villages facing
acute shortage of pure drinking water in
Guijarat; \

(b) the target fixed to provide drink-
ing water in these villages during the
Eighth Five Year Plan; and

(c) the amouint provided to the State
for water supply through laying of pipeline
under the Accelerated Rural Water Sup-
‘ply Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) As on 1.2.94 there were 9
problem villages facing the problem of
safe drinking water in Gujarat.

(b) These villages are likely to be
covered by 31.3.95, alongwith full cover-
age of partially covered villages/
habitations during the Eighth Plan.

{c) The allocation of Rs. 26.56 crore

“has been made for Gujarat under the Ac-

celerated Rural Water Supply Programme

during 1993-94. This includes the amount
required for piped water supply.

TRYSEM in Maharashtra

1169. SHRI ARVIND TULSHIRAM
KAMBLE: Will the PRIME MINISTER be
pleased to state:
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(a) the number of youths trained in
Maharashtra under TRYSEM during
1993-94 and the target fixed for the year
1994-95; and

(b) the steps proposed for strength-
ening of TRYSEM?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) Upto the end of December,
1993, 5619 youths have been trained in
Maharashtra under TRYSEM and 18234
were under training. The target for 1994-
95 is yet to be finalised.

(b) For thestrengthening of TRYSEM
and bringing about overall improvement in
the implementation of TRYSEM in the
country, the State Governments and UT
Administrations have been advised to
take the following steps:

(i) Set up a sub-committee under
the State Level Co-ordination
Committee (SLCC) exclusively
for TRYSEM. A District level
committee exclusively for
TRYSEM has already been set

up.

(i) Improve the selection of the
candidates for TRYSEM training.

(iii) Setting up of production groups
from amongst TRYSEM trainees
for undertaking the ancillary ac-
tivities and manutacture and as-
sembly of modem items of pro-
duction like electronics, diamond
& gems-cutting & polishing.

(iv) Utilise TRYSEM infrastructure
funds for strengthening of
NIRMITHI KENDRAS (Building

Centres) sponsored by HUDCO
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in various parts of the country
and for utilising the infrastructure
thus created for training of youth
under TRYSEM in the trades
selected for low cost housing.

v) Use NEHRU YUVAK KENDRA
(NYK) for implementation of
TRYSEM.

(vi) Make extensive use of ITls,
Community Polytechnics, Voca-
tional Institutions for improving
training.

(vii) Train Community Volunteers as
Hand Pump Mechanics under
TRYSEM.

(viii) Giving emphasis on sericulture,
floriculture, mushroom cultivation
etc.

Strike by Delhi Lawyers

1170. SHRI UDAYSINGRAO
GAIKWAD: Will the PRIME MINISTER be
pleased to state: ‘

(a) whether lawyers in Delhi have
observed strikes at several occasions
during 1993;

(b) if so, the details thereof;

(c) whether such strikes have also
been observed during the first quarter of
1994;

(d) if so, the details thereof;

{e) whether such strikes cause seri-
ous concem to general public affecting
their livelihoods;
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(f) whether the Government pro-
pose to take some measures to ensure
that such strikes are not observed in fu-
ture; and

(@) if so, the details thereof and if’
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI H.R.
BHARDWAJ): (a) to (d) Information is
being collected and will be laid on the
Table of the House.

(e) Yes, Sir.

(f) and (g) In the meeting of Chief
Ministers and Chief Justices held in De-
cember, 1993, it was recommended that a
committee should be constituted consist-
ing of lawyers and judges at the appropri-
ate level for finding out the underlying
causes for lawyers strikes' and for
evolving appropriate  guidelines for
preventing indiscriminate closure of
Courts. The recommendations made by
Chief Ministers and Chief Justices at the
meeting are contained in the Resolution
adopted by them at the meeting. A copy
of the Resolution adopted at the meeting
has been forwarded to the Hgih Courts
and the Bar Council of India for necessary
action.

Water Testing Laboratories in Assam

1171. SHRI PROBIN DEKA: Will
the PRIME MINISTER be pleased to
state:

(a) whether any water testing labo-
ratory is functioning to provide safe
drinking water in Assam;

(b) if so, the details thereof alon
with their locations; '
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(c) whether the Government pro-
pose to set up some more such laborato-
ries in the State during the Eighth Plan
period; and

(d) if so, the details thereof, loca-
tion-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) Yes, Sir.

(b) In Assam there are 6 water
quality testing stationary laboratories
functioning in the district headquarters of
Cachar, Darrang, North Lakhimpur, Di-
‘brugarh, Barpeta and Guwahati; one mo-
bile laboratory is also functioning in the
state.

(c) Yes, Sir.

(d) 2 laboratories are being set up
with its own funds in Diphu and Hoflong,
the State Government has also requested
for central assistance for setting up of 15
laboratories at Dhubri, Kokrajhar, Bon-
gaigaon, Silchar, Tezpur, Goalpara, Nal-
bari, Morigaon, Karimganj, Golaghat,
Sivsagar, Tinsukhya, Nogong, Phemaji
and Jorhat.

Import of Fertilizer

1172. SHRI BASUDEB ACHARIA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Government have
decided to import 25,000 tonnes of Nitro-
gen, Phosphate and Potash and Di-
ammonium phosphate fertilizer from
Bangladesh; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b) The MMTC
Limited, the canalising agency, has
contracted for import of 95,000 Metric
Tonnes of Urea only from Bangladesh.

Renting out of Building by Cultural
Societies

1173. SHRI PRABHU DAYAL
KATHERIA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Bhartiya Kala
Kendra, Shri Ram Centre for Art and
Culture, Indian Council of World Affairs
(Sapru House), Gandharav  Ma-
havidyalaya and Sangeet Bharti have
rented out any part of their buildings;

(b) if so, the parties to which these
have been rented out and their terms and
conditions;

(c) the total income derived by each
one of these Organisations therefrom;

(d) whether permission from L& DO
was sought in this regard;

(e) if not, whether any misuse
charges have been demanded by L&DO
from them; and

(f) if so, the amount so realised from
each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (f).The in-
formation is being collected and will be
laid on the Table of the Sabha.

Bilateral Relations with Uzbekistan

1174. SHRI SARAT PATTANAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government have
signed any agreement recently with
Uzbekistan for promoting bilaterial rela-
tions in Science and Technology; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC €NERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI): (a) and (b),
Sir, a Protocol was concluded on 5th
January 1994 between the Government of
Republic of India and the Government of
the Republic of Uzbekistan on the
establishment of an Indo-Uzbek Centre in
Tashkent for the Promotion of Scientific
and Technological Cooperation. " The
objectives of the Centre inter alia include:

— exchange of scinetists in the
chosen fields of interest to bath
sides,

—  training and improvement of skill
of S & T personnel,

— organisation of work-
shops/seminars/exhibitions  in
areas of mutual interest,
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— creation and maintenance of a
database of the two countries,
their S&T organisations/
institutions and  available
technologies,

— promoting exchange of S&T
information,

— utilisation of S&T activities for
creating joint ventures of rele-
vance to both sides.

This Centre would be acting as the
nodal agency for promotion of S&T Co-
operation between Indian and Uzbekistan.

Legislation for Lok Adalat System

1175. SHRI DATTATRAYA BAN-
DARU: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
any proposal to formalise the Lok Adalat
System for settling legal disputes by en-
acting a legisiation;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS:(SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) The Legal Services Authorities
(Amendement) Bill, 1991 containing pro-
visions regarding legal aid has been
passed by the Rajya Sabha on 3rd March,
1992 and is pending consideration of the
Lok Sabha. e

(c) Does not arise.
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Growth Centre at Hassan

1176. SHRI H.D. DEVEGOWDA:
Will the PRIME MINISTER be pleased to
state:

{a) the latest position of the growth
centre of Hassan;

(b) the physical progress made so
far, and

(c) the funds released so far and
the total funds required for the completion
of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KRI-
SHNA SAHI): (a) to (c). Central
assistance of Rs. 2.00 crore has been
released towards the Growth Centre at
Hassan. The State Government has
started development work by acquisition
of land, etc.

Unemployment Problem

1177. SHRI RATILAL VERMA: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government have
taken recently effective steps to tackle
unemployment problem in the country and
particularly in Gujarat;

(b) i so, the details thereof; and

(c) the Central allocation for the
same during 1994-95 and during the
Eighth Five Year Plan, State-Wise in the

country?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) and
(b) Employment has been given a major
thrust in the development strategy of the
Eighth Five Year Plan (1992-97). Ac-
cordingly, the plan calls for accelerated
employment generation through faster
growth of sectors, sub-sectors and areas
with relatively high employment potential.
Besides, a few Centally Spon-
sored/Central Sector Special Employment
Programmes are also being implemented,
important among which are the on-going
Centrally Sponsored Schemes, namely,
Integrated Rural Development Pro-
gramme (IRDP), Jawahar Rozgar Yojana
(JRY), and Nehru Rozgar Yojana (NRY)
and the Central Sector Special Employ-
ment Scheme for Self Employment for
Educated Unemployed Youth (SEEUY).
Two new shcemes namely, "Employment
Assurance Scheme (EAS)" covering 1752
blocks of which 97 blocks are in Gujarat
and the "Prime Minister's Rozgar Yojana"
covering the whole country seeking to
promote self-employment among the ed-
ucated youth, have also been launched
recently. Employment in Gujarat, as in
any State, depends on the pace and pat-
tern of development in the State, for
which the State Government is mainly re-
sponsible and the Central Government
supplements the efforts of the State Gov-
ernments through programmes of the kind
mentioned above.

(c) No allocation is made for em-
ployment as such. Allocations are made
for programmes of the type mentioned
above. State-wise plan allocation of Cen-
tral funds for these programmes are made
only in the Annual Plans. State-wise allo-
cation of Central funds for -1994-95 An-
nual Plan have not been finalised as yet.
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[Translation] Statewise allocations are made while fi-
nalising Annual Plans.
Solar Energy Plants
1178. SHRI VILASRAO NAG-

NATHRAO GUNDEWAR: Will the PRIME
MINISTER be pleased to state:

(a) the States where solar energy
plants have been established place-wise

and name-wise; S. State/ Nos. (Capacity
No. Union Territory KWp) (31.12.93)
(b) whether the Central Government
t tabli :
proposg o establish more' solay energy 1 Andhra Pradesh 2 (11.84)
plants in the country, specially in Maha-
rashtra;
2. Arunachal Pradesh 1(2)
(c) if so, the State-wise/place-wise
details thereof; and 3. Assam 1(1)
(d) the funds allocated during Eighth 4. Bihar —
Five Year Plan to various States for this
purpose? 5. Goa 2(1.72)
THE MINISTER OF STATE IN THE 6. Guijarat 3(14)
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF 7. Haryana 1 (20)
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 8. Himachal Pradesh .
(a) to (c)-Status of State-wise installation
of non-grid connect‘ed So!ar Photovoltaic 9. Jammu & Kashmir _
Power Plants and industrial Solar Water
Heating Systems/Plants is given in the K
Statement enclosed. In addition, installa- 10. Karnataka -
tion of two nos. of grid interactive demon-
stration solar photovoltaics pov-er plant of 11. Kerala 1(1)
100 KW capacity each has been taken at
village Kalyanpur and Saraisadai in Uttar 12. Madhya Pradesh 1(6)
Pradesh. A feasibility study for a project of
35 MW Solar Thermal Power Plant in 13. Maharashtra 3 (6.44)
Rajasthan near Jodhpur has been taken
up. 14, Manipur 5 (5)
(d) An outlay of Rs. 170 crores has 15.  Meghalaya 7 (15.50)
been allocated for Solar Energy Pro-
gramrﬁes during 8th Five Year Plan. 16. Mizoram —_

STATEMENT

Statewise Solar Photovoltaic Power

Plants
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S.  State/ Nos. (Capacity S.No. State/UTs Nos.
No. Union Territory KWp) (31.12.93)
3. Arunachal Pradesh 67
17. Nagaland 1 (6)
4. Andaman & Nicobar 18
18. Orissa 5(33.91)
5. Bihar 51
19. Punjab 1(1)
A 6. Chandigarh 74
20. Rajasthan 9 (73.07)
7. Delhi 539
21. Sikkim —
8. Dadra & Nagar Haveli 3
22. Tamil Nadu 1(10)
. 9. Goa 43
23. Tripura 9 (24.57)
10. Gujarat 1561
24. Uttar Pradesh 31 (143.31)
11. Haryana 198.
25. West Bengal 1(3)
12. Himachal Pradesh 143
26. A & N Islands 17 (89.12)
13. Jammu & Kashmir 72
27. Chandigarh —
14. Karnataka 340
28. Dadra & Nagar Haveli —
. 15. Kerala 59
29. Daman & Diu —
i 16. Meghalaya 44
30. Delhi 1(5)
17. Maharashtra 571
31. Lakshadweep 1 (25)
18. Madhya Pradesh 301
32. Pondicherry —
. 19. Manipur 24
Statewise Installation of Industrial Solar
Water Heating Systems/Plants 20, Mizoram 3
Commulative upto 31.03.93
21. Nagaland 13
S. No. States/UTs Nos.
. 22.  Orissa 95
1. Andhra Pradesh 150

2. Assam 49 23. Punjab 392
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THE MINISTER OF STATE IN
S.No. States/UTs Nos. PRIME MINISTER'S OFFICE AND
MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY
24. Pondicherry 38 AND DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
o5 Rajasthan 230 OF SCIENCE AND TECHNOLOGY
: (SHRI BHUVNESH CHATURVEDI): (a)
o and (b).Sir, at the second meeting of the
26. Sikkim 26 Indo-Mexican Joint Commission, heid in
New Delhi in November 1993, Mexico
27.  Tamil Nadu 267 showed interest in future bilateral
cooperation in different areas of science
28. Tripura 13 and technology, including earth sciences,
material sciences, biotechnology. Maxico
29.  Uttar Pradesh 645 also showed interest in exchange of
information in the area of energy,
30. West Bengal 92 cooperation in telecommunication
services and satellite communication, and
a1, C.P.W.D. 5 in space science and technology.
32.  Railways 16 {c} No, Sir.
(d) Does not arise, Sir.
Total 6142
[Translation]
[English] Development of Electronics

Scientific Cooperation with Mexico

1179. DR. VASANT NIWRUTTI
PAWAR: Will the PRIME MINISTER be
pleased to state:

(a) whether Mexico has shown any
interest in sharing technology with our
country;

(b) if so, the details thereof;

(c) whether- any agreement to this
effect has been signed between the two

countries; and

(d) if so, the details thereof?

1182.SHR! GAYA PRASAD KORI:
will the PRIME MINISTER be pleased to
state:

(a) the total allocation made for the
development of Electronics during the
year 1994-95 and Eighth Five Year Plan
period:

(b) the share of Uttar Pradesh in
this allocation:

(c) the details of specific projects
proposed to be undertaken in Uttar
Pradesh during 1994-95 and Eighth Five
Year Plan period; and
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~ (d) the details of the approved for-
eign investment proposals cleared in this
area in Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRON-
ICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) The Planning Commission
does not make specific sub sectoral allo-
cation for electronics for the States. The
Central Government outlay for the elec-
tronics sector is as follows:

Period Outlay
1994-95 Rs. 140.6 crores
Vill Plan Rs. 611 crores

(b) There is no specific allocation of
this Central outlay statewise in the elec-
tronics sector. The Department of Elec-
tronics allocates from this Central Gov-
ernment outlay, its resources on various
projects/programmes depending upon the
requirement of the Electronics Industry
which is decided by various expert Coun-
cils and Committees. Such projects and
programmes are’in the nature of infras-
tructure setting up or sponsored projects
for - specific téchnology or manpower de-
velopment.

{c) The details of various on-going
projects/programmes  supported Py the
Department of Electronics in Uttar
Pradesh are given in the enclosed
Statement.

(d) During 1993 one proposal in-
volving foreign direct investment of Rs.
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160 lakhs was approved by the Foreign
Investment Promotion Board (FIPB) for
setting up a electronic unit in the State of
Uttar Pradesh for manufacture of Tantlum
Capacitors.

STATEMENT

List of Department of Electronics (DOE)
Supported. Programmes/projects in the
State of Uttar Pradesh

1. Centre for Electronics Design and
Technology, Gorakhpur.

2. Electronic Research and Develop-
ment Centre, Lucknow.

3. Electronic Test and Development
Centre, Kanpur.

4. Software Technoiogy Park, NOIDA.

5. Electro-Medical and Maintenance
Centre (EMM) at HILTRON, Bhimtal
and at UPTRON, Lucknow.

6. Development of a computerised 3
dimensiona! treatment planning
system for Cancer Radiotherapy,
Sanjay Gandhi Institute of Post
Graduate Medicine & Research,
Lucknow along with C-DAC, Pune.

7. Development of Microprocessor
Based Thyrister Driving System for
Electric Locomotives at RDSO,
Lucknow.

8. Development of Microprocessor
based Instrumentation System for
Railway Applications at RDSO,
Lucknow.
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12.

13.

14.

15.
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World Bank supported Electronic
Industry Development  Project
{(Manpower Component) at:

— Instt. of Engineering & Rural
Tehcnology, Allahabad.

— Harcourt Butler
Instt., Kanpur.

Technological

— CEDT, Gorakhpur.

Manpower Development  Pro-
grammes in Electronics and Com-
puter.

Employment  Generation pro-
gramme for rural pedple, by setting
up of an electronic production units
at:

— M/s UP Hill Electronics Corp.
Ltd. (HILTRON), Lucknow.

— Mfs UP Hill
Lucknow.

Quartz  Ltd,,

— Ms Tirupati Engineering Corp.,
Lucknow.

Project Vivek Darpan (use of
electronics media for rural and
development) at Hathras, Lucknow
and Tehri Garhwal.

Project on Materials Development
at UPTRON, Lucknow.

Development of Corpora of Text of
Indian Languages in Machine
Readable form at SS University.
Varanasi and AMU Aligarh.

Machine aids for Translation from
English to Hindi & other Indian
Laguages (Phase Il) at liT, Kanpur.
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NLP Teachers Training Programme
for language teachers at Roorkee
University, Roorkee and |IT, Kan-
pur.

Resource Centre for Computer As-
sisted Learmning and Teaching at
BHU, Varanasi.

Exploring information Processing
Structuring in Sanskrit Shastra at
SS University, Varanasi.

Computer Recognition of Hand
Printed Devnagri Text at IIT, Kan-
pur.

Microprocessor based Digital Log-
ger System at UPTRON, Lucknow.

System Design and Development of
ASICS (FPGA model) for Digital TV
at AERF, NOIDA.

Studies of Junction Termination and
Glass Passivation for High Voltage
Transistors at IT, Kanpur.

Development of cElectrolytes for
Aluminium Electrolytic Capacitors at
UPTRON, Lucknow.

Development of Microwigglers and
Compact FEL System at Lucknow
Univ., Lucknow.

[English]

Drinking Water Probiem

1183. SHRI K. PRADHANI:
SHRI MULLAPPALLY

RAMCHANDRAN:

Wil the PRIME MINISTER be

pleased to state:
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(a) whether the Government have
identified the places in Orissa and Kerala
which have been facing acute drinking
water problem;

(b) if so, the details thereof; and

(c) the steps taken to make the pro-
vision of drinking water in those areas?

A

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) to (c). As per 1980 and 1985
surveys, all the villages in Kerala have
been covered fully or partially with safe
drinking water facilities. As regards
Orissa, there were 9 problem villages as
on 1.4.1993 against which 7 villages have
been covered with safe drinking water fa-
cilities upto 31.12.93. However in both the
states, a fresh survey has been under-
taken and final reports are awaited. Addi-
tional assistance was provided to the
State Government of Orissa for coverage
of remaining no source villages. All the
remaining villages are likely to be covered
with drinking water facilities by 31.3.94.
Under ARWSP a total amount of Rs.
21.60 crores has been allocated for
Orissa for coverage of no source as well
as partially covered villages in 1993-94.
Similarly for augmentation of rural water
supply in the partially covered villages in
Kerala, the amount allocated under AR-
WSP for 1993-94 is Rs. 19.20 crores.

[Translation]
Seismographic Survey
1184. SHRIMATI SUMITRA MAHA-

JAN: Wil the PRIME MINISTER be
pleased to state:
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(a) whether any seismographic sur
vey has ever been conducted about In-
dore and its surroundings;

(b) if so, the outcome thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BHU-
VNESH CHATURVEDI): (a) Yes, Sir.

(b) and (c).A deep seismic sounding
survey was conducted along Indore-
Khandwa profile in 1980-81, for finding
sub-surface structures.

Recently microearthquake surveys
were conducted at Khandwa, Jabalpur
and Ratlam in Madhya Pradesh to moni-
tor minor tremors reported in these areas.

[English]
Revival Package for iDPL

1185. SHRI ANKUSHRAO RAO-
SAHEB TOPE: Wil the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether B.I.F.R. has since ap-
proved the revival package for I.D.P.L.;

(b) if so, the details thereof; and

(c) the accumulated losses of the
company and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
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TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): {a) Yes, Sir.

{b) The revival package envisages,
inter alia, capital restructuring involving
write-off of overdue interest, penal inter-
est, conversion of term loan given by the
Govermnment into equity, re-structuring of
the business of the company, higher pro-
duction and sales targets, rationalisation
in the manpower through Voluntary Re-
tirement Scheme etc.

(c) The accumulated losses of the
company were of the order ot Rs. 627.91
crores as on 31/3/93. The major reasons
for losses of the company are high wage
component, low capacity utilisation, ob-

solescence in technology, high interest
burden and fixed cost, the constraints of
working capital and marketing.

[Translation]
Allotment of Plots/Flats in Rohini

1186. SHRI SHIBU SOREN: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether a number of persons
had applied for flats and plots under the
Rohini Housing Scheme of the Delhi De-
velopment Authority;

(b) if so, the number of the regis-

trants to whom plots and flats of different:
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categories have been allotted and the
number of persons to whom possession
have been given, sale deeds have been
registered and the remaining number of
registrants who have not been made any
allotment of plots and flats; and

(c) the time by which the plots and
flats are likely to be allotted to the remain-
ing lower income group and middle in-
come group registrants pf Rohini Housing
Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.
DDA has reporied that 82,384 persons
got their names registered in the year
1981 under the Rohini Residential
Scheme, 1981 for allotment of residential
plots in different categories as per details
given below:--

Janta 18,390
LIG 38,105 82,384

MIG 25,889
Registration cancelled 1,538
80848

There is no separate scheme for
allotment of flats under various categories
jn Rohini Residential Scheme which was
announced for allotment of plots only.

(b) Details are as under:



209 Written Answers

PHALGUNA 11, 1915 (SAKA)

Written Answers 210

No. of

Category Allotment Possession
made letters kegistrants
issued on the
waiting list
Janta 13673 12688 4653
LiG | 17109 14006 20540
MIG 10394 7561 14477
Total 41176 34255 39670

In 28099 cases the lease deeds
have been executed/registered in the dif-
ferent categories of plots under the Rohini
Residential Scheme.

(c) A phased programme has been-

chalked out to accommodate all the
awaiting registrants by the end of Eighth
Five Year Plan period subject to availabil-
ity of land, infrastructure and funds.

Integrated Rural Development
Programme

1187. SHRI SWAMI SURE-
SHANAND: Will the PRIME MINISTER be
pleased to state:

(a) the details of the funds allocated
and released to the Government of Uttar

Pradesh under the Integrated Rural De-.

velopment Programme during each of the
last three years;

(b) the number of families benefited
in Uttar Pradesh under the said pro-
gramme during the said period; and

(c) the extent to which the said pro-
gramme proved to be successful in up-
liftment of the poor section in rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHA! HARJIBHAI
PATEL): (a) and (b).Information is given
in the enclosed Statement.

(c) As per the results of the latest
available round of concurrent evaluation
(Jan-Dec.,89) IRDP had achieved its ob-
jective in so far as 87.17% of the families
surveyed had crossed the poverty line of
Rs. 3500 and 39.28% of the suyrveyed
families had crossed the poverty line of
Rs. 6400 in Uttar Pradesh against the all
India achievement of 81% and 28%
respectively.



211  Whitten Answérs

4

MARCH 2, 1994

Wnitten Answers 212

STATEMENT

Statement showing allocation, central releases and families benefited under IRDP during
the last three years in Uttar Pradesh

(Rs. in lakhs)

Year Total Central Central Total
Allocation Share Releases Families

benefited

(Nos.)

1. 1990-91 14727.97 7363.98 6810.91 508840
2. 1991-92 13857.12 6928.56 6973.92 462259
3. 1992-93 13062.00 6531.00 6843.74 387961
[English] VELOPMENT  (SHRI  EDUARDO

Energy from Tidal waves in Kerala

1188. SHRI MULLAPPALLY RAM-
CHANDRAN: Will the PRIME MINISTER
be pleased to state:

(a) whether any new projects for
generating energy from waves is pro-
posed to be set up in Kerala during Eighth
Five Year Plan period;

(b) if so, the details with allocation
of funds made/proposed to be made; and

(c) the quantum of energy likely to
be generated from each such plant?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-

FALEIRO): (a) to (c). The Department of
Ocean Development is considering a pro-
posal to set up a breakwater integrated
wave energy system at Thangassery
Fishing Harbour in Kerala during the
Eighth Five Year Plan period. The techno-
economic feasibility studies for this plant
are in progress. Depending on the results
obtained from the feasibility studies, the
quantum of energy to. be generated and
also the extent of funds required will be
decided.

[Translation]

Vacant Posts in Canteens of AHQs

1189. MAN. GEN. (RETD)
BHUWAN CHANDRA KHANDURI: Will
the PRIME MINISTER be pleased to
state:

(a) the norms followed in filling the
vacant posts of different categories in the



213 Written Answers

canteens of Army Headquarters, New
Delhi;

{b) whether there is a provision of
reservation for different cadres in this
canteen;

(c) if so, the details thereof and if
not, the reasons therefor; and
1Y

(d) the number of posts filled up
during the last one year uptoYanuary 31,
1994, category-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) to (c). The vacant
posts in the Army Hqrs. Canteen, New
Delhi are filled from those candidates who
apply against advertisements issued in
the local newspapers and satisfy the pre-
scribed educational and other gqualifica-
tions. In the selection of the candidates,
preference is given to the ex-Servicemen,
widows of ex-Servicemen and the wards
of the canteen employees who have died
while in service.

(d) The following two posts were
filled during the last one year upto 31st
January, 1994:

(i)  Assistant Manager - One
(ii) Accounts Clerk - One
[English]

Contract for Chandrapur Super
Thermal Power Project

1190. SHRI R. SURENDER
REDDY: Will the PRIME MINISTER be
pleased to state:
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(a) whether the Bharat Heavy Elec-
tricals Limited has bagged a Rs. 372.62
crore contract for the World Bank funded
project for the Chandrapur Super Thermal
Power Station in Maharashtra; and

(b) if so, the details thereof?

"THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY  INDUSTRY)  (SHRIMATI
KRISHNA SAHI): (a) Yes, Sir.

(b) The scope of the contract com-
prises of supply and supervision of erec-
tion of turbine generator, boiler and asso-
ciated auxiliaries.

Recast of IRDP

1191. SHRI MOHAN RAWLE: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Government pro-
pose to recast the Integrated Rural De-
velopment Programme to enable benefi-
ciary families to receive more funds; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHA! HARJIBHAI
PATEL): (a) to (b),It has been a constant
endeavour on part of the Government to
enable beneficiary families to receive
more funds under the Integrated Rural
Development Programme. In order to do
this the Government has been empha-
sising improvement in the qualitative as-
pects of the programme and increase in
per family investment. With effect from Ist

-
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April, 1993, the ceiling on subsidy under
the programme was enhanced by Rs.
1000 for all categories of beneficiaries.
Furthermore, at the instance of the Min-
istry the Reserve Bank of India has in-
creased the limit for security.free agricul-
tural advances where movable assets are
created from Rs. 10,000 to Rs. 15,000. In
respect of term loans for agriculture
where movable assets are not created,
the limit of security free loans has been
enhanced from Rs. 2000 to Rs. 5000.
These measures are expected to further
increase the flow of assistance per family
under IRDP.

Joint Ventures with Italy

1192. SHRI D. VENKATESWARA
RAO:
SHRI SULTAN
SALAHUDDIN OWAISI:

Will the PRIME MINISTER be
pleased to state:

(a) whether Italy has shown interest
to have joint ventures with India;

(b) whether a senior level deiega-
tion of ltaly visited India during February,
1994,

(c) it so, the details of the issues
discussed by them;

(d) the projects/sector in which joint
ventures have been proposed by italy;
and

(e) the time by which these are
likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
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HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) Yes, Sir.

(b) to (d). A senior level delegation .
of CONFINDUSTRIA led by its President
Mr. Luigi Abeta is currently on a visit to
India (Feb. 28—March 4, 1994). So far,
Indo-ltalian Joint Ventures cover sectors
like Automobiles Components, Ceramic
Products, Marble and Granite Processing,
Leather Processing and finished products,
Tyres, Power Transmission Equipments,
Office Equipments, Computers, Textiles,
Pharmaceuticals and Chemicals etc.

(e) Time frame regarcing implemen-
tation depends upon the nature of the
proposals/agreements reached by the
entrepreneurs of the two countries.

Mini Hydro Power Units

1193. DR. KRUPASINDHU BHOI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
taken decision to establish 1000 mini
hydro power units during the Eighth Pian
period;

(b) if so, the States and Union Ter-
ritories where those mini hydro power
units are proposed to be set up; and

(c) the total MW power expected to.
be generated on execution of those mini
hydro power units?

THE MINISTER OF STATE IN THE
MINISTRY OF NON CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):
{(a) to (c).The revised target of 600 MW
set by the Ministry for the 8th Five Year
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Plan is proposed to be achieved through
about 1000 small hydro power projects.

The projects are to be set up by
different States, either through cost shar-
ing by the Centre and States, or involve-
ment of private sector. The execution of
projects and addition of capacity in each
State will depend on the potential, techno-
economic viability, budgetary allocations,
and introduction of attractive policies by
States to encourage private sector pro-
jects.

National Fertilizers Limited

1194. SHRI GOPI NATH GAJAP-
ATHI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the National Fettilizers
Limited (NFL) has been running in loss:

(b) if so, the reasons for such loss;

(c) since when NFL has been incur-
ring loss and the extent thereof;

(d) whether the Government pro-
pose to revamp it; and

(e) if so, the steps taken in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF- PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT  (SHRI  EDUARDO
FALEIRO);(a) No, Sir.

(b) to (e).Do not arise.
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Per Capita Investment

1195. DR. K.V.R. CHOWDARY:
Will the PRIME MINISTER be pleased to
state the details of the per capita invest-
ment in Industrial Sector at present,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ( DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI): The
details of State-wise per capita invest-
ment in the registered factory sector dur-
ing 1989-90 are given in the enclosed
Statement.

STATEMENT

Per Capita Invested Capital in the Regis-
tered Factory Sector 1989-90 (At Current

Prices)
Sl State Per Capita
No Investment
(Rupees)
1 Andhra Pradesh 1714.0
. 2 Arunachal Pradesh N.A.
3 Assam 612.3
4 Bihar 1142.7
5 Goa 34142
6 Guijarat 3021.0
7 Haryana 2218.5
8 Jammu & Kashmir 169.9
10 Kamataka 1422.9
11 Kerala 1145.3
12 Madhya Pradesh 1861.3
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Sl. State Per Capita
No. Investment
(Rupees)
13 Maharashtra 4025.9
14 Manipur 34
15 Meghalya 1246.5
16 Mizoram N.A.
17 Nagaland 198.3
18 Orissa 2074.0
19 Punjab 3720.2
20 Rajasthan 1262.5
21 Sikkim N.A.
22 Tamil Nadu 2620.9
23 Tripura 327.3
24 Uttar Pradesh 1299.1
25 West Bengal 1645.3
26 Union Territories 1664.0
All India 1924.2
NOTE: N.A.—Not Available
Source: Annual Survey of Industries
1989.90.
Report of Cumency & Finance
1991-92.
HUDCO Schemes for Kerala

1196 SHRI THAYI. JOHN AN-
JALOSE: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:
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(a) the projects under consideration
of the Housing and Urban Development
Corporation for solving the housing prob-
lems in rural and urban areas of Kerala;

(b) whether HUDCO has since ac-
corded approval to these projects;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRI P.K. THUNGON):(a) to (d). During
the year 1993-94 (as on 31.1.94) HUDCO
has sanctioned 44 projects with loan
component of Rs. 85.41 crores pertaining
to different types of schemes in various
localites in the State of Kerala. These pro-
jects, on completion, will provide 34,182
dwelling units in various categories. In
addition, on 31.1.94, 93 more projects for
loan amount of Rs. 184.75 crores have
been received in HUDCO. Sanctioning of
HUDCO loan is a continuing process and
is subject to completion of various re-
quirements under HUDCO guidelines by
the borrowing agenciés.

Growth Centres In Maharashtra

1197 SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

(a) the infrastructural facilities pro-
vided by the Union Govemnment to the
various growth centres in Maharashtra so
far;

(b) the details of the work executed
in these growth centres during the last
two years;
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(c) whether these growth centres
are unable to undertake any development
work due to non-release of funds; and

(d) if so, the reaction of the Gov-
ermment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTME‘NT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KRI-
SHNA SAH!): (a) and (b). The selected
growth centres all over the country in-
cluding those of Maharashtra would be
provided with basic infrastructural facilities
like power, water, banking, roads and
telecommunication so as to attract indus-
triess to these areas.

(c) and (d). So far, Central assis-
tance of Rs. 8 crores has been released
to the State Government. The scheme is
being implemented by the State Govern-
ment which is in the process of creating
infrastructural facilities by acquisition and
development of land for the four centres
approved in the State.

Allocation under JRY in Bihar

1198. SHRi SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased to
state:

(a) total actual outlay and physical
assets created under JRY in the country
as a whole, particularly in Bihar during
1990-91, 1991-92 and 1992-93; and

(b) the corresponding proposed
outlay and physical targets during 1990-
91, 1991-92 and 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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(DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMESHWAR THAKUR):
(a) Total actual outlay i.e. the expenditure
incurred under Jawahar Rozgar Yojana
(JRY) during 1990-91 to 1992-93 in the
country as a whole, and in Bihar is as un-
der:

(Rs. in lakhs)

Year Actual outlay/Expenditure
Total Bihar

1990-91 258851.96 42582.90
1991-92 265989.24 37580.16
1992-93 270476.20 41257.59

Details of physical assets created
under Jawahar Rozgar Yojana as a whole
and particularly in Bihar during the year
1990-91 to 1992-93 is given in the en-
closed Statement.

(b) Total outlay for implementation
of Jawahar Rozgar Yojana (JRY) during
1990-91, 1991-92 and 1992-93 is given in
reply to part (a) of the question. Physical
targets i.e. employment generated during
these years under Jawahar Rozgar
Yojana in the country as a whole and in
Bihar is as under:

Year Physical achievement
(fakh mandays)
India Bihar
1990-91 8745.59 1130.05
1991-92 8092.01 847.68
1992-93 7821.02 1036.16
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[Translation]

Judges of High Courts

1199. SHRI BRIJ BHUSHAN SHA-
RAN SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government pro-
‘pose to enhance the age of judges of
High Courts from 60 years to 65 years;
and

(b) the steps taken by the Union
Government for speedy disposal of
pending cases in various courts and the
time bound programme for appointment of
jugges?

MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI H.R.
BHARDWAJ): (a) At present, there is no
proposal to increase the retirement age of
judges of High Courts from 62 years to 65
years.

(b) A meeting of Chief Ministers and
Chief Justices of the High Courts was
convened on 4th December, 1993, under

the Chairmanship of Prime Minister to

consider the problem of arrears of cases
in Courts and to find out ways and
means to deal with it as expeditiously as
possible. The resolutions adopted in the
Conference have been forwarded to all
the State Governments/Union Territory
Administrations/High Courts/Central Min-
istries for necessary action. The Adminis-
tration of Justice has been made a plan
item with a view to remove infrastructural
bottlenecks coming in the way of epedi-
tious disposal of cases.

The Supreme Court vide their

Judgement dated 6.10.1993 in W.P.

(Civil) No. 1303 of 1987 - Supreme Court
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Advocates-on-Recdrd Association and
Another versus Union of India has pre-
scribed certain guidelines for making ap-
pointments and transfers of Judges in
High Courts including expeditious filling
up of vacancies.

[English]
‘Newsprint Control Order, 1962

1200. SHRI SOBHANA-
DREESWARA RAO VADDE: Will the
PRIME MINISTER be pleased to state:

(a) whether the President of Indian
Newspaper Society has urged the Gov-
emment to rescind the Newsprint Control
Order, 1962 and allow the functioning of
newspaper industry in a liberalised envi-
ronment;

(b) if so, the steps taken by the
Government in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMAT! KR-
ISHNA SAHI):(a) to (c).Yes, Sir. The im-
plications of the request are under con-
sideration of the Government.

Housing Facilities to Ex-Servicemen

1201. SHRI S.M. LALJAN BASHA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the policy of the Delhi Develop-
ment Aluthority to provide housing facili-
ties to Ex-Servicemen, particularly to the
handicapped;
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(b) whether the demand of this cat-
egory is being met by DDA on priority ba-
sis;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER QF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRi P.K. THUNGON): (a) The DDA has
reported that they have reserved 1% flats
released for allotment to Ex-servicemen,
including handicapped ex-servicemen.

(b) Yes, Sir, to the extent of reser-
vation.

(c) and (d).In the SFS all ex-ser-
vicemen are allocated/allotted flats on pri-
ority, subject to their applying and avail-
ablity of flats in the localities opted by
them. In the New Pattern Registration
Scheme, 1979, all ex-servicemen regis-
tered under LIG & Janta categories have
been allotted flats. The allotment of flats
made to ex-servicemen from 1990-91 till
now under various categories is as under:

1.  SFS - 24
2. MG - 70
3. LG - 02
4. Janta - Nil
Recycling of Paper

1202. SHRI MAHENDRA KUMAR:

SINGH THAKUR: Will the PRIME MINIS-
TER be pleased to state:
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(a) the quantum (in percentage) of
paper being recycled at present;

(b) whether the Government pro-
pose to make it mandatory for a certain
percentage of paper to be recycled; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMAT! KR-
ISHNA SAH!): (a) About 20% of the paper
manufactured in the country is being re-
cycled at present.

(b) No, Sir.
(c) Does not arise.
Norms for Packing Salit

1203. SHRI GEORGE FERNAN-
DES: Wil the PRIME MINISTER be
pleased to state:

(a) whether the Government have
issued new nomms for packing salt with
effect from January 1, 1994;

(b) it so, the details thereof and the
reasons therefor;

(c) whether representations have
been received from the Gandhidham
Chamber of Commerce and Industry and
from the salt manutacturers against these
new norms:

(d) if so, the reaction of the Gov-
emment thereto; and

(e) the impact of such a change on
consumers?



231 Written Answers:

THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMAT!I KR-
ISHNA SAHI): (a) and (b). In consonance
with ILO Convention, Government had is-
sued orders for switching over to 50 Kgs.
bags from the existing practice of 75/100
Kgs. bags for packing of salt effective
from 1st January, 1993. However, in view
of the numerous representations from
various quarters, status quo was allowed
to be maintained up to 31st December,
1993.

(c) Yes, Sir.

(d) Considering the difficulties faced
by the salt manufacturers/associations,
instructions have been issued making the
usage of packing norms of 50 Kgs. as op-
tional with effect from 1st January, 1994.

(e) Revised norms for packing salt
will have negligibie impact on consumers.

DDA Housing Schemes

. 1204. SHRI MOHAN SINGH
(DEORIA). Will the Minister of URBAN
DEVELOPMENT be pieased to state:

(a) whether majority of the regis-
trants have preferred to withdraw from
various DDA housing schemes;

(b) if so, the number of registrants
and allottees of DDA flats under the New
Pattern 1979 scheme and other housing
schemes of DDA who have preferred to
withdraw from the schemes (scheme-
wise) in 1992 and 1993 respectively;

(c) the reasons for withdrawing from
the schemes; and
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(d) the measures taken to remove
the grievances of registrants?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). No,
Sir. However, the following number of
registrants/allottees of DDA flats have
withdrawn their registration/allotment un-
der various schemes in 1992 and 1993:

1992 1993
1. New Pattern 211 295
Registration Scheme
2. Ambedkar Awas Nil 322
Yojana
3. Self Financing 100 257
Schemes

(c) There are vafious reasons par-
ticular to individuals, for withdrawing the
registration/allotment from the schemes.
However, the most common reasons are
reported to be:

(i) dissatisfaction when the allottees
do not get the aliotment in the
area/floor of their choice;

(ii) inability on the part of allottees to
arrange funds towards the cost
of fiat.

(d) In view of reply to ‘c' above,
question does not arise.
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[Translation]

Quality Control in Construction Work

1205. SHRI RAM PRASAD SINGH:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether thousands of houses
built by big construction agencies like the
Delhi Development Authority have be-
come dilapidated only after a few years
after their construction;

(b) whether any Central investiga-
tion agency has been set up to check the
quality of the materials being used in the
construction of buildings under major
schemes as well as to monitor the proper
execution of work therein;

(c) if so, the details in this regard;
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) No, Sir.

(b) to (d). DDA has reported that
their works are subject to inspection of the
Central Vigilance Commission which is a
central investigation agency. The Chief
Technical Examiner under the Central
Vigilance Commission inspects the works
extensively to check the quality and exe-
cution of works against specifications.
In addition, DDA has its own Quality Con-
trol Wing headed by the Chief Engineer,
Quality Control who regularly inspects the
works at different stages of execution and
reports directly to the Vice-Chairman. The
day-to-day checking of quality of materials
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used in construction is done by qualified
DDA Engineers.

[English]
Lok Adalats in Rural Areas

1206. DR. K.D. JESWANI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Govemment pro-
pose to start Lok Adalats at iarge scale in
rural areas;

(b) if so, the number of such Lok
Adalats proposed to be constituted in
Guijarat State; and

(c) the time by which these are
likely to be constituted?

THE MINISTER OF STATE'IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Lok Adalats are organ-
ised by State Legal Aid and Advice
Boards both in Rural and Urban Areas. it
has always been the efforts of the Com-
mittee for Implementing Legal Aid
Schemes (CILAS) to intensify the holding
of Lok Adalats and other Legal Aid Pro-
grammes in rural areas. This is impressed
upon the State Legal Aid and Advice
boards by the Executive Chairman,
CILAS as and when he happens to visit
these States.

(b) and (c). Lok Adalats are not reg-
ularly constituted Low Courts but are vol-
untary efforts for resolution of disputes
through persuasive and conciliatory
methods. Lok Adalats are being organ-
ised by the State legal Aid and Advice
Boards throughout the country including
Gujarat. The question of constituting Lok
Adalats, therefore, does not arise.
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Compensation to farmers by D.D.A.

1207. PROF. PREM DHUMAL: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether in a number of cases
the farmers whose agricultural land was
acquired by the Delhi Development Au-
thority (DDA) have not so far been paid
revised compensation as per the award of
the High Court made in 1990;

(b) if so, the details of the cases
and the reasons for non-payment of re-
vised compensation; and

(c) the time by which such compen-
sation is likely to be paid?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) As informed
by Govt. of NCT of Delhi, no award of
High Court has been made in the year
1990 regarding revised compensation.

(b) and (c. Question do not arise.

[Translation]
National Drugs Education institute

1208. DR. LAXMINARAYAN
PANDEYA: Will the Minister of
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether the Govermment pro-
pose to open a National Drugs Education
Institute,

(b) if so, the details thereof; and
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(c) the total expenditure likely to be
incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) to {(c).A National Institute
of Pharmaceutical Education and Re-
search (NIPER) is being set up in Punjab.
The location is SAS Nagar (Mohali) ad-
joining Chandigarh. The estimated outlay
for the project is Rs. 25 crores. The pro-
posed institute will provide for training, in-
struction and research’ in various
branches of pharmaceutical sciences and
technology and allied disciplines.

Demolition of Jhuggis

1209. SHRIMATI BHAVNA
CHIKHLIA:
SHRI RAJESH KUMAR:

Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether jhuggis have been de-
molished in many areas of Delhi recently;

(b) if so, whether any prior notice
was given to these Jhuggi-dwellers;

(c) if not the reasons therefor; and

(d) the altenative arrangement
made for these Jhuggi dwellers?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
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(SHRI P.K. THUNGON): (a) to (d). Demo-
lition of unauthorised construction and
removal of encroachment is a continuous
process. However, Jhuggi-Jhonpri
clusters on identified priority sites and
which were in existence in January, 1990
are to be taken up for relocation to
alternate sites on the request of the land
owning agencies according to approved
guidelines. During the perioed 1.4.1993 to
15.2.1994, 16 jhuggis have been
relocated by the Municipal Corporation of
Delhi. The jhuggis which have come up
on public land after January, 1990 are
removed according to procedure by the
land owning agencies as and when they
are detected. No alternative arrange-
ments are made in such cases.

Development of Small Scale Industries
in Bihar

1210. SHRI PREM CHAND RAM:
Will the Minister of PLANNING AND
PROGRAMME |IMPLEMENTATION be
pleased to state:

(a) whether there is any proposal to
allocate more funds to Bihar for develop-
ment of small scale industries;

(b) if so, the details thereof;

(c) the amount earmarked for this
purpose during the current Five Year
Plan; and

(d) the extent to which this amount
is less than the amount allocated during
the last Five Year Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME
(SHR! GIRIDHAR GOMANGO): (a) There
is no specific proposal from the Govern-
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ment of Bihar for allocation of more funds
for the development of small scale indus-
tries.

(b) Does not arise.

(c) The Eighth Five Year Plan out-
lay for Village & Small Industries Sector of
Bihar is Rs. 120.32 crores.

(d) The Seventh Five Year Plan ap-
proved outly for Village & Small Scale In-
dustries was Rs. 70.00 crores while the
actual expenditure was Rs. 87.86 crores.

Retirement age for certain selected
posts

1211. SHRI RAJENDRA AGNI-
HOTRI: Will the PRIME MINISTER be
pleased to state:

(a) the details of the class-|
gazetted posts in Government of India in
which retirement age is more than 58
years or in which retired person are ap-
pointed; and

(b) the criteria and procedure fol-
lowed for selecting persons for these

‘posts separately?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) to (b).
The age of superannuation of Central
Govemnment employees is 58 years, as
laid down in Rule 56 of the Fundamental
Rules. However, in regard to scientific
and technical personnel in the Depart-
ments of Atomic Energy and Space and

- Defence Research and Development Or-

ganisation, the age of superannuation has
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been fixed at 60 years. The over-riding
consideration for grant of re-employment
beyond the age of superannuation is that
it must be clearly in the public interest and
in addition satisty one of the following two
conditions:

(i) that other officers are not ripe
enough to take over the job, or

(i) that the officer is of outstanding
merit.

Approval of the Minister-in-charge
would be necessary for grant of re-em-
ployment in Group ‘A’ posts upto the age
of 60 years and in some cases approval
of the UPSC and also the Appontments
Commiftee of the Cabinet would be
necessary.

[English]

Wage Structure in Public Sector
Undertakings

1212. SHRI RABI RAY:
SHRI MOHAN RAWLE:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Union Govermnment
have recently issued directives to Public
Sector Undertakings to have their own
wage structure,

{b) if so, the details thereof and the
reasons therefor;

(c) whether hitherto the wage
structure in Public Sector Undentakings
was uniform throughout the country;
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(d) whether the different wage
structure, as per the guidelines, is likely to
create serious industrial unrest; and

(e) if so, whether the Government
propose to review its decision as a result
thereof?

THE MINISTER OF STATE IN THE
MINISTER OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KR-
ISHNA SAHI): (a) and (b). Yes, Sir. The
Government have issued guidelines for
the 5th round of wage negotiations in
Central Public Sector Enterprises dele-
gating full autonomy to them to conclude
long-term wage settlements with their
workers unions for a period of five years
in accordance with certain parameters. As
per these, the Government will not pro-
vide any budgetary support for the wage
increase and the respective manage-
ments will have to find their requisite re-
sources from within their intemal genera-
tions. In certain PSEs which are monopo-
lies or near monopolies or having an ad-
ministered price structure, the wage in-
crease after negotiations should not result
in automatic increase in administered
prices of their goods and services. Fur-
ther, the wage settlements should not re-
sult in increase in labour cost per unit of
output measured in physical units. This
dispensation gives greater delegated
freedom to the Public Sector Enterprises
to improve their production, industrial re-
lations and viability of the units.

(c) There is no complete uniformity
in the wage structure throughout the
country in respect of the Central Public
Sector Enterprises (PSEs).

(d) and (e).In view of the above, do
not arise.
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[Translation]

Employment and Welfare Schemes of
Gujarat

1213. SHRI N.J. RATHVA: Will the
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be plea-
sed fo state:

(a) the details of the employment
and welfare schemes implemented by the
Union Government in Guijarat during the
Eighth Five Year Plan;

(b) the steps taken by the Union
Government to raise the standard of
Scheduled Castes and Scheduled Tribes
in the State; and

(c) the total financial assistance
provided by the Government for this pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) Government
of india has plans to implement several
Welfare and Employment Schemes in
Gujarat during Eighth Five Year Plan for
the Welfare of SCs., STs and OBCs ot
which some of the important employment
oriented schemes implemented by the
Union Government are given in the en-
closed Statement-1.

(b) and (c). The Union Government
has launched a number of schemes to
raise the standard of SCs and STs in the
State. The details are given in the en-
closed Statement-I.

STATEMENT-
"Some Centrally Sponsored Employment
Oriented Schemes in Gujarat
1. Jawahar Rozgar Yojana
2. Nehru Rozgar Yojana
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Employment Assurance Scheme

Self Employment for Educated Un-
employed Youth (SEEUY)

Prime Minister's Rozgar Yojana
(PMRY)

Under agriculture sector, the fol-
lowing Employment Schemes are
being implemented:

(a)Integrated wasteland Develop-
ment Project for Bhavnagar Dis-
trict

(b)Minikit in dry farming areas

(c) National Oil Seeds Development
Preject

(d)Special Foodgrains Production
Programme for Rice and Wheat

(e)National Watershed Develop-
ment Programme for rainfed
agriculture

(f) Implementation of Drip Irrigation
Scheme for Horticulture crops

(g)Soil conservation in the catch-
ment river

(h) Development of Pulses

Centrally Sponsored Accelerated
Rural Water Supply Programme
(RWSP)

Centrally Sponsored Rural Sanita-
tion Programme (CRSP)

Integrated Rural Development Pro-
gramme
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Details of Welfare Schemes Implemented by the Union Government to Raise the Standard
of Scheduled Castes and Scheduled Tribes in the Gujarat State and Financial Assistance

provided are as under

(Rupees in lakhs)

SILNo. Name of the Scheme Funds provided during
1990-91 1991-92 1992-93
1. Post-Matric Scholarship 213.85 291.27 310.87
2. Pre-Matric Scholarship - 25.47 14.38
for children of those engaged
in unclean occupations
3. Book Banks : 0.22 1.58 0.30
4, Girls hostels for SCs -- 11.88 --
5. Boys hostels for SCs -- 60.66 -
6. Coaching and Allied Schemes 7.03 4.38 3.05
7. Liberation of scavengers - 250.00 186.00
8. SCs Development Corporations 60.18 56.69 100.07
9. Special Central assistance for SCP  553.62 666.64 906.53
10. implementation of PCR Act and 78.98 33.21 78.33
the SCs and the STs (Prevention of
Atricities) Act.
1. Special Central Assistance for TSPs 1649.80 1870.90 1855.84
2. Under Ist provision of Article 180.80 180.12 356.40
275 (i) of the Constitution
3. Girls Hostel for STs 11.66 30.13 18.21
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(Rupees in lakhs)

SI.No. Name of the Scheme Funds provided during
1990-91 1991-92 1992-93
4. Boys Hostel for STs 19.162 17.16 23.0
5. Ashram School for STs 15.38 - 25.00
6. Vocational Training Institute in Tribal Areas -- -~ 26.10"

* New Scheme

[English]
Haldia Project of HFC

1214. SHRI SHANTARAM POT-
DUKHE: Will the MINISTER OF CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) whether Haldia Project of HFC
has started production;

(b) if so, the details thereof;

(c) if not, the reasons for the failure
of this plant;

(d) the amount spent by the Gov-
ernment on this Project since 1979; and

(e) the steps taken by the Govern-
ment to utilise the huge amount spent on
this Project?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) No, Sir.

(b) Does not arise.

(c) The main reason for failure of
Haldia Project was repeated failure of
equipment during the commissioning pe-
riod of the Project.

(d) An expenditure of Rs. 751.09
crores has been incurred on the Project
upto 31st March, 1993.

(e) The management of Hindustan
Fertilizer Corporation Limited (HFC), with
the approval of their Board of Directors,
have referred their company including its
Haldia Project, to the Board for Industrial
and Financial Reconstruction (BIFR). The
BIFR has already declared HFC as a sick
-company. Any decision on the future of
Haldia Project would depend on the out-
come of the proceedings pending before
the BIFR, which is a quasi-judicial author-
ity. '

[Translation]
Construction of Buildings

1215. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:
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(a) whether the Government pro-
pose to construct buildings for hospitals,
schools and cofleges during the current
year; and

(b) if so, the details thereof and the
funds proposed to be spent by the Gov-
emment on construction of each building,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b).Cen-
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iralised information for construction of
hospitals, schools and colleges is not
maintained by the Ministry of Urban De-
velopment and sanction for the same is
issued by the concerned Ministry/Deptt.
or organisation e.g. Kendriya Vidyalaya
Sangathan, Navodaya Vidyalaya Samiti,
Universities etc. The works of au-
tonomous organisations are either en-
trusted to the CPWD or got executed by
them directly. A list of works relating to
Kendriya Vidyalayas, Navodaya
Vidyalayas and Hospitals proposed to be
constructed by the CPWD for the respec-
tive organisations is given in the Stafe-
ment closed.

STATEMENT

Kendriya Vidyalayas proposed to be constructed

St Project State Location Approx cost
No. (Rs. in lakhs)
1. Kendriya Vidyalaya at Lodhi Road NCT New Delhi 150
2. Kendriya Vidyalaya 'C' Type at Vikas Puri. NCT New Delhi 164
3. Kendriya Vidyalaya 'C' Type School NCT New Delhi 144
Building at New Friends Colony.
4. Kendriya Vidyalaya 'C' Tyep at Sainik Vihar. NCT New‘Delhi 164
5. Kendriya Vidyalaya at IVRI up Bareilley‘ 150
6. Kendriya Vidyalaya No. 2 at HBE. UP Dehradun 144
7. Kendriya Vidyalaya UP upP Unnao 177
8. Kendriya Vidyalaya UP up Uttarkasi 222 ‘
9. Kendriya Vidyalaya UP uP Almora 170
 10. Kendriya Vidyalaya UP UP Kashipur 145
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Sl
No.

Project

1.

12.

3.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29,

Kendriya Vidyalaya '8’ Type.
Kendriya Vidyalaya 'B' Type.
Kendriya Vidyalaya ‘A’ Type.
Kendriya Vidyalaya ‘A’ Type.
Kendriya Vidyalaya ‘A’ Type.
Kendriya Vidyalaya
Kendriya Vidyalaya
Kendriya Vidyalaya

Kendriya Vidyalaya ‘A’ Type &
Residential Quarters.

Kendriya Vidyalaya
Kendriya Vidyalaya & Staff Qtrs.

Kendriya Vidyalaya & Staft grts.
at CRPF Base Centre.

Kendriya Vidyalaya-Il Projects
School SOI, Uppal.

Kendriya Vidyalaya 'A' Type School.

Kendriya Vidyalaya Pallipuram

Kendriya Vidyalaya ‘A’ Type &
Qtrs. Payyanoor.

Kendriya Vidyalaya
Kendriya Vidyalaya Baily Road

Kendriya Vidyalaya School Bidg.
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State

upP

up

UP

MP

MP

MP

MP

MP

MP

MP

AP

AP

TN

KER

KER

BiH

BIH

BIH
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Location Approx cost

(Rs. in lakhs)
Hindon 188
Rajgarh 188
Khandwa 125
Ratlam 204
Khargaon 183
Ambikapur 150
Seoni 150
Rawa 150
Dantiwada 183
Satna 183
Gulbarga 161
Hyderabad 160
Hyderabad 160
Mandapam 179
Trivandrum 207
Cannahore 207
Dhanbad 170
Patna 170
Muzzaffarpur 170
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Sl Project State Location Approx cost
No. (Rs. in lakhs)
30. Kendriya Vidyalaya CRPF Campus. BIH Ranchi 170
31. Kendriya Vidyalaya-Il IC Block Salt Lake. W.B. Calcutta 175
32. Kendriya Vidyalaya CRPF campus W.B. Durgapur 177
33. Kendriya Vidyalaya ASSAM  Silchar 176
34. Kendriya Vidyalaya ORISSA Charbetia 175
35. Kendriya Vidyalaya CRPF, Campus. ORISSA Bhubaneswar 180
36. Kendriya Vidyalaya 'B' Type,Bantalab J&K Jammu 114
Kendriya Vidyalayas proposed to be constructed
1. Navodaya Vidyalaya W.B. Dharbanga 206
2. Navodaya Vidyalaya Yakokai NAGA Kohima 162
3. Navodaya Vidyalaya, Manipur Manipur  Bishnupur 191
4. Navodaya Vidyalaya Bhimanara KAR Gulbarga 130
Yannaguda
5. Navodaya Vidyalaya, Lum Bui Manipur  Ukhrul 138
Hospitals
1. 50 Bedded Hospital for Central up Noida 139
Research Instt. for Homeopathy
at Noida. .
TN Triunelveli 455

2. 50 Bedded Hospital at Tirunelveli

[English]

import of Sulphur

1216. SHR! HARIN PATHAK: Will

the Minister of CHEMICALS AND ‘FER-
TILIZERS be pleased {o state:

year,

(a) whether there is any proposal to
import sulphur during the current financial

(b) if so, the details thereof;

(c) whether import of sulphur is
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likely to affect the indigenous fertilizer
units; and

(d) if so, the steps taken by the
Government to maintain the prices of fer-
tilizer at reasonable levels?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
'THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) Sulphur imports for the
fertilizer industry is no more a canalised
ifem. There is no proposal to import sul-
phur on Government account.

(b) to (d),Does not arise.

Independent Body for Fixing Prices of
Bulk Drugs

1217. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Government have
decided to set up an independent body for
fixing prices for bulk drugs and formula-
tions;

(b} if so, the composition of this
body and the likely time to be taken for
fixing and revising the drug prices and its
modus operangli; and

(c) the extent to which the prices of
essential medicines are likely to be regu-
lated and monitored?

THE MINISTER OF STATE IN THE
‘MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
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THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) fo (c). The subject matter
relating to mecnamsm of fixing/revising
the prices of bulk drugs and formulations
forms part of the review of policy of 1986,
which is at an advanced stage of consid-
eration.

Ratio of Agricultural and Non-Agricul-
tural Sector

1218. DR. KARTIKESWAR PATRA:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the latest ratio of average in-
come from agriculiural sector and non-
agricultural secotr,

(b) the details of real income of a
farmer in Orissa as compared to the peo-
ple working in other sectors of economy;
and

{c) steps being taken to increase
the income of the farmers in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) In 1991-92,
the ratio of Agricultural and non-agricul-
tural sectors in the Net State Domestic
Product of Orissa was 42.2 per cent and
57.9 per cent respectively.

(b) Sector-wise per capita income is
not available.

(c) Under Agriculture and Allied Ac-

 tivities Sector, the State Undertakes vari-
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ous Central, Centrally Sponsored as well
as State Plan Schemes for bringing about
overall agricultural development which
helps in increasing income of the farmers.
The major Centrally Sponsored Schemes
being implemented in the State are : (i)
National Watershed Development Project
for Rainfed Areas, (ii) River Valley Project
and Flood Prone River Project. (iii) inte-
grated Programme for Rice Development.
(iv) Fresh Water Aquaculture. (v) Devel-
opment of Coastal Marine Fisheries
(Motorisation of traditional craft and intro-
duction of off-shore pelagic craft). (vi) In-
tegrated Brackish Water Fish Farms De-
velopment.(vii) Group Accident Insurance
Scheme & Model Fishermen Villages.
(viii) National Rinderpest Eradication Pro-
gramme. (ix) Assistance to States for the
Control of Animal Diseases. (x) Extension
of Frozen Semen Technology and
Progeny Testing Programme. (xi) Assis-
"tance to States for Moderisation of
_Abattoirs. Carcass and By Products Utili-
sation Centres. (xii) National Ram/buck
Production Programme and Programme
.for Rabbit Development. The Eighth Plan
agreed outiay for Agriculture & Allied Sec-
tor is Rs 749.20 crores for the State. All
_these steps will help in increasing the in-
come of the farmers of Orissa.

involvement of Private Builders for
construction of DDA flats

1219. SHRI JEEWAN SHARMA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is any proposal to
engage private builders in'the construc-
tion of DDA flats to solve the housing
problem in Dethi:

(b) if so, the details thereof; and

(c) it not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHR! P.K. THUNGON): (a) Yes, Sir. A
proposal in this regard has been received
from DDA.

(b) The proposal submitted by DDA
envisages private sector involvement in
the development of land and construction
of houses on:

(i) Land acquired by the Delhi De-
velopment Authority, as well as.

(ii) Land assembled by the private
developers.

Both these broad models would be
subject to the overall planning supervision
of DDA.

(c) Does not arise in view of (b)
above.

Diversification by Ordnance Factories

1220. SHRI BOLLA BULLI
RAMAIAH:
SHRI D. VENKATESH-
WARA RAO:

Wil the PRIME MINISTER be
pleased to state:

(a) whether the Union government
have taken a decision for diversification of
all defence public sector undertakings and
ordnance factories in a big way,

(b) if s0, the details thereof;
(c) whether 22 percent of the sale of

ordnance factories were made to 'non
defence customers' during 1993-94;
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affected the production of arms for the
- Defence Forces; and

(e) the extent to wnich the defence
public undertakings and ordnance facto-
ries have eamned the profits more in 1993-
94 as compared to the corresponding pe:
riod of previous year?

\

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUNY): (a) and (b).The defence
production units have established certain
capacities to manufacture equipment and
stores for the armed forces to levels of
demand in peace and war. However,
peace time demand levels, as also bud-
getary constraints, result in orders from
the amed forces which do. not always
match the production capacities estab-
lished. For utilisation of the spareable ca-
pacities and skills, after meeting the re-
quirements of defence forces, the defence
production units undertake diversification
50 as to raise their tumover and produc-
tivity. Diversification also enhances their
‘exposure to commercial industrial culture.
Some of their major customers are police
and para-military forces, railways,
telecommunication and broadcasting, coal
industries, coast guards, ets.

(c) The ordnance factories sales to
non-defence customers are expected to
be 22 percent of their total sales in 1993-
94,

(d) Diversification has in no way
affected the production of arms for the
. defence forces since only spareable ca-
pacity, after meeting the defence re-
quirements, is utilised for non-defence
customers. In fact, diversification results
in higher overalldumover and lower costs

for stores delivered to armed forces and,
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thus enhances their supportive role for
defence preparedness.

(e) While the precise position will be
known only after the conclusion of the
year, the defence public sector undertak-
ings are expected to maintain in 1993-94
an upward trend in profits. The ordnance
factories, being departmental undertaking,
are working on 'ne profit no loss' basis for
their issues to the defence forces. By di-
versification the overheads are distributed
over a larger volume of production
thereby reducing the unit cost of produc-
tion for the armed forces. Benefit of any
excess generated is also passed on to the
armed forces.

Targets for Core Sector

1221. SHRiI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
PLANNING AND PROGRAMME
IMPLEMENTATION be pleasea to state:

(a) the annual target fixed for core
sector for the current year, item-wise.

(b) the actual achievements so far
in this sector;

(c) the reasons for not achieving the
targets; and

(d) the steps being taken to ensure
that target in core sector is achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (d). The.
details are given in the enclosed
Statement.
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STATEMENT
1. POWER & ENERGY SECTOR:
(Figures in million tonnes)
Sl Unit's Name Plan Performance April-Dec.1993
no. Target
1993-94 Target Actual Percentage
achievement
I Coal
(i) Coal India Ltd.@ 220.00 142.67 145.19 101.61
(i)  Singareni Collieries  24.00 17.83 17.10 < 95.91
Company Ltd.
(i)  TISCOMSCOMVC 5.00 3.41 3.31 97.10
All india (Coal): 249.00 164.11 165.60 100.91
1. Lignite
Neyveli Lignite Corporation. 14.50 10.05 9.43 94.00

@ Target of Coal India Ltd. as per the Memorandum of Understanding with the Ministry of Coal,‘is
216 million tonnes.

2. PETROLEUM:

ltem 1993-94 Actual

. Achievements

.BE RE from April-

December, 1993

L. Crude Oil Production 28.645 26.95 19.993
(Million tonnes)

il Refpning Throughput (million tonnes) 53.32 54.70 40.412
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3. POWER SECTOR:

Written Answers 262-

item Target Actual

/ Achievements

April, 93, - March, 94 April, 1993-

January, 1994

1. Installed Capacity (MW) 4439.25 1270.25""
B Hydel 954.65 33.65
Thermal 3264.60 1236.60
Nuclear 220.00 -

2. Energy Generation (MKWH) 316700 266599
Hydel! 67500 60143
Thermal 243200 201751
Nuclear 6000 4705

3. Plant Load Factor (Thermal %) 57.8 59.6

** There is likely to be shortfall in capacity addition during the current year due to delay

in civil works as well as delay in supply of equipment etc.

4. STEEL AND CEMENT:

(In million tonnes)
ltem Target Actual
Achievements
April, 93, - March, 94 April, 1993-
January, 1994

1. Saleable Steel
A. Integrated Steel Plants 13.13 9.70
B. Becondary producers 454 1.64 ##
Total saleable steel 17.67 11.33
2. Cement 62.00 46.89

- #8 upto October, 1993.
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5. FERTILIZER PRODUCTION: ,
(000 mt)

Ckumu'ative for the period April 93 - January 94
Product/sector Target
Target Actual Actual % Growth  1993-94
93-94 93-94 92-93 over 92-93

NITROGEN
1. Public Sector
(i) Loss making Units 470.2 310.2 362.6 -145 586.5
(i) Viable Units 2179.7 2139.1 2135.6 02 2633.2

Total (i+ii) 2649.9 2449.3 2498.2 -2.0 3219.7

2. V Coop. Sector 1371.8 1366.9 1418.6 -3.6 1625.5
Total (1+2) 4021.7 3816.2 3916.8 -2.6 4845.2

3. Private Sector 2418.9 2149.8 2222.3 -3.3 2954.8
Total (1+2+3) 6440.6 5966.0 6139.1 -2.8 7800.0

PHOSPATE:

1. Public Sector 489.9 380.7 554.8 -31.4 572.0

2. Coop. Sector 274.3 285.1 263.0 8.4 313.9
Total (1+2) 764.2 655.8 617.8 -18.6 885.9

3. Private Sector 1061.5 741.4 1173.5 -36.8 13141
Total (1+2+3) 1825.7 1407.2 1991.3 -29.3 2200.0

Total (N + P):

1. Public Secior 3139.8 2830.0 3053.0 -7.3 3791.7

2. Coop. Sector 1646.1 1652.0 1681.6 -1.8 1939.4
Total (1+2) 4785 4482.0 47346 -5.3 5731.1

3. Private Sector 3480.4 2891.2 3395.8 -14.9 4268.9

Total (1+2+3) 8266.3 7373.2 8130.4 -3  10000.0
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6.  TRANSPORT SECTOR (RAILWAY BOARD):

(a) 362 million tonnes of originating revenue freight traffic for the full year:

(b) 390.36 million tonnes (upto January, 1994)

7.  TELECOME SECTOR:

ltems Unit Targets Achievements
1993-94 April, 1993-
January, 1994
(A) Local Telephone Systems
(i) Switching capacity (Net) lakh lines 15.44 6.81
(i) Direct Exchange lines lakh lines 11.00 5.25
(B) Long Distance Switching Systems
(i) Trunk Automatic Exchanges No's 34 18
(i) Tax capacity Gross lines 37500 19800
(C) Long Distance Transmission Systems
(a) Transmission Systems
(i) Microwave Systems RKMs 3500 1275
(i) Optical Fibre Systems RKMs 4200 3041
(b) Panchayat Telephones No's 46800 15330

Note: Efforts are being made to achieve targets.

REASONS & STEPS:

1. POWER & ENERGY SECTOR (COAL
UNIT):

Though. the Overall Coal production
for the period April-December 1993 has
exceeded the target by 0.91%, Singareni

fell short of the target by aoubt 4% due to
power shortage, absenteeism, industrial

‘disputes like strikes and extaneous rea-

sons, delay in supply of equipment by
manufacturers and delay in commission-
ing of the equipment, breakdown of
equipment layoffs and geomining
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In case of Neyveli, lignite production
fell short of the target by about 6%, mainly
due to heavy rains and cyclone during the
period Oclober to December 1993.

Concerned efforts are being put by
the coal industry in achieving the annual
targets.

2. PETROLEUM SECTOR:

The target for domestic crude oil
producton for 1993-94 has been revised
downward from 28.645 million tonnes
(BE) to 26.95 miliion tonnes (RE}. The
anticipated shotfall in domestic production
of crude oil is due lo:

(a) Rectificatory measures being
implemented :n Bombay High Field.

(b) Unanticipated reservoir and pro-
duction problems in Guijarat Fields.

(cy Continuation of disturbed condi-
tions in Assam.

The provisional information on pro-
duction of crude oil and refinery through-
put s available anly for ppril-December,
1933 period. On a pro-rata basis the
crude oil production is about 70% of the
annual plan target. This shortfall 1s also
on account of problems mentioned in para
above. The refinery throughput is inline
with the plan target and no shortfalls are
expected in domestic avadability of
petroleum products.

3. STEEL AND CEMENT:

From the oproduction levels
achieved upto January, 1994, it is likely
that there wiil be shortfall in achieving the
targets fixed for the current year i.e. 1993
94. The reasons for the shorttall in achi-
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ieving the targets and steps taken to con-
trol the situation are described below:

STEEL:

Seeing the performance over the 10
months period it can be said that there will
be shortfall in the production as compared
to the targets.

The shortfall in the production of
integrated steel plants was due 1o difficul-
ties in the absorption of technologies in
Visaknapatnam Steel Plant and imple-
mentation of modernisation programme
(Phase Ill) in Tata Iron and Steel Com-
pany.

The problem was further aggra-
vated by the sluggish demand on account
of industrial recession and high cost of
imports.

The improvements in the economic
outiook and the completion, of envisaged
modernisation will help enhance the pro-
duction.

CEMENT:

Seeing the performance over the 10
months period it can be sald that there will
be shortfall in the production as compared
to the targets.

The shortfall in the production is
mainly due to infrastructural bottlenecks
and sluggish demand on account of gen-
eral recessionary conditions in the mar-
ket.

The Government is providing all as-
sistance by way of providing infrastruc-
tural facilities like coal, wagons, etc. on
priority basis to cement industry for in-
creasing the production.
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4. FERTILIZER PRODUCTION:

The actual production during April,
1993 to January, 1994 of the current fi-
nancial year was 59.66 lakh tonnes of Ni-
trogen and 14.07 lakhs tonnes of Phos-
phate as against the targets of 64.41 lakh
tonnes and 18.26 lakh tonnes, respec-
tively. There was a drop of 2.8% in the
case of Nirtogen and 29.3% in the case of
Phosphate production over the coire-
sponding period of last year. The total
targets fixed for the current year are 78.0
lakh tonnes of Nitrogen and 22.0 lakh
tonnes of Phosphate. The main reasons
of production loss during the period are:

(a) Based on the recommendations
of the Joint Parliamentary Committee on
. Fertilizer Pricing, Phosphatic Fertilizers
-were decontrolled in August, 1992. This
led to a sharp increase in the prices of
phosphatic fertilizers. Simultaneously, the
impot of DAP was decanalised.
Decontrol of phosphatic fertilizers and
availability of imported DAP at much
cheaper rates compared to indigenous
cost of production, forced a number of
DAP and complex fertilizer manufacturing
units to suspend their production for 3-4
months from April, 1993 onwards. Even
thereafter, the production was deliberately
kept at low level because of poor off-take.

(b) Announcement ot concession by
the Government on the sale of indige-
nously produced phosphatic and complex
Fertilizers on 16.6.93 was expected to
provide some relief to domestic phos-
phatic industry and the production of this
fertilizers was expected to pickup to some
extent. However, in the last six months,
production of phosphates continued to be
sluggish on account of reduced demand,
heavy inventoties and compelition from
the imported DAP. Even with Rs. 1000
per ton concession, most of the indige-
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nous DAP producers are facing under re-
covery to the extent of Rs. 700-800 per
ton. Their problems have been further
compounded by sharp increase in the
prices of ammonia and phosphoric acid
the international market during the last
4-5 months.

(c) Gas supply restrictions in the
case of all the gas based fertilizer plants
causing reduced level of operation, power
problems, equipment related problem,
shortage of external ammonia, etc. af-
fected production of nitrogenous fertiliz-
ers.

Low production of DAP and com-
plex Fertilizers resulted in reduced avail-
ability of nitrogen.

5. TRANSPORT SECTOR (RAILWAY
BOARD):

The main reason contributing to the
shortfall is inadeauate demand from core
sectors when compared to targets. Close
coordination was maintained with user or-
ganisations from time to time at various
levels for increases in the demand.

Scarcity of Drinking Water in
Rajasthan

1222. SHRIMAT!I VASUNDHARA
RAJE: Will the PRIME MINISTER be
pleased to state:

(a) whether the entire State of Ra-
jasthan has been reeling under the
scarcity of drinking water;

(b) whether the State Government
has submitted some schemes for the ap-
proval of the Union Government in this

regard,
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(c) # s0, the details thereof; and

(d) the reaction of the Govemment
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
.PATEL): (a) No, Sir. There is a problem of
drinking water supply in 46 problem vil-
lages as on 1.2.1994.

(b) The schemes for coverage of
these villages had already been approved
prior to 1993-94 and no new schemes
have been received from the State Gov-
emment of Rajasthan.

(c) and (d).Do not arise.

Earthquake in Khandwa, Madhya
Pradesh

1223. SHR! TARA SINGH:
SHRI TARA CHAND
KHANDELWAL:
SHRI V. SREENIVASA
PRASAD:

Wil the PRIME MINISTER be
pleased to state:

(a) whether the attention of the
Govemment has been drawn to a news
item captioned "Major quake in Khandwa
predicted” appeared in the Statesman
dated December 20, 1993;

(b) if so, whether a series of tremors
have rocked Khandwa in Madhya
.Pradesh during the past six months; and

‘(c) # so, the precautionary steps

taken in this regard?
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THE MINISTER OF STATE IN
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE:
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BHU-
VNESH CHATURVEDI): (a) Yes, Sir.

{b) A series of tremors occurred
around Takli Kalan and Sarola village (in
Khandwa district, Madhya Pradesh) about
15 km south of Khandwa from the end of
November 1993. India Meteorological
Department (IMD) surveyéd the area
during December 1993 by installing a
temporary high gain field observatory.
This observatory recorded a number of
earthquakes of low magrnitude. These
tremors were of swarm type. Such swarm
activity was also noted in neighbouring
districts.

(c) The survey results have been
communicated to the Madhya Pradesh
Government. Further, the state govem-
ment has been advised to take appropri-
ate steps to ensure that dwellings and
other structures are properly engineered
in the area.

Rural Development Projects In
, Maharashtra

1224. SHRI DHARMANNA MON-
DAYYA SADUL: Will the PRIME MINIS-
TER be pleased to state:

(a) the projects of rural develop-
ment in progress in the State of Maha--
rashtra during the current year;

(b) the locations of projects likely to
be undertaken during 1994-95;
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(c) whether all projects are being

carried out in coordination of State Gov-
emment; and

(d) if so, the amount spent and
likely to be spent by State and Union
Government, Separately?

THE MINISTER OF STATE IN THE
MI\NISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) Under major rural develop-
meant programmes like (i) Integrated Rural
Development Programme (IRDP), (i)
Jawahar Rozgar Yojana (JRY), (iii) Accel-
erated Rural Water Supply Programme
(ARWEP), and (iv) Drought Prone Area
Programme (DPAP), development pro-
jects are being implemented in various
States including Maharashtra during
1993-94. Under IRDP, rural deviopment
projects aimed at creating self employ-
ment opportunities for poor families are
taken up in all the districts of Maharash-
tra. Under this scheme expenditure is
shared on 50:50 basis between Centre &
the State.

Similarly, JRY is a regular centrally
sponsored wage employment piogramme
being implemented throughout Maha-
rashtra. Further, during the year, JRY is
intensified in 16 backward districts of Ma-
harashtra. Besides, a new scheme viz.
Employment Assurance Scheme (EAS) is
also being implemented in 114 Revamped
Public Distribution System blocks in the
20 districts of Maharashtra and the expe-
diture is shared in the ratio 80:20 between
Centre & the State. Under ARWSP,
Drinking Water Supply is provided to all
the villages in the States.

DPAP is an area development pro-
gramme and is implemented in 12 dis-
tricts of Maharashtra. The funds are
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shared equally between the Centre and
the State.

(b) and (c). The above programme
will continue to be implemented in the
State during 1994-95 in coordination with
the State Government.

(d) The amount spent during 1993-
94 under the various programmes are as
under:

Rs. in lakhs

Programme Expenditure
(upto January, 1994)

Centre & State

1. IRDP 4,412.00
2. JRY 12,982.00
3. EAS 233.06
4, DPAP 751.24
5.  ARWSP 2,261.7

(Upto December, 1993)

Commercial Exploitation of Land

1225. SHRI RAM KAPSE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government
have cleared the proposal of commercial
exploitation of land belonging to Defence;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE {SHRI
MALLIKARJUN): (a) to (c). In order to
augment capital resources of the Amy, a
proposal was taken up by the Ministry of
Defence for disposal of certain identified
pockets of Defence lands in Delhi, on ap-
propriate terms. The policy framework for
effecting such disposal is still to be fi-
nalised in consultation with the concerned
Ministries.

Super Computing Project

1226. SHRI RAMASHRAY
PRASAD SINGH: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government pro-
pose to install a super computing project
in Model Town area of Delhi with foreign
investment:

(b) if so, the details thereof and the
action taken by the Government in this
regard: and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
EDUARDO FALEIRO). (a) There is no
such proposal under consideration of the
Govenment of India. Department of
Electronics.

(b) and (c). Do not arise.

Solar Water Heating Systém in Gujarat

1227. SHRI ARVIND TRIVEDI: Will
the PRIME MINISTER be pleased to
state:
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(a) whether the Government of Gu-
jarat has submitted any proposal to install
solar water heating wing system in do-
mestic and public institution sector with a
total capacity of three lakh litres per day
and for research and development in the
solar field during 1994-95; and

(b) if so, the details thereof and the -
funds earmarked for the above purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF NON CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY CF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a)
No such proposal has been received from
Government of Gujarat.

(b) Does not arise.
Wasteland Development

1228. SHRI PROBIN DEKA:
SHRIMATI SAROJ
DUBEY:
DR. Y.S. RAJASEKHAR
REDDY:
DR. K.V.R. CHOWDARY:

Will the PRIME MINISTER be
pleased to state:

(a) the total area of wasteland
presently available in the country, State-
wise;

(b) the area of land brought under
greep cover during the last three years,
State-wise and year-wise; and

(c) the details of the scheme to
bring the entire wasteland under cultiva-
tion and the time frame fixed therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DE-
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VELOPMENT (COL. RAO RAM SINGH):”
{(a) No detailed survey for identification of
wastelands has yet been conducted but
according to one estimate, the total extent
of wastelands in the country is 129.574
million hectares. The state-wise
distribution of wastelands is given in the
enclosed Statement-/

' (b) An area of 2.83 million hectare
has been brought under afforestation/tree
" plantation during the last three years
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(upto 31.3.93) and 393.5 crore seedlings
have been distributed for planting on
private lands. The details, statewise and
year-wise, are in the enclosed Statement-
1.

(c) Because of the degraded nature
of these lands, it would not be possible to
bring the entire wastelands in the country
under vegetal cover including agricula-
ture. No time frame for this purpose can
thus be fixed.

STATEMENT-I

Estimates of Wastelands in India

(Million Hectares)

State/UT Non-Forest Forest Total
Degraded Degraded
Area Area
1 2 3 4
Andhra Pradesh 7.682 3.734 11.416
Assam ) 0.935 0.795 1.730
Bihar 3.896 1.562 5.458
Gujarat 7.153 0.683 7.836
Haryana 2.404 0.074 2.478
Himachal Pradesh 1.424 0.534 1.958
Jammu & Kashmir 0.531 1.034 1.565
Kamataka 7.122 2.043 9.165
Kerala 1.053 0.226 1.279
Madhya Pradesh 12.947 7.195 20.142
Maharashtra 11.560 2.841 14.401
Manipur 0.014 1.424 1.438
Meghalaya 0.815 1.103 1.918
Nagaland 0.508 0.878 1.386
Orissa 3.157 3.227 6.384
Punjab 1.151 0.079 1.230
Rajasthan 18.001 1.933 19.934
Sikkim 0.131 0.150 0.281
Tamil Nadu 3.392 1.009 4.401
Tripura 0.108 0.865 0.973
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1 2 3 4
Uttar Pradesh 6.635 1.426 8.061
West Bengal 2177 0.359 2.536
UTs 0.889 2715 3.604
Total 93.685 35.889 129.574
STATEMENT 1l
(Area in Hectares
Seedlings in lakhs)
1990-91 1991-92 1992-93
Sl. - Name of Seedlings Area  Seedling Area  Seedlings Area
No. States/UTs Distribution  (Public  Distri- (Public Distri- (Public
(For Planting Lands  bution Lands bution Lands
On Pwvt.  Including (For including (for including
Lands) Forest planting forest planting forest
Lands) onPwt. lands) on pvt. lands)
Lands) Lands)

1 2 3 4 5 6 7 8

1 Andhra 1617.00 21600.00 1775.91 56590.00 1182.63 47453.00
Pradesh
2  Arunachal 1.79  5516.00 7.92  7860.00 5.00 7200.00
Pradesh
3 Assam 18.47 17194.00 8.60 19458.00 11.80 22486.60
4 Bihar 242,15 37081.00 837.00 46333.00 180.00 20357.00
5 Goa 24.50 1349.90 22.57 1466.65 27.23 1722.00
]

6 Gujarat 2366.36 48585.00 2511.86 63480.00 2281.46 64847.00
7 Haryana 22430 46994.00 271.30 31551.00 308.00 34826.00
8 Himachal 25370.00 72.70 35784.00 88.59 31280.00

Pradesh

135.57
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1 2 3 4 5 6 7 8
9 Jammu & 112.45 1577325 75.00 15170.61 64.83 17010.85 @
Kashmir
10  Karnataka 763.16 30199.00 237.17 3470554 374.38 36479.97
11 Kerala 164.11 5974.84 137.38 11593.96 173.79 1734270 @
12 Madhya 464.40 75042.00 614.60 103151.00 600.12 121394.19
Pradesh

13 Maharashtra 1188.86 122955.35 1101.61 151255.86 824.97 153621.30
14 Manipur 24.00 9450.00 13.04  8363.00 22.46 8600.00
15 Meghalaya 2533 6650.00 75.00 18991.00 26.58 8600.00
16 Mizoram 182.50 8250.0 60.23 11447.00 5.06 14000.00
17  Nagaland 105.00 1541200 109.19  7450.00 20.10 4700.00
18  Orissa 191.96 58401.70 42852 58389.00 42542 74134.85
19  Punjab 143.18  9950.00 15129 16987.00 85.90 19360.00
20  Rajasthan 399.11 52147.00 330.59 85050.00 405.13 6673\29.00
21  Sikkim 840  4275.00 6.00 6163.29 9.50 8665.38
22  Tamil Nadu 21510 42293.00 1013.84 68144.00 1037.36 113553.10
23  Tripura 63.00 10950.00 27.68 14074.16 37.85 15253.00
24 Uttar Pradesh 3122.84 61083.62 3192.47 89565.11 3468.29 100139.26 @
25 WestBengal 847.00 19796.00 046.00 47540.00 802.00 50800.00
26 A &Nislands 398 312225 523  2842.00 5.33 3200.00
27 Chandigarh 0.07 177.00 0.04 300.00 0.12 413.30%
28 D &N Haveli 3.82 868.00 3.00 120.00 7.90 518.00
29 Daman & Diu 0.94 187.00 0.54 117.00 1.14 83.34
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1 2 3 4 5 6 7 8
30 Delhi 45.65 1660.00 44.89 1632.40 41.60 1612.70
31. Lakshaaweep 2.06 42.00 2.95 50.00 3.36 50.00"
32. Pondicharry 10.95 65.80 10.61 88.72 10.81 128.00
Total 12703.81 75171471 14194.81 101571410 12450.71 1062208.62 $
$ - Tentative _ @ - Revised

Aliocation under IRDP in Orissa

1229. SHR! SARAT PATTANAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) the amount allocated and re-
leased to Orissa under IRDP during each
of the last three years;

(b) whether any evaluation of the
implementation of the programme has
been made; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) Details of funds allocated and
released under IRDP to the State Gov-
emment of Orissa during the last three
years are as under:

(Rs. In lakhs)

Year Central Funds
Allocation released

1990-91 1802.503 1538.404

Year Central Funds

Allocation released
1991-92 1695.922 1600.540
1992-93 1590.000 1883.910

(b) Yes, Sir. A number of studies in-
cluding the Concurrent Evaluation of
IRDP (Jan., 89-Dec., 89) have been done
by reputed institutions.

(c) The latest Concurrent Evaluation
of IRDP inter alia highlights that:

(i) Proper beneficiary identification
was done in most cases, after
holding meetings of Gram Sab-
has.

(ii). =~ SC/ST coverage was slightly
higher than the target.

(i)  Main thrust areas were in the
Primary and terbary sectors.

(v)  Assests were generally of good
quality and were found to be in
order in majority of cases.
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(v) A large proportion of beneficia-
ries particularly those betonging
to the destitute/very very poor
group had crossed the old
poverty line of Rs. 3500.

(vi) Substantial additional income
generation (net of maintenance
& loan repayment) was noticed
for about 70% of the cases.

2. The report also highlights several
areas of concern, viz. proper indentifica-
tion of viable schemes for eligible benefi-
ciaries, tight repayment period specified
by banks, provision of adequate
"aftercare” support and infrastructural as-
sistance, etc.

Supreme Court Bench at Hyderabad

1230. SHRI DATTATRAYA BAN-
DARU: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government pro-
pose to constitute a Supreme Court
Bench at Hyderabad to cover the south-
ern- region cases and to facilitate speedy
disposal of cases; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI H.R.
BHARDWAUJ): (a) No, Sir.

(b) Article 130 of the Constitution
provides that the Supreme Court shall sit
in Delhi or in such other place or places,
as the Chief justice of India may, with the
approval of the President, from time to
time appoint. No proposal has been re-
ceived from the Chief Justice of India in
this regard.
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[Translation]
Paper Manufacturing Units

1231. SHRI KRISHAN DUTT SUL-
TANPURI: Will the PRIME MINISTER be
pleased to state:

(a) the number of paper manufac-
turing units in the public sector;

(b) the quantum of paper manufac-
tured annually in each of these units;

(c) the quantum of paper allotted to
various Government Offices from these
units;

(d) whether the consumption of pa-
per is less vis-a-vis its production; and

(e} it so, the steps taken to ensure
that consumption is in proportion with pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUTSRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KR-
ISHNA SAHl): (a) There are four paper
manufacturing units in the Central public
sector (Hindustan Paper Corporation)

(b)

A»P_roduc'tion (in MT)

= N

92-93 93-94

(upto Jan, 94)

Nagaon Paper Mill 55643 59437

Cachar Paper Mill 59150 41255

Mandya National 7808 Nil
Paper Mill Ltd.

Nagaland Pulp & 770 Nit

Paper Mill Company Ltd.
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(c) Sales to Govemment Depart-
ments from these mills are:

1992-93 1993-94

(Upto Jan, 94)
(in MTs)

Nagaon Paper Mills & 38,000
Cachar Paper Mills

19,000

Mandya National Paper 1,800 200
Mills Ltd.

(d) and (e), The country is almost
self-sufficient in respect of availability of
common variety of paper.

[English]
Plan Expenditure of Gujarat

1232. SHRI RATILAL VARMA: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be
pleased to state:

(a) the amount of plan expenditure
sanctioned for Gujarat for 1993-94 and
1994-95;

(b) the contribution of the Union
Govemnment in this plan expenditure; and

(c) the amount spent by the State
Government and the Union Government
on various schemes till date?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) The
annual Plan outlay originally approved by

Burn Standard Company Limited (BSCL)

Jessop & Company Limited (Jessop)
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the Planning Commission for Gujarat was
Rs. 2137 crores for 1993-94 and Rs. 2240
crores for 1994-95.

(b) The net Central Assistance pro-
vided for the Plan was Rs. 235 crores in.
1993-94 and is proposed to be Rs. 260.5
crores in 1994-95.

(c) The total plan expenditure in the
State of Gujarat from 1951-52 till date in
clusive of the anticipated expenditure for
1993-94 is Rs. 20056.79 crores.

[Translation]
Bharat Bhari Udyog Nigam Limited

1233. DR. SAKSHUI: Will the
PRIME MINISTER be pleased to state:

(a)y the profit made or loss incurred
by each subsidiary company of the Bharat
Bhari Udyog Nigam Limited during 1992-
93; and

(b) the remedial steps being taken
by the Government for the loss incurring
subsidiary companies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KR-
ISHNA SAHI): (a) The profit (+) floss (-)
incurred by each subsidiary Company of
Bharat Bhari Udyog Nigam Limited during

1992-93 is as under™
Rs./Crore

(-)3.20

() 10.36
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Braithwaite & Company Limited (BCL)

Bharat Wagon & Engg. Company Ltd. (BWEL)

Bharat Process & Mechanical Engineering Company Ltd. (BPMEL)

Weighbird (India) Limited (WIL)

Bharat Brakes & Valves Limited (BBVL)

Lagan Jute Machinery Company Lted. (LUMC)

The Braithwaite, Burn Jeesop Construction Co. Ltd. ((BBJ)

Reyrolle Burn Ltd. (RBL)

(b) The Government has taken
various remedial measures to improve the
performance of the loss making units
which inter-alia include (a) introduction of
Voluntary retirement scheme (b) coordi-
nation with user Ministries/Departments
for increased off-take of the products
manutactured by the subsidiary units (c)
provision of plan and non-plan support for
renewals and replacements and (d) pro-
viding Governmentguaranteeto the banks
in respect of working capital & other com-
mercial requirments of the Company.

Some loss making Subsidiary
Companies have been referred to BIFR.
Government would decide the future of
these companies in the light of the final
recommendations of BIFR.

‘No Industry' Districts in Maharashtra

1234. SHRI VILASRAO
NAGNATHRAO
GUNDEWAR:

SHRI DATTA MEGHE:

Will the PRIME MINISTER be
pleased to state:

PHALGUNA 11, 1915 (SAKA)

Written Answers 290
(-)1.65

(+) 1.81
(-) 9.81
()1.30
(-)0.61
(-)0.34
(+) 3.16

(-) 0.84

(a) whether the Government have
received any proposal to declare some
districts in Maharashtra as 'No Industry’
districts;

(b) if so, the details of these dis-
tricts;

(c) the districts which have already
been decleared as 'No Industry’ Districts;

(d) the steps being taken by the
Government for the industrial develop-
ment of these districts.

(e) the number of industrial units set
up or proposed to be set up in these dis-
tricts after the implementation of new in-
dustrial policy; and

(f) the number of industrial licences
issued after the announcement?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
{DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KR-
ISHNA SAHI): (a) No, Sir.
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(b) Does not arise.

(c) Gadhchiroli has been declared
as ‘No Industry' district.

(d) to (). Industrialisation of an area
is primarily the responsibility of the State
Government concerned. Central Govern-
ment supplements their efforts to the ex-
tent possible.

[English]

Committee on working of Khadi and
Village industries commission

1235. SHRI RAM NAIK: Will the
PRIME MINISTER be pleased to state:

(a) whether a Committee for im-
provement in the Khadi and Village In-
dustries Commission has been appointed
under the Chairmanship of the Prime Min-
ister,

(b) if s0, the terms of reference and
composition of the Commiittee;

(c) the dates on which the Commit-
tee have met so far and whether any Re-
port of the Committee has been submit-
ted; and

(d) if so, the recommendations
made by the Committee and it not, the
reasons for the delay in submitting the re-
port?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE IN-
DUSTRIES AND AGRO AND RURAL
INDUSTRIES) (SHRI M. ARUNACHA-
LAM): (a) Yes, Sir.

(b) The composition and terms of
Reference of the Committee are given in
the enclosed Statement.

(c) and (d). The Committee has met
on the following dates;

13.9.1993
14.9.1993
30.9.1993
19.10.1993
10.11.1993
10.12.1993
20.1.1994
2.2.1994
15.2.1994
26.2.1994
The Committee's deliberations are

still going on and the report will be fi-
nalised after the final meeting.

STATEMENT

Composition of the High Power Committee:

1. Prime Minister

2. Shri A.K.Antony, Minister of Civil Supplies,
Consumer Affairs & Public Distrubution.

: Chairman

: Working Chairman
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3. Minister of Finance
4. Deputy Chairman, Planning Commission
5. MOS (SSI & ARI)
6. MOS (Rural Development)
7. MOS (Labeur)
8. Shri Nawal Kishore Sharma,
General Secretary, AICC (1)
9.  Shri Balvijay, Convenor, Khadi
Mission, Gopuri, Wardha.
10.  Shri Som Dutt, Ex-Chairman, KVIC and
Secretary, Khadi Ashram, Panipat (Haryana)
11.  Shri Ramachandran, Ex-Member Secretary,
Bhartiya Gramodyog (South) Coimbatore.
12.  Smt. Jaya Behan Shah, Chairperson,
Sourashtra Rachnatmak Samiti, Rajkot.
13. Shri S.K. Bandopadhyaya, Secretary,
Gandhi Smarak Nidhi and Ex-Member, KVIC.
14. Shri Awadhesh Singh, Secretary, Gandhi
Ashram, Barabanki (UP)
15.  Smt. Dentina Thakkar, Nagaland Gandhi
Ashram, P.O. Chuchimoung, Kohima (Nagaland)
16. Chairman, KVIC,
17.  Mrs. Mohsina Kidwai.
18. Shri Manubhai Mehta.
19. Shr Laxmi Das, Ex-Chairman, KVIC
20. Seeretary (SS! & ARI)
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: Member
: Member
. Member
: Member
: Memt;er

. Member
: Member
: Member
: Member
. Member
: Member
. Member
: Member
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© Member
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. Member
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Temmns of Reference

1.

To examine and suggest appropri-
ate policy support (including reser-
vation) for sustained growth and
development of Khadi and Village
Industries sector;

To suggest measures to augment
investment by the Government in
this sector and to ensure adequate
and timely credit flow from the
Commission, financial institutions
and banks;

To recommend measures for supply
of adequate raw matenals, market-
ing support and other facilities;

To examine the present infrastruc-
ture for training facilities and sug-
gest measures for improving such
tacilities for artisans, supervisory
staff, managerial personnel as weli
as perscns engaged in premotional
activities;

To recommend measures for re-
search, further modernisation and
adoption of appropriate technology
with a view to increase productivity,
keeping in view its philosophy and
ethos;

To suggest methods for restructur-
ing KVIC and KVI Boards so that
these organisations could discharge
their functions in a more decen-
tralised and effective manner,

To recommend measures for
achieving greater peopies' partcipa-
tion and effective co-ordination be-
tween KVI Sector, panchayat raj in-
stitutions and other agencies .and
Departments of the Govemment
engaged in rural development;
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8. To examine to what extent the ex-
isting labour laws meant for com-
mercial and profit making organisa-
tions should be applied to KVI in-
stitutions keéping in view the spe-
cial nature of activities undertaken
by these institutions;

9.  Any other matter relevant to the
subject.

Implementation of Instructions of
Personnel Ministry

1236. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether the Department of Ad-
ministrative Reforms had conducted any
study on the implementation level of the
suggestions/instructions/orders issued by
it to various Ministries in the last three
years;

(b) if so, the details thereof and the
outcome thereof; and

(c) the action taken to ensure com-
pliance of suggestions/instructions/orders
by all the Ministries/Departments?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) Yes,
Sir. Some studies have been conducted
by the Department of Administrative
Reforms and.Public Grievances to assess
the extent of implementation of
suggestions made in the reports issued
earlier, of instructions relating to level of .
final disposal of cases in selected
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Ministries/Departments and of instructions
on redressal of public grievances.

(b) and (c).
enclosed.

A Statement is

STATEMENT

The main areas of work of the De-
partment of Administrative Reforms and
Public Grievances relate to conduct of
management studies, organisation and
method and formulation of policy and co-
ordination of measures concerning the
redressal of public grievances relating to
the State in general and grievances
pertaining to Central Government agen-
cies in particular.

Management Studies

Management studies are conducted
on specific problems of administration,
spectially relating to the organisational
structure and methods as well as proce-
dures  prevaiing in the Min-
istries/Departments and other organisa-
tions of the Government. After completion
of a study, the report is processed by the
functional Ministry/Department/
Organisation concerned for implementing
the suggestions/rocommendations made
therein. However, implementation of
suggestions made in a report is not
mandatory for  the  organisation
concerned. The guidelines issued by this
Department also provide for setting up ot
an Empowered Committee to facilitate
quicker processing of a report. Impact
studies are also undertaken on a selective
basis to assess the extent of im-
plementation of suggestions made in a
study report. The areas covered under the
impact studies conducted during the last 3
years relate to isolated posts in Group ‘A’
in various Ministries/Departments of the
Govemment of India, Working of the
Emergency Department of Dr. Ram
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Manohar Lohia Hospital, New Delhi,
methods and procedures of conducting
medical and pathological tests and prepa-
ration of reports in the Safdarjung Hospi-
tal, New Delhi and the problems faced by
passengers at the Indira Gandhi Interna-
tional Airport. Based on the findings of
these studies, the concerned Min-
istries/Departments have been requested
to take expeditious action to implement
the recommendations.

Organisation and Method

The Department has issued a Man-
ual of Office Procedure which contains in-
structions on paper work management in
Ministries/Departments. These instruc-
tions relate to fixation of final level of
disposal of cases and channel of their
submission, inspection of sections and
record room, consolidation of orders and
instructions, reviev of periodical rgports
and returns, review of rules, regulations
and mén‘ualé and recording, reviewing
and weeding out of files and these are
being monitored through periodical
reports and meetings held with  the
officers of Ministries/Departments. A
study on the extent of implementation of
instructions  relating to channel of
submission and level of final disposal of
cases in selected Ministries/Departments
has recently been conducted. Inspections
of O&M Sections/Units have also been
conducted in  selected  Ministries/
Departments to see the compliance with
various provisions of the Manual of Office

Procedure.

Redress of Public Grievances

Instructions have been issued to
streamline and strengthen the machinery
for redressal of public grievances set up
in the Ministries/Departments of the
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Central Government  and  those
functioning in subordinate offices/public
sector undertakings. Instructions issued
also provide for observing Wednesday as
meetingless day so that Officers are
available in their seats between 1000 Hrs.
to 13000 Hrs. to hear grievances from the
public. Recently, observance of these
instructions was evaluated in a meeting
with the Public Grievances Redressal
Officers in some of the
Ministries/Departments  for  effective
implementation of the instructions.

The efforts made by this Depart-
ment have had their impact in terms of
system improvement which is expected to
help in achieving greater citizen satisfac-
tion. However, administrative reform is a
continuing process.

Radiation in Nuclear Plants

1237. . SHRI MANORANJAN
BHAKTA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Atomic Energy
Regulatory Board is of the opinion that
workers in Indian Nuclear Plants are ex-
posed to very high levels of radiation;

(b) if so, whether the workers are
demanding financial compensation; and

(c) it so, the response of the Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND
MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY
AND SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY  (SHRI BHUVNESH
CHATURVEDI): (a) No, Sir. The individual
radiation exposure to occupational
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personnel in the nuclear power plants are
governed by the limits and regulations
stipulated by the Atomic Energy
Regulatory Board (AERB) which are in
line with the guidelines of International
bodies like International Commission on
Radiological Protection (ICRP). These are
being complied with.

(b) and (c). There have been de-
mands from the workers for financial
compensation. Since the radiation doses
for workers are well within the limits
stipulated by AERB, there is no additional
risk due to radiation to these workers.

Paradeep Phosphates Limited

1238. DR. VASANT NIWRUTTI
PAWAR: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

‘a) whether the Union Government
propose to purchase Nauru's shares in
Paradeep Phosphates Limited;

(b) if so, the details thereof;

(c) the total value of Government of
Nauru's shares in Paradeep Phosphates
Limited; and

(d) the time by which final decision
is likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELCTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT . (SHRI EDUARDO
FALEIRO): (a) to (d).On 10th June, 1993,
the Government of india took over the
49% equity holding of Goverment of“
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Nauru in Paradeep Phosphates Limited
(PPL) at a price of Australian Dollars 63.8
million, the amount which the Government
of Nauru had originally paid for purchas-
ing its share of the equity holding in PPL.

[Translation]

[}
1Y

Irrigation projects of Uttar Pradesh

1239. SHRI GAYA PRASAD KORI:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(@) the funds allocated to Uttar
Pradesh for various irrigation projects
during the last three years;
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(b) the details of those projects for

which the amount has been allocated;
and

(c) the details of those projects for
which foreign agencies have given assis-
tance?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) and
(b). The Central assistance is provided in
the form of block loan and block grant in
the State's plan and is not tied to any pro-
ject/programme, except the amount ear-
marked under “"Special Problems" cri-
terion.

(c) The information is given in the
statement enclosed.

STATEMENT
Details of Irrigation Projects for which Foreign Agencies have provided Assistants

Sl. Name of Project Name of Amount of Date of Date of
No. external assistance agreement closing
agency termination
1. Upper Ganga World 117.5 SDR 29.6.84 30.9.93
Modernisation Bank/ Million
Irrigation Project IDA ($125.00
million)
2. UP Tubewells Netherlands  Dfl. 90 M 27.8.87 3.6.93
Project (grant) US ($ 50 M)
3. UP Tubewells Nethedands  Dfl. 25 M 16.10.90 31.3.93
Sub-project US($149M)
[English] (a) the total amount of funds spent

on industrial sector during last three
Research and Development in indus- years, year-wise;

trial Sector

(b) the amount out of it spent on
Research and Development;

1240. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased to state:
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(c) whether Research and Deve-
lopment in the industrial sector is low;

(d) if so, the steps taken to increase
the funds in the field of Research and De-
velopment; and

(e) the direction given to the major
Public Sector Undertakings in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) Funds spent by
State/Union Territories on Industrial Sec-

‘tor out of the totai funds allocated by the

Planning Commission as well as in the.
Central Public Enterprises during the last
3 years are as under:-

Large and medium Industries including Mining, Weights and Measures

(Rs. in lakhs)

1990-91 1991-92 1992-93

(Actuals) (Actuals) (Revised

Estimates)

'70,731.22 69,705.99 66,878.38
Total Expenditure of Central Public Enterprises

(Rs. in crores)

1990-91 1991-92 1992-93

(Actuals) (Actuals) (Revised

Estimates)

5,253.14 5,391.40 7,980.23

(b) to (e). The R&D expenditure in-
curred by over 1200 in-house R&D Units
during 1992-93 was reported to be about
Rs. 1100 crores. To encourage R&D in
industry, Govemment have provided
measures such as income-tax relief by
way of 100% deduction of R&D expendi-
ture from profits; accelereted depreciation
allowance at a higher rate of 40% exemp-
tion from price control of Drugs (Prices
Control)  Order, 1987, for bulk drugs
manufactured based on indigenous
technology for a period upto five years,

international R & D coliaborations at the
enterprises/institutional  level;  DSIR
National Awards for outstanding in-house
R & D achievements; weighted Tax

deduction at 125% for sponsored
researcn in approved National
Laboratories.

AVIA 1993 in Bangalore

1241. SHRIMAT! CHANDRA PRA-
BHA URS: Will the PRIME MINISTER be
pleased to state:
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(a) the duration of AVIA 1993 held
at Bangalore and the number of countries
participated therein,

(b) the total amount if any spent by
the Union Government for AVIA 1993 in-
cluding hotel and other expenditure and
also the amount received from the
Karnataka\Government therefor;

(c) whether the Hindustan Aeronau-
tics Limited has bagged any orders there-
from; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUNY): (a) AVIA 1993 was heid
for 4 days. 15 countries participated in the
show.

(b) No amount was spent by the
Union Government for the conduct of the
show. An amount of Rs. 25 lakhs was
sanctioned by the Karnataka State Gov-
ernment to the Air Force Training Com-
mand to defray expenditure towards ad-
ditional security measures and for im-
provement of roads etc.

(c) No orders have been bagged by
Hindustan Aeronautics Limited during
AVIA 1993.

(d) Does not arise.
Mobilisation of Resources

1242. PROF. SUSANTA
CHAKRABORTY: Will the Minister of
PLANNING AND PROGRAMME IMPLE-
MENTATION be pleased to state:

(a) whether the Government have
not achieved the target of mobilising re-
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sources during the first year of the Eighth
Five Year Plan; and

(b} if so, the reasons thereof?

THE MINISTER OF STATEOF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b). Re-
source mobilisation for financing the Pub-
lic Sector Plan outlay fixed for 1992-93,
the first year of the Eighth Five Year Plan,
fell short of the target. The main reasons
for shortfall were deterioration in the
States Balance from Current Revenues
(BCR) caused by lower level of Additional
Resource Mobilisation (ARM) and higher
levels of Non-Plan Revenue Expenditure
(NPRE), fall in capital receipts from net
collection of small savings. inadequaté
utilisation of Additional Central Assistance
for externally-aided projects, and difficul-
ties faced by Central Public Enterprises in
mobilising extra-budgetary resources due
to adverse capital market conditions.

[Translation]
Pharmaceutical Industry

1243. SHRIMATI SURYA KANTA
PATIL:

SHRI SHIVLAL NAGJIBHAI
VEKARIA:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the value of drugs manufactured
annually by the organised pharmaceutical
industry in the country:

(b) whether the unlicenced pharma-

ceutical manufacturers are manufacturing
spurious medicines of the same amount;

(c) if so, the facts thereof;
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(d) whether discrepencies prevailing
in the present drug policy are responsible
therefor;

(e) the reasons for allowing drug
manufacturing without obtaining any
licence; and

(f) the steps taken to check the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDOC
FALEIRO): (a) The value of production of
Bulk Drugs and Farmulations in 1992-93
was of the order of Rs. 1150 crores and
Rs. 6000 crores respectively.

(b). (c). (e} and (). Al manu-
facturers are required to obtain licence for
the manufacture of drugs under the Drugs
and Cosmetics Act. Whenever any drug is
found to be spurious or any person is
found manufacturing a drug without
licence, proceedings are initiated against
the defaulter under the provisions of
Drugs and Cosmetics Act and Rules
thereunder.
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[English]

Industries Sponsored by KVIC in
Maharashtra

1244. SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

* (a) the details of the industries
sponsored/run by the Khadi and Village
industries Commission in Maharashtra at

present; and

(b) the details of work undertaken
by KVIC in the State during each of the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE IN-
DUSTRIES AND AGRO AND RURAL
INDUSTRIES) (SHRI M. ARUNACHA-
LAM): (a) Khadi & Village Industries
Commission has undertaken development
of khadi and 28 village industries coming
under its purview in Maharashtra. More
village industries are being taken for im-
plementation. As on 31.3.93, KV! pro-
grammes in Maharashtra are imple-
mented by the Maharashtra State Khadi
and V.. Board—422 registered Institu-
tions and 2136 Co-operative Societies.

(b) The following table gives a pic-
ture of the financial assistance extended
by KVIC to its implementing agencies in
Maharashtra State for the last 3 years as
well as the achievment of production and

(d) No, Sir. employment during the said period.
1990-91 91-92 92-93
Khadi V.| Khadi v Khadi V..
I Disbursement
(Rs. in crores)
GRANT 3.23 019 273 027 354 033
LOAN 0.64 716  0.23 1049 3.23 9.67
TOTAL 3.87 735 296 10.76 6.77 10.00
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1990-91 1991-92 1992-93
Khadi—Vv.] ~— Khadi V.I. Khadi V.|
Il.  Production 8.47 34055 9.89 401.39 1352 454.95
(Rs. in Crores)
. Employment 018 38 015 428 019 443
(Lakh persons)
Losses by HPF Limited (DEPARTMENT OF INDUSTRIAL DE-
) VELOPMENT AND DEPARTMENT OF
1245. SHRI R. SURENDER HEAVY  INDUSTRY)  (SHRIMATI

REDDY: Will the PRIME MINISTER be
pleased to state:

(a) whether the Hindustan Photo
fims (HPF) Limited at Udhagamandalam
in Tamil Nadu is in financial crisis;

(b) if so, the losses suffered by HPF
Limited during each of the last two years;

(c) the reasons for such losses;

(d) the additional funds earmarked
to HPF and the extent of likely increase in
its production thereby;

(e) whether HPF had sought addi-
tional funds for its new project to manu-
facture polyster-based films for various
purposes; and

(f) it so, the funds made -available
for the project and the- details of various
kinds of films proposed to be manufac-
tured?

THE MINISTER OF STATE IN THE .

MINISTRY OF INDUSTRY

KRISHNA SAHI): (a) and (b). Hindustan
Photo Films Ltd. (HPF), Ootacamund is
‘acing severe financial problems. Its profit
and loss during the last 2 years are as
follows:

(Rs. in crores)

year Profit/Loss (before tax)

1991-92 29

1992-93 —87.00
(unaudited)

(c) The reasons for losses include
imprudent purchases and sales, in-
creased competiton and financial and
management problems.

(d) to (f). For the year 1993-94, a
Budget provision of Rs. 6.5 crores exists
for HPF. The Budgetary provisions for
1994-95 are yet to be voted by the Par-
liament.
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Acceptance of Shares by Government
Employees

1246. SHRI SYED SHAHABUDDIN:
Will the PRIMIE MINISTER be pieased to
state:

(a) whether it is a fact that the De-
partment of Company Affairs is'enquiring
into the allotment of promoters quota
shares by private companies to Govern-
ment officers in various Departments and
Ministries;

(b) if so, whether any such cases
have come to its notice;

(c) whether the acceptance of such
shares is against the law or against the
conduct rules applicable to Government
Servants; and

(d) if so, the penalty envisaged of
imposed, if such shares have been aliot-
ted and accepted by Government ser-
vants?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANAY  AFFAIRS (SHRI H.R.
BHARDWAJ): (a) to (d).As per rule 16 (2)
of the Central Civil Services (Conduct)
Rules, 1964, "no Govermment servant
shall make, or permit any member of his
family or any person acting on his behalf
to make, any investment which is likely to
embarrass or influence him in the dis-
charge of his official duties."

As per the Al India Service
(Conduct) Rules, 1968—Rule 14, mem-
bers of the All India Services have been
asked to be circumspect in the matter of
making investments in cases where there
is room for the inference that purchase of
shares in a company from out of the
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quota resetved for friends and
associates of Directors of companies is
likely to embarrass him in the discharge of
his official duties at some time or the
other, and, in the circumstances, keeping
in view the provisions of Rule 14 (2) of the
All India Services (Conduct) Rules, 1968,
no member of the Service should
purchase nor should be permit any
member of his family to purchase shares
from out of the quota reserved for friends
and associates of Directors of companies.
However, it may also be clarified that
under the Companies Act, 1956, it is not
an offence for any public servant to
purchase or make investment in the
promoters' quota reserved for friends and
associates of Directors of companies.

As far as the Department of Com-
pany Affairs is concerned, as per avail-
able information, wife of one of the offi-
cers of Central Company Law Service has
acquired shares of Fair Growth Financial
Services Limited worth Rs. 5,000/-. The
concerned officer has since been trans-
ferred to another Region. The information
in respect of. officers of the Ministries of
Industry, Commerce & Finance is being
collected and wilt be laid on the Table of
the House.

Candidates for Civil Services from
Andhra Pradesh

1247. DR.K.V.R. CHOWDARY: Will
the PRIME MINISTER be pleased to
state:

(a) the total number of candidates
appeared in Civil Service Examinations
during the last three years, year-wise and
State-wise;

(b) the number of cadidates se-
lected service-wise during the said period
State-wise;
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(c) the number of IAS/IPS officers
working in Andhra Pradesh presently and
the batch to which they belong; and

(d) the names of the States to which
these officers belong?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
PARLIAMENTRY AFFIARS (SHRIMATI
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MARGARET ALVA): (a) Statement-I is
enclosed.

(b) In view of Constitutional Provi-
sions of equality of opportunity for enter-
ing into Gowt. service, the details of
State/region-wise representations in the
All India/Central Services is not monitored
centrally.

(c) Statement-1l is enclosed.

(d) The information is being col-
lected.

STATEMENT-I

State-wise No. of Candidates appeared in C.S. (M) Examination in 1990, 1991 and 1992

State 1990

1991 1992

Andhra Pradesh 1002 841 975
Assam 176 170 148
Bihar 896 980 1153
Himachal Pradesh 62 63 76
Gujarat 148 142 117
Jammu & Kashmir 47 39 32
Karnataka 246 192 229
Kerala 126 103 120
Madhya Pradesh 291 352 359
Maharashtra 417 400 394
Orissa 298 295 295
Rajasthan 630 562 468
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State 1990 1991 ' 1092
Tamil Nadu 296 257 285
Union Territories 3636 3805 3509
Uttar Pradesh 1552 1953 1887
West Bengal 292 272 255
STATEMENT-Il
.Year of allotment Direct Recruits Direst Recruits
(Batch) LA.S. .P.S.
1958 Nill 1
1959 ' | 1 2
1960 2 Nil
1961 4 Nil
1962 9 4
1963 5 3
1964 7 3
1965 6 1
1966 7 T4
1967 6 3
1968 8 5
1989 8 Nil
1870 5 2

1971 ) 5 2
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Year of allotment Direct Recruits Direct Recruits
(Batch) ILA.S. ILP.S.
1972 8 . 4
1973 9 2
1974 10 3
4
1975 1 ] 5
1976 7 2
1977 9 7
1978 6 3
1979 ’ 9
1980 9
1981 8 4
1982 9 3
1983 16 3
1984 11 4
1985 11 3
/
1986 7 8
1987 7 8
1988 7 1
1989 3 3
1990 6 4
1991 8 5
1992 7 6

1993 4 4
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Subsidy to Fertilizer Units

1248. SHRI SOBHANADREESH-
WARA RAO VADDE: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the amount of subsidy provided
to fertilizer manufacturing units on their
fertilizer production; and

(b) the break-up of such subsidy for
nitrogen, phosphate and potash fertiliz-
ers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTRY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELCTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b). At present, only
the manufacturers of straight nitrogenous
fertilizers, namely, urea, ammonium
sulphate, ammonium chloride and calcium
ammonium nitrate are covered under the
Retention-Price-cum-Subsidy Scheme. A
provision of Rs. 3430 crores (including
Rs. 430 crores obtained as supplemen-
tary grant) has been made in the Budget
for 1993-94 for payment of subsidy to the
fertilizer manufacturing units.

Assistance to Kerala

1249. SHRI MULLAPPALLY RAM-
CHANDRAN: Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state:

(a) whether the Government of
Kerala has requested the Union
Government to increase the Central
assistance for its projects during 1993-94
and 1994-95;
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(b) if so, the details thereof; and

(c) the reaction of the Union Gov-
emment thereto?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGOJ): (a) to (c),
Yes, Sir. Additional central assistance of
Rs. 3.00 crores was given during 1993-94
for the satellite earth station over and
above Rs. 361.41 crores (net) allocated
for Annual Plan 1993-94. Total (net)
assistance allocated for Annual Plan
1994-95 is Rs. 383.20 crores. Total
ailocations made for Annual Plans 1993-
94 and 1994-95 include allocations for
Special Problems indicated by the State.

[Translation]
Khadi Producing Institutions

1250. SHRI MAHENDRA KUMAR
SINGH THAKUR: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Khadi and Village
Industries Commissions has supplied
yarn to khadi producing institutions during
1993-94 so far against the sale of khadi
by them.

~ (b) if so, the details of these institu-
tions and the quantum of rebate given to
them;

(c) the loan recovered by the Com-
mission from various khadi producing in-
stitutions so far;

(d) whether any loan is outstanding
against the khadi producing institutions
functioning in Delhi;
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(e) if so, the details the_reof; and

(f) the steps taken to recover the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF “INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) Does not arise.
(c) The loans recovered by KVIC

from Khadi institutions and State Boards
during the last three years are as follows:

(Rs. in lakhs)

Year v Amount
1990-91 — 567.96
1991-92 — 338.87
129.91

1992-93 -

(d) to (e). The details of loan out-
standing against khadi institutions and
Khadi Board in Delhi State are as follows;

{Rs. in lakhs)
Name of the Loan
Institution outstanding
Adarsh Gramodyog Samiti 20.44

Bharatiya Adimjati Sevak Sangh 4.97
Dethi Gandhi Smarak Nidhi 0.39

Hagtakalu Kutir Harg Rani 7.34

Janata Gramodyog Samiti 24.39
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“Name of the Loan
Institution outstanding ‘
Khadi Samiti 3049
Khadi Ashram 45.53
Shri Gandhi Ashram 54.70
Central Social Welfare Board 0.24
Delhi KVI Board 0.41

(f) Out of the total loans outstanding
against institutions, more than 90%
comprises of the Working funds and the
balance is Capital expenditure “loan. The
institutions are allowed to retain the
Working funds till they maintain the leval
of production. The details of overdue
foans have been worked out and compu-
terised by  KVIC and its State/Regional
Directors have been asked to recover the
overdue loans from outgoing funds.

[English]
Working of KVIC

1251. SHRI GEORGE FERNAN-
DES: Wil the PRIME MINISTER be
pleased to state the steps taken by the
Govemment to make the working of the
Khadi and Village Industries Commission
more result-oriented and productive?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM): There have
been continuous efforts to -improve the
functioning of Khadi and Village Industries
Commission. Balwamt Rai Mehta
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Committee, Ashok Mehta Committee and
Ramakrishnayya  Committee  were
appointed in 1963, 1968 and 1987
respectively to review the functioning of
KV.C. and based on the recom-
mendations of the said committees, mea-
sures were taken to restructure the Or-
ganisation of K.V.I.C. to make it more re-
sult-oriented and productive. Further,
Govemment of India has recently ap-
pointed a High Power Committee under
the Chairmanship of the Prime Minister to
recommend measures for rapid growth of
KVI Sector. Adoption of appropriate tech-
nology with a view to increase producti-
vity, keeping in view its philosophy and
“ethos, is also one of the terms of
reference of the above Committee.

[Translation]
Price Control on Drug Industry

1252. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the proposal to remove
price control on the drug industry was
considered in the 32nd annual meeting of
the Indian Drug Manufacturers Associa-
tion;

(b) if so, the reaction of the Gov-
ernment thereto;

(c) Whether the arrival of
multinational companies with patents is
likely to affect the Indian drug industry ad-
versely, and

(d) if so, the remedial steps pro-
posed in this regard?

THE MINISTER OF STATE FOR
.CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS AND
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MINISTER OF STATE IN THE DEPART-
MENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOP-
MENT (SHRI EDUARDO FALEIRO): (a)
to (d), Various issues relating to Drug in-
dustry including price decontrol were
raised at the 32nd Annual Meetting of the
Indian Drug Manufacturers' Association.
These have been addressed in the back-
ground note on the Review of Drug
Policy, 1986 which has been discussed in
the House and decisions thereon are in
the advanced stage of consideration.

*  Small Scale Industries

1253. SHRIMATI BHAVNA
CHIKHLIA:
SHRI RAJESH KUMAR:

Will the PRIME MINISTER be
pleased to state:

(a) whether complete exemption of
small scale industries from price control
has resulted in several malpractices;

(b) whether any such cases have
come to the notice of the Union Govern-
ment;

(c) if so, the details thereof;

(d) the reasons for allowing such
exemption;

(e) whether several small scale
units are selling/manufacturing brand
products of organised sector by duly
transferring/surrendering their own brand
names;

(f) if so, the names of such prod-
ucts; and
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(9) the names of multi-national
companies which are getting their prod-
ucts manufactured by small scale indus-
trial units?

THE MINISTER OF STATE IN THE
MINITRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNﬁ\CHALAM): (a) No, Sir, there is
no exemption to small scale industries
from price control of any kind.

(b) to (d).Does not arise.

(e) to (f) A number of Small Scale
units engage in ‘manufacturing brand
products of the organised sector units
through mutual arragements for market
promotion. This does not involve surren-
der of transfering of their own brand
names. Products falling in the category
include éléctrical appliances, radios, tel-
vision sets, tape recorders, two-in-ones,
and food items such as biscuits, bread
ice-creams, poultry feed etc. and other
consumer items.

(g The large scale units/Multi-
national companies who have
arrangements of getting their products
manufactured from SSI units under this
brand name include M/s. Bata india Ltd.,
M/s. Britania Industries, M/s. Parley,
M/s. Modern  Industries, M/s.  Joy,
M/s. Bajaj Electricals, M/s. Jay Engi-
neering and others.

[English)

Industrial Units in Maharashtra

1254. SHRI SHANTARAM POT-
DUKHE: Will the PRIME MINISTER be
pleased to state:
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(@) the number of applica-
tions/proposals pending with the Union
Government for setting up of new indus-
trial  units and joint ventures in
Maharashtra, till date;

(b) the amount involved in these
proposals;

(c) the projected employment po-
tential therein;

(d) the time by which these propos-
als are likely to be cleared; and

(e) the total inflow of foreign ex-
change through these joint ventures?

THE'MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) {SHRIMATI
KRISHNA SAHI): (a) As on 1.2.94, 286
applications for industrial Licences for set-
ting up of industries in Maharashtra were
pending.

Proposals for joint venture (foreign
collaboration) do not usually indicate the
location and hence, such information are
not centrally maintained.

(b) The investment in fixed assets
involved in the applications for-industrial
licences amount to Rs. 5224 crores.

(c) The projected employment in the
above said applications is 184375
numbers.

(d) All steps are taken for speedy
disposal of applications. Actual disposal
of applications depends on the sectoral
policy adopted by the Administrative Min-
istry, their recommendations to specific
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cases and also fumnishing of information
by the applicant.

(e) In view of ‘a' above, does not
arise.

Indian Nuclear Programme

1255. SHRI HARIN PATHAK: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Indian nuclear pro-
gramme is passing through a difficult
phase due to embargo after the Gulf War;
and -

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF  STATE IN THE
DEPARTMENT OF ATOMIC ENERGY
AND DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI): (a)
and (b). No, Sir, There is no specific
embargo on India nuclear programme
after the Gulf War.

British Trade Delegation

1256. SHRI SANAT KUMAR MAN-
DAL: Wil the PRIME MINISTER be
pleased to state:

(a) whether a high-level delegation
ot British Trade and Industry visited Delhi
and Calcutta during the last month;

(b) if so, the details of the issues
discussed by them; and

(c) the interest evinced by this
Team in setting up and rejuvenating in-
dustries in the above State?
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THE MINISTER OF STATE IN THE
MINISTRY OF* INDUSTRY
(DEPARTMENT  OF  INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) A high-level team of
British Industrialisats, Parliamentarians
and Civil Servants, led by Lord King,
President, British Airways, visited Calcutta
from 9th to 12th February to mark the re-
introduction of British Airways flights
through Calcutta.

{b) The delegation met the Mem-
bers of Bengal Chamber of Commerce
and Industry and other captains of indus-
try on 10th February, where a presenta-
tion was given to the team on the con-
ducive investment climate in  West
Bengal. They also met the Chief Minister
of West Bengal and his colleagues on
11th February.

(c) Since the objective of the dele-
gation was to acquaint themselves with
the investment climate prevalling in West
Bengal, no micro-level discussion took
place regarding setting up of or rejuve-
nating specific industries in that State.

Working of Fertilizers Industry

1257. SHRI BOLLA BULLI
RAMAIAH:
SHRI D. VENKATESWARA
RAO:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:
’

(a) whether the' Government have
appointed any Research Organisation to
study the working of the fertilizer industry;

(b) if so, whether the Government
have received any report in this regard;
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(c) if so, the details thereof: and

(d) the action being taken/proposed
to be taken to implement the report?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FER-

TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND.MINISTER OF STATE IN
THE DEPARTMENT OF ELCTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO): (a) to (d). Government have
not appointed any Research Organisation
to study the working of the fertilizer in-
dustry. However, M/s. Marketing and De-
velopment Research Associates (MDRA),
New Delhi, have been entrusted with a
study on the working of the office of the
Fertilizer Industry Coordination Commit-
tee. The report of M/s. MDRA has not yet
been received.

Industrial Sickness

1258. SHRI HARISH NARAYAN
PRABHU ZANTYE: Wil the PRIME
MINISTER be pleased to state:

(a) whether industrial sickness has
assumed serious proportion during the
current financial year;

(b) if so, the details regarding the
magnitude of industrial sickness State-
wise and Industry-wise during the last
three years; ’

(c) the number of cases referred to
BIFR and cases out of them disposed of
during the period;

(d) whether the Government have
formulated any strategy to deal with the
phenomenon of industrial sickness; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b). Reserve
Bank of India compiles data regarding
sick industrial units assisted by the banks
in the country. These data are furnished
to Gowt. in the form of half-yearly-reports.
The State-wise break-up of sick industrial
units in the Smal| Scale Sector and the
Non-Small Scale Sector as at the end of
March, 1990, 1991 & 1992 are given in
enclosed Statement-! & Il respectively. In-
dustry-wise break up of- sick industrial
units in Small Scale Sector and Non-SSI
Sector are given in enclosed Statement Il
&IV

(c) BIFR maintain figure of the totai
number of cases referred to and the total
number of cases disposed of in a year,
which includes cases pending from the
past. The number of cases registered in
the last three years and the number of
cases disposed of are as under:

No. of No. of

cases cases

Registered disposed of

1991 155 182

1992 177 151

1993 152 256
N

(d) and (e). The Government has
taken a number of steps for revival of sick
industrial units. Some of the important
aspects are given in enclosed
Statement-V.
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STATEMENT-

State-wise classification of sick small scale industrial units
as at the end of March, 1990, 1991 & 1992

State/Union No. of units No. of units No. of units
Territory as at the end as at the end as at the end
of March, 1990 of March, 1991 of March, 1992
1 2 3 4
Assam 4512 4892 5317
Meghalaya 61 66 68
Mizoram - - 1
Bihar 5007 5171 7823
Amnachal Pradesh 29 10 50
West Bengal 37448 30748 32022
Nagaland 45 47 2038
Manipur 771 2278 2277
Orissa 7194 7443 8415
Sikkim 70 75 ' 75
Tripura 465 605 670
A & N Islands 21 22 22
Uttar Pradesh 27862 27477 34150
Delhi 4346 4364 4705
Punjab 5938 5288 5485
Haryana 3186 2720 3467

Chandigarh 290 305 342
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étate/Union

No. of units No. of units No. of units
Territory as at the end as at the end as at the end
of March, 1990 of March, 1991 of March, 1992
J&K 1819 720 769
Himachal Pradesh 824 848 1481
Rajasthan 9987 12196 14420
Gujarat 6174 6240 6581
‘Maharashtra 19208 20332 20153
Daman & Diu 34 70 41
Goa 1210 1148 1066
D & N Haveli 7 7 5
Madhya Pradesh 16716 17146 22333
Andhra Pradesh 30103 29487 29586
Karnataka 10252 12858 17316
Tamil Nadu 9891 10757 9797
Kerala 15239 17973 14883
Pondicherry 119 179 216
Total : 218828 221472 245575
STATEMENT -1l
State-wise classification on Non-SS| sick industrial
units as at the end of March, 1990, 1991 & 1992
{State/Union No. of units No. of units No. of units
Territory as at the end as at the end as at the end
of March, 1990 of March, 1991 of March, 1992
1 2 3 4
Assam 8 7 7
Meghalaya T 1 1
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State/Union No. of units No. of units No. of units
Territory as at the end as at the end as at the end
of March, 1990 of March, 1991 . of March, 1992
Bihar 40 38 a4
Arunachal Pradesh - - 2
West Bengal 195 . 185 197
Nagatand - 1 1
Orissa 28 35 37
Sikkim 1 1 1
Uttar Pradesh 84 94 109
Delhi 24 20 22
Punjab 28 32 32
Haryana 46 49 55
Chandigarh 23 16 12
J&K 1 P 2
Himachal Pradesh i5 15 22
Rajasthan 46 52 . 54
Gujarat 155 154 155
Maharashtra 322 301 301
.Daman & Diu 1 . 1 1
Goa 14 14 5
D & N Haveli 2 2 3

Madhya Pradesh 47 48 59
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of March, 1990

of March, 1991

State/Union - No. of units No. of units No. of units
Territory as at the end as at the end as at the end
of March, 1990 of March, 1991 of March, 1992
Andhra Pradesh 122 135 145
Karnataka 82 93 92
\
Tamil Nadu 133 127 124
Kerala 32 34 48
Pondicherry 4 4 5
A & N Islands 1 - -
Total : 1455 1461 1536
STATEMENT -m
Industry-wise break up of sick SSI units
s. Industry No. of units - No. of units No. of units
No. as at the end as at the end as at the end

of March, 1992

1. Engineering

2. Electrical
3. Textiles
4. Jute

5. Paper

6. Rubber
7. Cement

8. Iron & Steel

21721

5396

15176

‘ 648

2201

1255

691

3085

24941

6057

16149

287

2634

2063

737

2942

27253
6918
19162
204
2533
2989
1296

3403
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S. Industry No. of units No. of units ~ No. of units
No. as at the end as at the end as at the end

of March, 1990

of March, 1991

of March, 1992

9. Sugar 374 384 374
10. Chemicals 9101 8203 10027
11.  Micellaneous 159180 157075 171416

Total: 218828 221472 245575
STATEMENT - IV
Industry-wise postion of Non-SS! sick units
S. Industry No. of units No. of units No. of units
No. as at the end as at the end as at the end

of March, 1990

of March, 1991

of March, 1992

1. Engineering 277 270 277
2. Electrical 32 36 40
3.. Textiles 275 268 296
4. Jute 35 37 38
5. Paper 116 114 116
6. Rubber 18 21 24
7. Cement 22 28 36
8. Iron & Steel 104 113 114
9. Sugar 20 18 18
10.. Chemicals 141 130 141
11.  Miscellaneous : 415 426 436
Total: 1455 1461 1636
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STATEMENT -V

Steps taken by Government for revival of
sick industrial units

The Government have enacted a
comprehensive legislation namely 'The
Sick Industrial Companies (Special Provi-
sions) Act, 1985'. A quasi-judicial body
design?ated as 'The Board for Industrial
and Financial Reconstruction (BIFR)' has
been set up under the Act to deal with the
problems of the sick industrial companies
in an effective manner, which has become
operational with effect from the 15th
May, 1987.

(2) The Reserve Bank of India have
issued guidelines to the banks for
strengthening the monitoring systems and
for arresting industrial sickness at the in-
cipient stage so that corrective measures
are taken in time.

(3) The banks have also been di-
rected by the Reserve Bank of India to
formulate rehabilitaion packages for the
revival of potentially viable units. The
banks and financial institutions evolve re-
habilitaion packages for the revival of sick
units.

(4) Reserve Bank of India have also
issued guidelines seperately to the banks
indicating parameters within which banks
could grant reliefs and concessions for
rehabilitation of potentially viable sick
units without reference to RBI both in the
large and small scale sector.

(5) Revival of sick industrial units is
also done by amalgamation/merger of
sick units with healthy units. Tax benefits
are given under Section 72A of the In-
come Tax Act, 1961 to the healthy com-
pany for revival of the amalgamating sick
unit.
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(6) Government has set up the
National Renewal Fund which would,
inter-alia, provide for payment of
compensation to workers affected by
industrial restructuring.

{(7) On the advice of the Govern-
ment of India, Reserve Bank of India has
set up State Level Inter-Institutional
Committee {SLIICs) in all States under
the Chairmanship of Secretary, industries
Department of the concerned State Gov-
ernments for working out a rehabilitation
package for revival of viable sick small
scale units.

(8) Financial assistance in the form
of long term equity type assistance upto
Rs. 1,50,000/- to units with a project cost
not exceeding Rs. 10 lakhs at a nominal
service charge of one per cent per annum
is also available to potentially viable sick
small scale industrial units from the Na-
tional Equity Fund set up in August, 1987.

(9) Small Industries Development
Bank of India (SIDBI) has been estab-
lished to function as an Apex Bank for tiny
and small scale industries.

A seperate Refinance Scheme for
Rehabilitation (RSR) is being managed by
SIDBI for revival of potentially viable sick
small scale industrial units.

Liquidation of Public Sector
Undertakings

1259. SHRIMATI VASUNDHARA
RAJE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
any proposal to liquidate the loss making
Public Sector Undertakings;
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{b) if so, the details of these Un-
dertakings, State and Union Territory-
wise;

(c) whether the causes of their
losses is proposed to be investigated and
action taken against the officials respon-
sible for these losses; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b).No Central
Public Sector Enterprise has been closed
so far. However, BIFR have recom-
mended closure of the following three sick
Public Sector Enterprises:
1. Cycle Corpn. of West Bengal
India Ltd.

2. Weighbird India Ltd. -do-

3. National Bicycle Maharashtra

Corp. Ltd.

(c) and (d). These are taken into ac-
count in the proposals to BIFR.

Joint Venture Projects

1260. SHRI TARA SINGH:

SHRI TARA CHAND
KHANDELWAL:

SHRI V.SREENIVASA
PRASAD:

will the sinister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Govemmgnt
propose to encourage Indian companies
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to set up joint venture project in foreign
countries to fill the gap between demand
and production of nitrogen;

(b) if so, the  details of the
companies which have shown interest in
this regard;

(c) whether in order to boost the
production of nitrogen and phosphate in
the country the Government propose to
encourage indigenous companies also;
and

(d) if so, the details thereof?

THE MINISTER OF STATE'IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF
STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
EDUARDO FALEIRO): (a) and (b). Yes,
Sir. Memoranda of Understanding have
been signed by the Government for
setting up fertilizer plants in Oman and
Iran. M/s. SPIC is executing a joint
venture project in Jorden to manufacture
phosphatic fertilizers. Some of the
fertilizer companies in public/cooperative/
private sectors have evinced interest in
setting up joint venture fertilizer projects in
other countries like Qatar, Saudi Arabia
and Brunei.

(c) and (d).Some of the steps taken
to encourage indigenous production of
fertilizers are:

(a)  Customs duty on import of
capital goods for new fertilizer
plants and revamping of the old
plants has been abolished
w.e.f. 23.9.1992.
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(b) Interest concession of 3% on
long-term loans taken by the
new units as well as for revamp
projects commissioned on or
after 1.1.1991 will be provided
by the Government, subject to
the ultimate interest rate
remaining at 12% or above.

(c) Railway freight on de-controlied
fertilizers was reduced in
September, 1992,

(d) Customs duty on import of
phosphoric acid has been
abolished.

e To enable indigenous
companies to compete with
foreign suppliers and ensure
availability = of  phosphatic
fertilizers at cheaper rates, a
special concession of Rs. 1000
per tonne on indigenous DAP
and proportionate concession
in respect of complex fertilizers
and SSP is being given during
the current financial year.

Wastelands Development Force

1261. SHRI RAM KAPSE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have
formulated any scheme for raising a
Wastelands Development Force (WDF)
for development of wastelands in the
country;

(b) if so, the details thereof;

(c) the source from which the WDF
is proposed to be set up; and

(d) the details of remuneration
package envisaged for them?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT) (COL. RAO RAM
SINGH): (a) and (b). For development of
non-forest Wastelands in inaccessible
and ‘inhospitable terrains, including
ravinous areas in the districts of Morena
and Bhind in Madhya Pradesh, the
Government has proposed the raising of a
Wastelands Development Force. The
strength of the Force would depend upon
the availability of wastelands and
availability of funds. However, the
proposed force is likely to have a strength
of 317 personnel.

(c) It is proposed to set up the
Wastelands Development Force by
deploying ex-servicemen under command
of Army/Territorial Army officers.

(d) The details of remuneration
package envisaged for Wastelands
Development Force are being worked out.

Execution of Conveyance Deed

1262. SHRI PROBIN DEKA: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the allottees of MIG
flats in Prasad Nagar-ll on cash down
basis in 1980, had applied for execution
of Conveyance Deed and have got their
Gonveyance Deed executed by DDA;

(b) if not, the reasons for inordinate
delay on the part of DDA;

(c) whether any time limit is
prescribed for completing the jobs; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). The
DDA has reported that Conveyance
Deeds have been executed in all cases
where allottees have made full payment
of dues and completed all documentary
formalities for execution of Conveyance
Deed.

(c) and (d).No, Sir.

Transfer of Directorate of Marketing
and Inspection

1263. SHRI SARAT PATTANAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Govemment is
considering any proposal to transfer the
Directorate of Marketing and Inspection
from Department of Rural Development to
Department of Agriculture and Co-
operation;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL): (a) No, Sir.

(b) Does not arise.

(c) The Directorate of Marketing &
inspection was transferred to the
Department of Rural Development from
the Department of Agriculture and
Cooperation in 1974 by a Notification

MARCH 2, 1994

Written Answers 348

issued under the Allocation of Business
Rules.

Prime Minister Rozgar Yojana in
Gujarat

1264. SHRI RATILAL VARMA: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Govermment of
Guijarat has sent any proposal for setting
up of training-cum-service centre in the
field of plastic technology under the Prime
Minister Rozgar Yojana;

(b) if so, the salient features thereof;
and

{c) the steps proposed to be taken
in this regards?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c)-Do not arise.
[Translation]

Small Hydro-Power Projects

1265. SHRI VILASRAO
NAGNATHRAO
GUNDEWAR:

SHRI DATTA MEGHE:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the funds made available by the
Union Govemment during 1993-94 for
implementing the small hydro-power
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projects in Maharashtra ‘and Andhra
Pradesh;

(b) the total allocation made by the
Planning Commission for 1993-94 for this
purpose; and

{c) the location of projectes where
these are Jikely to be started?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) The
Central Government has been normally
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providing block Plan assistance to the
States for their Plans according to formula
approved by National Development
Council. The assistance is not provided
for specific sectors/projects/schemes,
unless specified and alloacted under the
criterion 'Special Problems' indicated by
the States.

(b) and (c) The details of the
approved Plan outlays for 1993-94 for -
small hydro power projects (more than 2
MW and upto 15 MW) and their locations -
for the States of Maharashtra and Andhra
Pradesh are given in the enclosed
Statement.

STATEMENT

Details of Small Hydro Power Projects

Name Installed Location/ Approved
Capacity District outlay
(MW) 1993-94
(Rs. lakhs)
Maharashtra

1. Ujjani 1x12 Solapur 390
2. Surya 1x6 Thane 140
3. Manikdoh 1x6 Rune 170
4, Dimbhe 1x5 Pune 170
5.  Kajalgaon 3x0.75 Beed 400
6. Karanjwan 1x3 Nasik 80
Sub-total 1350

Andhra Pradesh
1. Singur 2x75 Medak 400
- Sub-total 400

Total 1750
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Review of IRDP
1266. SHRI DATTATRAYA

BANDARU: Will the PRIME MINISTER be
pleased to state:

(a) whether a high-level committee
has been constituted to review the
Integrated Rural Development
Programme; and

(b) it so, the recommendations
made by the Commiittee and the action
taken by the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL):-(a) Yes, Sir. At the
instance of Ministry of Rural Development
Reserve Bank of india has appointed a
Committee under the Chairmanship of
Shri D.R. Mehta to -review Integrated
Rural Development Programme.

(b) The committee is yet to submit
its report.

Shortage of Drinking Water in hilly
areas of Uttar Pradesh

1267. MAJ. GEN. (RETD.)
BHUWAN CHANDRA KHANDURI: Will
the PRIME MINISTER be pleased to
state:

(a) whether there is an acute
shortage of drinking water in the Hill
District (Uttaranchal) of Uttar Pradesh:
and

(b) the macro and micro level steps
taken to overcome this problem?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL): (a) Yes, Sir. As on
1.2.94 there was a problem of safe
drinking water in 68 identified problem
villages as per 1985 survey in hill districts
in Uttar Pradesh, apart from 92 villages
identified as per State Government list.

(b) the macro and micro level steps
taken for providing safe drinking water in
the problem villages in hill districts in Uttar
Pradesh are as under:

(i) special assistance of Rs. 36.48
crore was released in 1991-92
and 1992-93,

(i)  allocation under accelerated
Rural Water Supply
programme has been
increased from Rs. 47.24 crore
in 1992-93 to Rs. 76.40 crore in
1993-94,

iii) gravity/ pumping schemes
based on springs/river sources
water harvesting structures etc.
have been formulated and are
being implemented under MNP
and ARWSP,

(iv) a project has been prepared for
assistance from World Bank for
villages of Uttar Kashi, Tehri,

Chamouli, Powri, Almora,
Nainital, P_ithoragarh and
Dehradun.

Allotment of land to Housing Societies
in Dwarka

1268. SHRI RAJ NATH SHONKAR
SHASTRI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:
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(a) whether the group housing
societies which have been allotted land in
Dwarka Phase-l have also to bear the
cost of land to be left and provided free
for the use of societies to whom the land
to be allotted later on in Dwarka Phase II;

(b) is so, the areas of land
proposed to be left free and the reasons
for societies Phase | to bear the burden of
societies Phase II; -

(c) whether such cost of land was
recovered from the group. housing
societies to whom the land was allotted in
earlier for societies in Dwarka Phase |;

reasons for
Dwarka

(d) if not the
discriminating  societies in
Phase I; and

(e) the steps taken to remove the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). No,
Sir. The DDA has reported that the total
land acquisition cost of Phase-l and
Phase-Il has been pooled and applied for
Phase-l in the ratio of areas in both
phases and the cost of vacant land has to
be borne by each phase separately.

(c) Only a few societies registered
prior to 1983 were allotted land. Prior to
1991, 1992 detailed cost-benefit analysis
method was not adopted for working out
land rates in DDA and hance there was
no question of pooling of land acquisition
costs for Dwarka Phase-Il with Phase-|
costs.
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Armoured Recovery Vehicles from
Slovakia

1269.. SHRI MANORANJAN
BHAKTA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Govemment have
purchased 35 VT-72B  Armoured
Recovery Vehicles (ARVs) based on the
T-72 Main Battle Tank from Slovakia; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) and (b). A Contract
has been concluded with M/s. Bharat
Heavy Electricals Limited for the supply of
Armoured Recovery Vehicles (ARVs) to
the Indian Armmy, based on Transfer of
Technology (TOT) from Siovakia. M/s.
BHEL have been designated as the nodal
production agency which will integrate
systems procured from different sources,
both indigenous and imported. The
chassis will be procured from the Heavy
Vehicles Factory, Avadi.

Assistance under IDSM & T

1270. SHRIMATI CHANDRA
PRABHA URS: Will the Minister of
URBAN DEVELOPMENT be pleased to
state:

(a) whether the Government have
decided to cover small and medium towns
having a population upto 3 lakhs as per
1991 census under IDSM & T Scheme;

(b) if so, the number of small and
medium towns of Kamataka to be
covered under the Scheme under new
guidelines; and ‘
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(c) the assistance given/proposed
to be given to Karnataka during 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

~ (b) 15 towns have been allotted to
the State of Kamataka for being covered
during the Eighth Plan period under the
Revised  Scheme of Integrated
Development of Small and Medium
Towns (IDEMT). The State of Karnataka
has availed in full the allotted number of
towns.

(c) During the current financial year,
Central Assistance of Rs. 1.66 crores has
been released to the Govemment of
Karnataka for 8 new towns covered under
IDSMT.

Objectives of IREDA

1271. DR. KRUPASINDHU BHOI:
Will the PRIME MINISTER be pleased to
state:

(a) the main objectives of the Indian
Renewable Energy Development Agency
(IREDA);

(b) the steps taken by IREDA during
the last three years for tha development
of renewable energy in different States;
ang

(c) the prograrﬁme drawn-up by
IREDA for the Eighth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOUCRES AND MINISTER OF
STATE IN THE MINISTRY OF
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AGRICULTURE (SHRI S. KRISHNA
KUMARY). (a) The main objectives of
I_REDA, inte: alia are to operate a
Revolving Fund for the promotion and
development of new and renewable non-
conventional energy sources and to
provide ‘financial support in the form of
soft-loans to specific projects, schemes,
manutfacturing units, leasing and financial
intermediaries and to facilitate
commercialization of non-conventional
energy systems. The objectives of IREDA
also envisage financing of projects that
help to conserve "energy, schemes for
modernization and renovation of non-
conventional energy industries, as well as
consultancy services and related
activities.

(b) During the last three years,
IREDA has taken the following steps:

Organised entrepreneur develcp-
ment programme in different States,
created greater awareness of the
applications of new and renewable
sources of energy by campaigns
through media, seminars, business
meets etc., raised additional re-
sources through market borrowings
and also from bitateral and multilat-
eral sources, established guidelines
for sanction and disbursement of
loans, explored possibilities of co-fi-
nancing from financial institutions,
strengthened professional expertise
through involvernent of consultants,
established links with technical and
production ~ organizations, State
agencies and Non-Govemmental
Organizations (NGOs), resulting in
163 projects béing sanctioned, with
financial assistance totalling Rs.
73.84 crores during the last three
years, i.e. from 1990-91 to 1992-93.

(c) The programme of IREDA for
the Eighth Plan envisages a disbursement
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goal of Rs. 588 crores involving
approximately Rs. 221 crores for wind
energy, Rs. 200 crores for mini-hydel, Rs.
35 crores for biogas generation, Rs. 20
crores for biomass utilization, Rs, 66
crores for solar energy, Rs, 43 crores for
cogeneration and Rs. 3.0 crores for other
projects.

" Crisis in Newsprint Mills

1272. SHRI THAYAL JOHN
ANJALOSE: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government have
received representations regarding crisis
in the newsprint mills due to the import of
newsprint;

(b) if so, the facts thereof;

(c) the steps proposed by the
Government to save these mills from
closure; and

{d) the quantum of newsprint in the
Hindustan Newsprint Limited Velloor,
Kerala lying unsold at present?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT  OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMARI
KRISHNA SAHI): (a) Yes, Sir.

(b) Newsprint mills and Indian
Newsprint Manufacturers Association
have inter alia represented to the

Govemment that:

(i) Newspaper units are importing

newsprint in excess of the limit.

prescribed under the EXIM
Policy.
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(i)  Due to inclusion of number of
additional mills in Shedule | to
the Newsprint Control Order,
1962, the indigenous capacity
of newsprint has increased
substantialiy. Therefore, the
entittement for import of
newsprint by the newspaper
units needs to be reduced
suitably.

(i)  Due  to availability of large
quantity of cheaper imported
newsprint in the market, the
newspaper units are not lifting
the required quantity of
newsprint from the indigenous
mills which has resulted in
accumulation of large unsold
stock with the indigenous mills.

(c) Steps are taken by the Gowvt. as
and when required to help and indigenous
industry.

(d) The quantum of newsprint
reportedly lying unsold with the Hindustan
Newspg‘nt Limited, Velloor, Kerala as on
15.2.1994 is 10,100 MT.

Funds for Drinking Water

1273. SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

(a) the number of villages identified
which have no drinking water facility in
Maharashtra;

(b) whether the Government have
allocated any special funds to the State
for digging well during 1993-94;

(c) whether any scheme has been
formulated for supply of drinking water in
these villages; and
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(d) if so, the details thereof and the
time by which the drinking water is likely
to be made available to these villages in
the State?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL): (a) As on 1.1.94
there were 22 problem villages which had
no drinking water facility as per norms.

{b) Funds are not provided for
digging of wells for drinking water.
However, the allocation for Accelerated
Rural Water Supply Programme (ARWSP)
for 1993-94 has been increased to
Rs. 54.88 crore from Rs. 33.90 crore in
1992-93.

(c) Yes, Sir.

(d) The remaining problem villages
are likely to be covered by 31.3.95.

Delicensing of Industries

1274. SHRI SOBHANADREES-
WARA RAO VADDE: Will the PRIME
MINISTER be pleased to state:

(a) whether industries with large
export potential are being considered for
delicensing;

(b) if so, the details thereof;

(c) whether the Government

propose to delicense sugar, beer and.

consumer electronics sectors also;

(d) if so, the details thereof; and
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{e) the new steps bejng taken to
further liberalise and simplity the
procedure to attract foreign investment?

THE MINISTER OF STATE IN-THE
MINISTRY OF INDUSTRY
(DEPARTMENT  OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (d). Industrial
licensing is presently required for 16
industries only on grounds such as
security and strategic concerns, social
reasons, problems related to safety and
over-riding environmental issues. Further
delicensing of industries is a continuing
exercise.

(e) Procedures relating to foreign
investments are constently reviewed.

[Translation]

Drinking Water Schemes

1275. SHRI MAHENDRA KUMAR
SINGH THAKUR:

SHRI PROBIN DEKA:

Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether any foreign agencies
have agreed to provide assistance for
drinking water schemses in the cities of
Madhya Pradesh and Assam; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) No, Sir.

(b) Does not arise.
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Foreign Collaboration for L.C.A.

1276. SHRI GEORGE
FERNANDES:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI HARIN PATHAK:
SHRI TARA SINGH:

SHRI TARA CHAND
KHANDELWAL:

SHRI V. SREENIVASA
PRASAD:

SHRI SUDHIR SAWANT:

Will the PRIME MINISTER be
pleased to state:

(a) the year in which the Light
Combat Aircraft (L.C.A.) Project was
taken up;

(b) the progress made therein so
far;

(c) whether India has invited
international collaboration for this venture;

(d) if so, the details thereof; and

(e) the total foreign exchange likely
to be involved therein?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Project Feasibility
study was taken up in 1983. Approval for
building up two aircrafts under Full Scale
Engineering Development (FSED) was
given in April 1993.

{b) Project Definition Phase has
‘been completed and full scale
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engineering development is in progress.
Fabrication, assembly and integration of
components and suub-systems is in
progress. The first flight of the technology
demonstrator is planned in June 1996.

(c) Yes, Sir.

(d) and (e). Government in Oct. 92
had cleared financial and technical
participation from USA and European
countries for Light Combat Aircraft
Programme. Country would benefit from
such a participation by way of reduced
financial outlay, critical technology inputs,
export potential and leading Indian
Aviation Industry into the international
market, only preliminary discussions have
been held. No agreement has been
reached so far and therefore, the foreign

exchange involved has not been worked
out.

Allocation for National Renewal Fund

1277. DR. LAXMINARAYAN
PANDEYA: Will the PRIME MINISTER be
pleased to state:

(a) the amount alldcated for the
National Renewal Fund in the budget for
1992-93 and 1993-94;

(b) the contributions received to the
Fund from the Union/State Governments,
financial institutions, Public/Private Sector
companies, World Bank, institution-wise;

{c) the modalities for the allocation
of funds from the fund; and

(d) the purpose for which
expenditure from this fund has been
incurred?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMAT! KRISHNA SAHI): (a)
and (b). The amount allocated for
National Renewal Fund in the Financial
Years 1992-93 and 1993.94 is as follows:

Financial Year:
1993-94

Financial Year:
1992-93

R's. 829.66 crores Rs. 1020 crores

No contributions have been
received from the State Governments,
Financial Institutions,  Public/Private
Sector companies. The world bank has
given the Sector Adjustment Credit of US
$ 500 million for strengthening of the
Social Safety Net which includes the
NRF. Bilateral aid to the tune of Rs. 175
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crores is also available for NRF under
Titale Il PL 480 programme.

(c) and (d). In the first instance,
assistance from National Renewal Fund
has been provided for implementation of
Voluntary Retirement Scheme in the
Central Public Sector Undertakings. The
allocation of funds for VRS is being done
by budget Division of Ministry of Finance.
Details regarding allocation of funds for
Voluntary Retirement Scheme for the
years 1992-93 and 1993-94 are given in
the enclosed Statement. In the Financial
Year 1993-94, an additional amount of
Rs. 140 crore has also been provided for
worker compensation scheme in the
event of closure/rehabilitation and for
Voluntary Retirement Scheme in State
Public Sector; and Rs. 50 crore for worker
counselling.  retraining and  Area
Regeneration Schemes.

STATEMENT

Allocation of funds out of NRF for implementation of Voluntary Retirement Scheme
of Central Public Sector Undertakings

(Rs. in crores)

Ministry/Department Revised Budget

Estimates Estimates

1 992-93 1993-94

Department of Chemicais &'Petrochemicals 21.60 41.50

Smith Stainistreet Pharmaceuticals Ltd. 1.00 1.00

Bengal Chemicals and Pharmaceuticals Ltd. 2.00 2.50

Bengal Immunity Ltd. 2.00 1.50

Indian Drugs & Pharmaceuticals Ltd. 15.00 34.00

Hindustan Insecticides Ltd. 1.60 250
Department of Fertilizers 62.50 58.50
Hindustan Fertilizers Corporation Ltd. 22.00 15.00
Fertilizer Corporation of India Ltd. 25.00 25.00
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Ministry/Department Revised Budget
Estimates Estimates

1992-93 1993-94

Pyrites, Phosphates and Chemicais Ltd. 0.50 0.50
Projects and Development India Ltd. 15.00 18.00
Department of Tourism - 8.73
India.‘n Tourism Development Corporation - 8.73
Ministry of Civil Supplies - 14.00
Hindustan Vegetable Oils Corporation Ltd. - 14.00
Ministry of Defence - 10.00
Bharat Earth Movers Limited - 10.00
Ministry of Food Processing Industries 0.34 2.00
Modem Food 0.34 2.00
Department of Heavy Industry 153.00 136.00
Engineering Industries 141.00 128.00
Consumer Industries 11.50 8.00
Other Industries 0.50 -
Ministry of Mines - 29.95
Ministry of Steeél 41.00 41.00
Hindustan Steel Works Construction Ltd. 30.00 30.00
Bharat Refractories Ltd. 3.00 3.00
Bird Group of Companies 8.00 8.00
Ministry of Surface Transport 52.66 85.00
Hindustan Shipyard Ltd. 10.00 10.06
Hooghly Dock & Port Engineers Ltd. 4.66 5.00
Delhi Transport Corporation 30.00 60.00
Central Inland Water Transport Corporation Lid. 8.00 10.00
Ministry of Textiles 488.56 261.32
National Jute Manufacturers Corporation 2.00 2.00
British India Corporation 0.75 0.75
Jute Corporation of India 0.50 0.50
National Textile Corporation* 440.00 225.00
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Ministry/Department Revised Budget
Estimates Estimates

1992-93 1993-94
Elgin Mills* 35.25 27.15
Cawnpore Textile Mills* 10.06 5.92
Ministry of Water Resources 10.00 12.00
National Projects Construction Ltd. 10.00 12.00
Total: 829.66 700.00

*Includes funds for purposes other than VRS as detailed below:

National Textile Corporation® 100.00 50.00
Elgin Mills* 20.00 10.00
Cawnpore Textile Mills* 2.00 1.00

Modified Integrated Development Plan

1278. SHRI BOLLA BULLI
RAMAIAH:

SHRI D. VENKATESWARA
RAO: -

SHRI SULTAN
SALAHUDDIN OWAISL:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Union Government
have cleared any modified integrated
development plan for rural villages;

(b) if so, the details thereof;

(c) the manner in the which private
sector is likely to be involved therein; and

(d) the criterial - proposed to be
adopted to provide funds to the State
Govemment?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL): (a) No, Sir.

(b) to (d). Do not arise.
Electoral Rolls of Delhi

1279.SHRI SYED SHAHABUDDIN:
Wili the PRIME MINISTER be pleased to
state:

(a) the present status of the 1993
electoral roll of Delhi:

(b) the number of applicatnts for
inclusion in the rolls before and after
December, 31, 1993 with break-up
constituency-wise,

(c) the present status of those
applications i.e. number of additional
electors accepted, number of electors
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refused and number of electors under
consideration; and

(d) the date of final publication of
electoral rolls, 1993 excluding the normal
revision with reference to 1st of January,
19947

_THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) The 1993 electoral rolls
of Delhi are still in. force.

(b) and (c). Inclusion/deletion of
names and correction of entries in the
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electoral rolls is a continuous process
subject only to such conditions as laid in
the relevant rules. There was a total of
58,30,500 electors in the electoral rolls
when the Assembly elections were held in
November, 1993. The number of claims
between 9.12.93  to 24.12.93 filed,
accepted, rejected and under
consideration are given in the enclosed
Statement.

(d) The electoral rolls for the 57
Assembly constituencies were finally
published on 9.3.1993 while for remaining
13 Assembly constituencies, these were
published on 2.4.1993.

STATEMENT
AC. Total No. of Claims Claims Claims Claims
No. Voters before  Received Accepted Rejected sent to
Assembly 9/12/93 Police
Elections to Verification
24/12/93 and under
consideration
1. 83,254 108 103 5 _
2. 85,869 341 315 26 _
3. 74,600 7,203 6,780 423 _
4. 82,595 2,452 1,823 629 .
5. 88,328 3,042 2,642 302 98
6. 82,497 11,802 9,864 1,871 67
7. 74,617 6,655 2,526 2,958 1,171
8. 88,362 9,880 8,517 1,363 _
9. 63,647 10,576 7,203 3,373 .
10. 82,955 5,099 4,525 574 .
11. 75,666 5,048 3,383 1,665 —
12. 96,724 4,495 3,989 506 _
13. 87,264 2,106 1,452 654 _
14, 80,001 2,252 1,902 350 _—
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AC. Total No. of Claims Claims Claims Claims
No. Voters before ~ Received Accepted Rejected sent to
Assembly 9/12/93 Police
Elections to Verification
24/12/93 and under
consideration
15. 81,164 4,047 4,047 _ _
16. 88,808 7,716 7,716 _ _
17. 76,775 5,097 5,097 _ .
18. 83,603 3,151 3,151 _ _
19. 91,408 4,634 4,634 _ _
20. 1,04,802 13,134 12,142 992 _
21. 95,859 13,338 13,338 _ .
22. 90,541 7,804 7,804 _ _
23. 91,952 2,440 1,571 869 o
24. 79,704 1,392 1,392 _ —
25. 85,679 5,374 5,061 313 _
26. 87,726 5,199 4,660 539 .
27. 1,13,324 5,217 4,798 419 _
28.’ 83,991 2,646 2,239 407 ___
29. 1,03,734 8,300 5,637 2,663 .
30. 85,405 8,667 7,682 985 .
31. 85.198 2,623 2,623 _ _
32. 88,136 7,132 7,132 _ _
33. 77,962 6,267 6,267 — _
34. 72,867 2,109 1,623 486 _
35. 79,865 8,576 6,769 1,807 _
36. 95,858 14,571 10,887 1,807 _
37. 85,762 2,700 1,770 930 _
38. 87,196 6,584 6,379 205 _
39. 81,221 4,513 3,774 939 .
40. 80,411 8,413 7,158 1,255
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AC. Total No. of Claims Claims Claims Claims
No. Voters before  Received Accepted Rejected sent to
Assembly 9/12/93 Police

Elections to Verification

24/12/93 and under

consideration

41. 73,604 8,418 7,337 1,081 .
42 81,340 5,612 4,253 1,359 _
43. 90,024 5,684 5,179 505 _
44 83,629 72,924 2,695 229 _
45. 64,935 11,5634 8,523 2,035 976
46. 73,507 4,264 3,470 794 .
47. 79,847 4,151 3,860 345 _
48. 61,307 16,131 15,392 739 _
49. 55,697 30,800 22,983 7,877 _
50. 69,642 2,999 2,226 773 _
51. 78,666 3,684 3,344 290 _
52. 1,03,979 9,063 6,533 2,530 _
53. 90,983 3,438 2,856 582 _
54 73,777 6,069 3,856 2,203 _
55. 97,531 6,138 1,807 4,331 _
56. 78,436 18,683 12,883 5,880 _
57. 82,674 4,928 4,089 839 —
58. 64,038 9,954 7,697 1,890 367
59. 81,272 4,227 3,.793 434 _—
60. 81,205 6,188 5,163 1,025 —
61. 81,710 7,848 7,607 241 —
62. 84,649 7,231 6,719 512 _
63. 85,579 7,116 6,719 897 —
64. 88,901 5,888 4,527 1,361 —
65. 88,657 12,604 9,118 3,486 —
66. 87,713 3,351 2,210 1,141 _
67. 77,655 9,011 7,270 1,741 -
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AC. Total No. of ‘Claims Claims Claims Claims
No. Voters before  Received Accepted Rejected sent to
Assembly 9/12/93 Police

Elections to Verification

24/12/93 and under

consideration

68. 84,529 6,558 5,999 529 _
69. 84,893 2,799 2,431 368 _
70. 75,891 5,140 4,172 968 —
Total 58,30,500 4,65,088 3,84,482 77,927 2,679
Committee on Buildiﬁg Centres gamut of decentralised technology
transfer, dissemination and skill

B 1280.SHRI SARAT PATTANAYAK:
Wwill  the Minister  of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government
propose to set up a National level
Committee to co-ordinate and monitor the
programmes of building centres; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a} and (b).
Government has already set up a
National-level Coordination Committee
under the Chairmanship of Secretary
(Uban Development) to monitor the
progress of Building Centres programme
in the country. The committee comprises
of representatives of Ministry of Rural
Development, Ministry of Labour, CPWD,
HUDCO, BMTPC, two State
Governments (by rotation), two State-
level building centres. (by rotation), FICCI
and two NGOs (by rotation). The
committee is required reviewing the entire

upgradation and convey appropriate

instructions/advice to State Gowts.

BMTPC, HUDCO and other concerned

agencies in public and private sectors.

The committee is expected to meet
atleast twice a year.

Drug Manufacturing Public Sector
Undertakings

1281. SHRI R. SURENDER
REDDY: Will the MINISTER OF
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the representatives of
the Trade Unions of six drug
manufacturing public sector undertakings
have signed agreements with  their
respactive managements for their revwal
as reported in the Economic Times dated
February 5, 1994;

(b) is so, the details of each public
sector undertaking indicating the break-up
of work force, investments made and
duration of its sickness; -
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(¢) the main terms of the

agreements so signed;

(d) whether the Board for Industrial
and Financial Reconstruction (BIFR) has
also given its approval to the agreements
for revival of these sick undertakings; and

e} if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS  AND
FERTILIZERS AND MINISTER OF
STATE IN  THE MINISTRY OF
PARLIAMENTARY  AFFAIRS  AND
MINISTER OF STATE IN THE
DEPARTMENT OF ELCTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT (SHR! EDUARDO
FALEIRO): (a) to (e). The Newspaper
report is incorrect in as much as that no
agreement was signed in the Industrial
Tripartite Committee meeting held on 4th
February, 1994.

Land for Sale to Cooperative Group
Housing Societies in Dwarka

1282. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Delhi Development
Authority has conducted a cost benefit
analysis, which was furnished to the High
Court of Delhi in the case of Federation &
Cooperative Societies vs-Union of india
decided on March 31, 1993,

(b) if so, the details thereof and the
basis therefor;

(c) whether DDA “has projected a
breakeven rate of land for sale to the
Group Housing Societies in Dwarka at the
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rate of Rs. 1100.43 per square metre
which includes the cost of land acquisition
and its development;

(d) if so, the basis for arriving at that
breakeven cost giving separate figures for
land acquisition and for each item of work
including the land development;

(e) whether DDA has projected
-different multiple factors for different
categories of land allottees to work out
sale price applicable to respective
categories; and

(f) if so, the details of saleable land
earmarked for each type of category in
the master plan of Dwarka?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

(b) and (c).The DDA has reported
that all the actual and likely expenditure
and revenues have been computed to the
extent possible and discounted for upto
year 1992-93. The break-even rate of Rs.
1100.43 has been arrived at for the
project as a whole. This break-even rate
is applicable td all categories of land uses
with varying multiplier and not only to
Coorperative Group Housing Societies.

(d) The major components of the
expenditure are on the following items of
work:

1. Land Development (Rs. in lakhs)

() Road Rs. 65.00
(i) Sewer Rs. 105.00
(i) Water supply Rs. 105.00
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(iv) Drains Rs. 567.00
(v) Pdrks Rs. 21.00
(vi) Electricity Rs. 164.00
(vi) Miscellaneous Rs. 68,30
(viii) Master plan roads Rs. 50.71

Total Rs. 667.26

The land development expenditure
has been discounted for the year 1992-
93.

2. The discounted pooled land
acquisition cost for Phase-1 is Rs. 248.12
crores and the discounted additional
compensation is Rs. 94.511 crores.

(e) Yes, Sir.

() The details of saleable land
earmarked for each type of category in
Dwarka Phase-l are as under:

(Land in Hect.)

(i) residential 498.070
(i) residential 125.320
supporting facilities
(iii) total disft. centres 33.690
(iv) total community 15.677
centres
{(v) total industrial 31.050
(vi) total public and 185.710
i oubli
(vii) others 194.853
Total saleable land is 1085.000

Total saleable land is 1085.00 Hect.
out of the gross areas of 1062 Hect. and
disposable area is 1130.45 Hect.
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Earnings through Export

1283. SHRI MANORANJAN
BHAKTA: Will the PRIME MINISTER be
pleased to state:

(a) whether the liberalisation of
export policy and procedures has helped
Central Public Sector Undertakings
increase their export earnings;

(b) if so, whether there has been
increase in the foreign exchange earnings
by these undertakings in 1993-84 as
compared to 1991-92 and 1992-93; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (c). The new
Export and Import Policy 1992-1997 came
into effect on 1-4-1992. It is premature to
measure the effect of the policy on export
eamings. However, according to available
information, in absolute terms, the export
eamings of the PSUs increased from
Rs. 8979.78 crores in 1991-92 to Rs.
10345.07 crores in 1992-93. The details
are given on pages 142 to 149 of
volume-|l of Public Enterprises Survey
1992-93, laid before the Pariament on
23.2.1994.

Khadi and Village Industries
Commission

1284. SHRI RAMDEW RAM: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Union Government
have received complaints against the
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Chairman of khadi and village Industries
Commission;

(b) if so, the details thereof; and
(c) the action taken thereon?
. THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY

(DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL

INDUSTRIES) (SHRI M. ARUNA-
CHALAM): (a) to (c). Government
received  complaints against  the

functioning of Khadi and Village Industries
Commission  (KVIC), including its
Chairman. Some of the major complaints
received, relate to:

() Supply of mill-made barrack
blankets to DG, S&D by KVIC (ii)
. Disbursement of loans in Meerut region
by KVIC without obtaining feasibility
“report etc. (iii) Appointment of officers in
KVIC, violating Government ban order,
(iv) Excess Administrative expenditure in
KVIC.

On the basis of an assurance given
by the Prime Minister on the floor of the
House, an enquiry has been conducted
by an Additional Secretary in the Ministry
of Industry regarding some complaints.
Action has already been initiated by the
Government on the basis of his report.
Government has also issued some
directives to the Commission which are as
under:

(i) KVIC should not register any
new institution for manufacture
of Khadi including Polyvastra
excepting in areas selected for
speciai  employment  pro-
gramme.

(i) No new institution for village
industry should be directly
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aided by KVIC. In all such
cases, they should be financed
by State KVI Board.

(iii) KVIC  should immediately
review the functioning of the
institutions which have been
registered during the last three
years and send a report to the
Government.

(v)  Commission  should not
purchase any property without
getting separate allocation of
funds for this purpose in the
budget approved by the Central
Govemment.

(v) The present Commission
should not sanction any funds
to any society/institution till the
new Commission is constituted.

Urban Development Schemes for
Maharashtra

1285. SHRI ANNA JOSHI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the amount demanded by the
Government of Maharashtra for urban
development schemes for the year 1992-
93;

(b) the details of the amount so far
sanctioned as also the names of the
areas where the same was spentflikely to
be spent for development works; and

(c) the time by which the remaining
schemes are likely to be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
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(SHRI P.K. THUNGON]): (a) to (c).In its
urbanisation strategy paper, Government
of Maharashtra has identified 20 towns for
priority development under the Centrally
sponsored scheme of Integrated
Development of Small and Medium
Towns (IDSMT) during the Eighth Plan
period. The State of Maharashtra has
been tentatively allocated 17 towns for
inclusion under IDSMT during the Eighth
Plan period. Against this tentative
allocation, the project report of 15 towns
have already been cleared and Central
Assistance of Rs. 3.78 crores sanctioned.
Town-wise details of the Central
Assistance sanctioned during the year
1992-93 and till now during the current
financial year are given in the enclosed
Statement. Project proposals submitted
by the State Governments for Central
Assistance under IDSMT are cleared from
time to time in accordance with the
guidelines in force and subject to
availability of funds.

STATEMENT

Annexure referred to in reply to parts (a)
to (c) of Lok Sabha Unstarred Question
No. 1285. for 2.3.94

S.No. Town Rs. in lakhs
1992-93
1. Jalgaon 40.00
2. Srirampur. 35.00
3.  Shripur 20.00
(Warwade)
4. Wani 20.00
5. Ambad 10.00
6.  Ahmednagar 35.00
7.  Kopargaon 20.00
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S.No. Town Rs. in lakhs
8. Latur 20.00
9. Phaltan 16.132
Total: 261.132

1993-94 )

10. Sangammer 22.00
11. Sangli 40.00
12. Dhule 40.00
13. Mukhed . 120
14. Pachora 24.00
15. Warora 24.00
Total: 162.00
Grand Total: 378.132

i.e. Rs. 3.78 crores.

Rural Electronic Technology Centres

1286. SHRI SOBHANADREES-
WARA RAO VADDE: Wil the PRIME
MINISTER be pleased to state:

(a) the Rural Electronic Technology
Centres in the country, location-wise;

(b) the total expenditure incurred by
the Government on each of these centres
during the last three years year-wise;

(c) the manner in which rural people
have been: benefited from these centres;

(d) whether these centres have any
proposal to organise any programme to
impart T.V./Transistor repairing training to
the rural youths at block and panchayat
level; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF
STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
EDUARDOQ FALEIRO): (a) and (b). There
is only one Rural Electronics Technology
Centre (RETC.) at Jaipur in Rajasthan
functioning since April, 1990 as a unit of
Rajasthan Electronics & Instruments Ltd.
(REIL), a public sector enterprise. The
Government of India have released
grants-in-aid as under:—

{(Rs. in Lakhs)
Year Amount released
1989-90 5
1991-92 15
1993-94 11

(c) Products developed by RETC.
Jaipur are field tested at Block/Panchayat
levels. The product-line for computerised
milk collection systems have helped in
automation as well as fair and prompt
payment to the dairy farmers at village
cooperative societies for milk collection.
The Solar Photovoltaic systems (SPV)
have helped in providing energy in un-
electrified remote areas for pumping
lighting telecommunication, entertain-
ment, etc.

(d) No, Sir.

(e) Does note arise.
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Production of Fertilizers

1287. SHRi SYED SHAHABUDDIN:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the total production of basic
fertilizers, item-wise during each of the
last three years;

(b) their total import and expont, if
any, item-wise, during the corresponding
years;

(c) the total estimated production
and the total export/import envisaged for
the current year;

(d) the break-up of estimated
production between the public and the
private sectors for the current year;

(e) the estimated subsidy on the
use of fertilizers during the current year,
and

(f) whether the subsidy is non-
discriminatory and whether it shall be
available to the producer or to the actual
user?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS  AND
MINISTER OF STATE IN THE
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) The details of production
of fertilizer nutrients during the last three
years are given below:
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(Lakh MT of nutrients)
Name of Production Production -Production
fertilizer 1990-91 1991-92 1992-93
Nitrogen 69.93 73.01 74.30
Phosphate 20.51 25.62 23.06

. (b} The quantities of
are given below;

fertilizer nutrients imported during the last three Yyears

(Lakh MT of nutrients)

Name of fertilizers 1990-91 1991-92 1992-93
Nitrogen 4.14 5.66 11.73
Phosphate 10.16 9.67 7.81
Potash 13.26 12.36 10.82
During 1991-92, 20,000 tonnes of During the current year, "No

urea and 10,000 tonnes of DAP and
during 1992-93, 15,000 tonnes of urea
were made available to Nepal to meet
their urgent requirement.

(c) The anticipated production of
fertilizers during the current year is given
below:

(Lakh MT of nutrients)

* Name of Anticipated
fertilizer production
1993-94

Nitrogen 73.00
Phosphate 18.30

’ During the current year, upto

December, 1993, the following fertilizer
products were imported,

Name of the (lakh metric
product tonnes)
Urea i 20.79 (approx.)
DAP 15.70 (approx.)
MOP 12.29 (approx.)

objection" for export of 76,000 tonnes of
single superphosphate has been given.
The precise quantities exported are not
known.

(d) The anticipated production of
fertilizers in the public sector and private
sector for the year 1993-94 is given
below:

(Lakh MT of nutrients)

Anticipated production
for 1993--94

Nitrogen  Phosphate

Public sector 29.88 5.25

Private sector 26.78 9.59

(e) A provision of Rs. 4,000 crores,
including supplementary grant of Rs. 500
crores obtained in December, 1993, has
been made for 1993-94 for payment of *
subsidy on fertilizers.
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(f) Controlled fertilizers are sold to
farmers at statutorily notified prices
throughout the country, with local levies
excepted. Under the fertilizer subsidy
scheme, the manufacturers are
compensated for lower realisation through
sales compared to the cost of production
as assessed by the Govemment.
Likewise, in the case of controlled
imported fertilizers, Government bears the
difference between the sale price to the
farmers and the cost of imports.

Drug (Distribution and Control) Order,
1986

1288. SHRI SARAT PATTANAYAK:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Government
propose to review the Drug (Distribution
and Control) Order, 1986 for life saving
drugs in the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS  AND
MINISTER OF STATE IN THE
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) to (c). There is no such
Order. However, the Government had
issued Drugs (Prices Control) Order,
1987, subsequbnt to the announcement
of the Drug Policy, 1986. The said policy
is under review and if any modifications
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are decided upon, the necessary changes -
will have to be carried out in DPCO, 1987.

Subsidiary companies by
' Multinationals

1289. SHRI R. SURENDER
REDDY: Will the PRIME MINISTER be
pleased to state:

(a) the number of foreign
companies given approval to set up 100
per cent subsidiaries in India after the
introduction of new Industrial Policy;

(b) the details of the sectors in
which these have been permitted to
operate and their products;

(c) the break-up of the direct foreign
investment made by each multinational
company in the country during the period;
and

(d) the countries to which these
multinational companies belong?

THE MINISTER OF STATE IN THE
MINISTRY OF INUDSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND 'DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (d). 30 foreign
companies have been given approval to
set up 100 per cent subsidiaries in India
after the introduction of new industrial

policy.

Statement showing details of the
approvals. viz. name of the foreign
company, their country, item of
manufacture, amount of foreign _direct
investment and the percentage is given in
the enclosed Statement.
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STATEMENT

List of foreign companies granted approval for setting up of 100% subsidiaryfin India
during the past policy period (upto December 1993) A
(Rupees in millions)

Sl.  Foreign Country Item of Manu- - Foreign Percen-
No. Collaboration facture Equity tage
1. M/s. Bently Nevada US.A. Computer 450 100.00
Corpn. Software
2. International Petroleum  Switzer- Crude Oil 6,000.00 100.00
SA(BVI) land Refinery
3. Cargil South East Singapore Solar Salt 450.00 - 100.00
Asia Ltd. Wisma Atria.
4. Huber CST Company US.A. Spray Dried Silica 15.00 100.00
(Proposed)
5. Weames Hollingorth Singapore Connectors, Card 30.50 100.60
Singapore Pvt. Ltd. Assemblies, Cable
Assemblies
6. Lechler-GmbH & Co. KG Germany Precision Spray 6.28 100.00
Nozzles

7. M/s. Qumax Technologies Singapore Bench Top General 15.25 100.00
purpose PCB Diag-
nostic Equipment etc.

8. WM/s. C.P. Aquaculture Thailand Shrimp Feed Mill, 660.00 100.00
Business Group, Bangkok. Processed Shrimps
9. M/s. McDonald's U.S.A. Setting up McDonald 3.05 100.00
Corporation Restaurants
10. M/s. VLSI Technology U.S.A. Design and Develop-  30.00 100.00
Inc. ment of Software/Tech-
nology block

11.  M/s. Silicon Graphics Singapore To establish a wholly  305.00 100.00
owned subsidiary for
the purpose of
marketing etc.

12. M/s. GES Singapore, Singapore Trading of goods & 3.99 100.00

Clo. S.C. Kakkar, service in India and
New Delhi. abroad

13. M/s. Betz Intemnational U.S.A. Industrial water & 6.00 100.00
Inc. process treatment

chemicals
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Sl.  Foreign Country ltem of Manu- Foreign  Percen-
No. Collaboration facture Equity tage
14. M/s. Seagram Canada To set up a wholly 250.00 100.00
Company Ltd. owned subsidiary for
establishment of non-
molasses based spirit
mfg./blending etc.
15. M/s. KPMG-PEAT U.K. Providing Manage- 31.59 100.00
Kanick ment Consuitancy
Services
16. M/s. Coca Cola South U.S.A. The Beverage 600.00 100.00
Asia Holdings Inc. Essence of Coca
Cola and Beverage
Bases for Fanta etc.
17.  M/s. Gruma S.A. Mexico Chapatis, Tortillas 789.75 100.00
DE C.V. and Tortilla chips
18. Van Ommeren Tank Netherlands Series of Tank 2369.25 100.00
Terminals Asia B.V. Storage Terminal
Facilities
19. M/s. AMP Incorporated U.S.A. Electrical and 230.61 100.00
Electronic Connec-
tors for T.V. Tele-
phone, Computers etc.
20. Mfs. Procter & US.A Manufacture & 720.25 100.00
Gamble Co. Market Proprietary
P&G Detergents
21. The Dun & Bradstreet US.A. Providing business ~ 126.36 100.00
Corporation information services
covering software
exports etc.
22. Levi's Strauss & Co. - Hong Kong  To set up a wholly 94.77 100.00
owned subsidiary in
India for Marketing,
Advertising, Distribution
and sale of its branded
garments
23. Inchcare Overseas Ltd. U.K. To set up a wholly 63.18 100.00
' owned subsidiary in
India to render testing
& inspection services
24. M/s. Haystack Systems  U.S.A. Computer Software 0.79 100.00
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Sl.  Foreign Country ltem of Manu- Foreign  Percen-
No. Collaboration facture Equity tage
25. M/s. Computer Vision U.S.A. Computer Software  3159.00 100.00
Corpn.
26. M/s. Tangible Vision U.S.A. Computer Software 435 100.00
Inc.
27. KFC (A subsidiary of Hong Kong  To set up a wholly 631.80 100.00
Pepsico Inc.) owned subsidiary in
India for setting up
restaurants
28. Ceylon Supply & Sri Lanka Frozen Placentae 15.10 100.00
Development Company
29. M/s. Digital Image Switzerland  Software Development 5.00 100.00
Systems AG Rundhaus
30. Bechtal Corporation U.S.A. To set up a wholly 25.60 100.00

owned Design/Engg. &
procurement subsidiary
in India

Hike in Allowances for Armed Forces
Personnel

1290. SHRI MANORANJAN
BHAKTA: Will the PRIME MINISTER be
pleased to state:

{a) whether the Government have
very recently decided for a major hike in
allowances for armed .forces personnel
serving in field areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN) :(a) and (b).Orders have
been issued on the 13th January, 1994
revising rates of  compensatory
allowances payable to Armed Forces
personnel posted in field areas. Under
these orders, field areas have been
reclassified into (i) Field Area and (ii)
Modified Field Area. Rrevised rates of
compensatory . allowances - payable in
reclassified 'Field and 'Modified field'
Areas are as under—

(In Rs. p.m.)

Sl. Rank

Rate of Compen-
No. satory Field
Area Allowance

Rate of Compen-
satory Modified
Field Area Allowance

1. Lt. Col. & above
2. Lt. Col. (TS) & Major

375
350

975
895
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Sl Rank Rate of Compen- Rate of Compen-
No. satory Field satory Modified
Area Allowanee Field Area Allowance

3. Captain 820 325
4 2 LyLt 780 300
5. JCOs including Hony ' 650 225

Commissioned officers

6 Havildar 450 175
7. Sep/NK including 375 150

erstwhile NC (E)

2. Rates. of
Uncongenial Climate Allowance paid to

High Altitude/

personnel serving in such areas have also
been revised, as under:

(In Rs. p.m.)
SIl.  Rank Cat-l (Heights from Cat-ll Siachen
No. 9000 ft to 15000 ft (Heights above Allownace
including uncongenial 15000 ft
climate areas below excluding
heights of 9000 ft. Siachen)
1. Lt. Col. & above 400 600
2. Major & Lt col (TS) 350 525
) ; 1200
3. Captain 250 375
4, 2 LYLt 200 300
5. JCOs including Hony 180 270
Commissioned officers 800
6. Havildar 140 210
7. Sep/NK including 100 150

erstwhile NO (E)

CBI Inquiry Against Maruti Udyog

3. The revised rates of the above
mentiohed allowances are admissible with

effect from 01.4.1993. The compensatory
' Allowances payable before the issue of
these orders have been withdrawn.

pleased to state:

Limited

1291. SHRI GEORGE FERNAN-
DES: Will the PRIME MINISTER be
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(a) whether CB! has filed any
charge-sheet against the Managing
Director of the Maruti Udyog Limited;

{b) if so, the details of the charges
levelled by CBI;

(c) whether the Government have
since granted permission to register a
case against him; and

(d) if not, the time by which the
permission is likely to be given to CBI?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT  OF  INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) Yes, Sir.

(b) The details are given in the
enclosed statement.

(c) and (d). No permission is
required in respect of the- present
Managing Director since he is no longer a
public servant.

STATEMENT

(1) Charge Sheet filed on 7.1.1994
under Section 13 (2) r/w
Section 13 (i) (d) of the PC Act,
1988 against Shri R.C.
Bhargava, Shn V. Krishna-
murthy, Shri S. Muthukrishnan
and the Company M/s. Hydra-
ulics Ltd., Madras. The charge
against Shri R.C. Bhargava is
that he entered into.a criminal
conspiracy with Shri V.
‘Krishnamurthy, the then CMD,
MUL and Shri S. Muthu-
krishnan, Vice-Chairman and
MD of Hydraulics Ltd. with the
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object of causing heavy
pecuniary advantage to M/s.
Hydraulics in the matter of
supply of shock absorbers and
other items worth about Rs.
4.27 crores.

{2) Charge Sheet filed on
24.12.1993 under Section 13
(2) riw Section 13 (1) (d) of the
PC Act, 1988 against Shri R.C.
Bhargava and two other em-
ployees of Maruti Udyog -Ltd.
In this case Shri R.C. Bhargava
has been charge sheeted for
official censpiracy and misuse
of official position as public
servant in the allotment of 13
vehicles to some favoured
customers at pre-budget prices
thereby causing undue
pecuniary advantage to them
and corresponding loss to the
customers in the list of general
category.

Joint Naval Exercises with Foreign
Countries

1292. SHRI MAHENDRA KUMAR
SINGH THAKUR: Wil the PRIME
MINISTER be pleased to state:

(a) whether India undertakes joint
naval exercises with foreign countries;

(b) if so, the details of such
exercises during each of the last three
years; and

(c) the details of fresh proposals to
hold such exercises with other countries
in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.
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(b) The details of joint naval
exercises held during each of the last
three years are as under:

1991 - Australia

1992 - France, UK, USA,
Australia

1993 - Oman, Singapore,

UK, New Zealand
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production and import of newsprint during
the two years has been as under:

(in'lakh tonnes)
Period Production Import
1992-93 3.12 243
1993-94 2.31 1.83

(Upto Nov., 1993)

(c) Exercises were held with
Russian and Singapore ships during 1994.
No exercises are so far scheduled to be
held in the near future.

[Translation]
Production of Newsprint

1293. DR. LAXMINARAYAN
PANDEYA: Will the PRIME MINISTER be
pleased to state:

(a) the quantum of newsprint
produced in the country during 1992-93
and 1993-94 so far and its annual
consumption;

(b) the quantum of newsprint
imported during the period to meet the
shortage; and

(c) the steps taken to increase
indigenous production of newsprint?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT  OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY [NDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b).The demand
of newsprint in 1993-94 is estimated at
580 lakh tonnes. The domestic

(c) Government bave taken
following steps to increase the indigenous
production of newsprint:

(i) A capacity of 7.20 lakh tonnes
by way of Industrial
Licences/Letters of intent has
been sanctioned;

(i) Under the New Industrial
Policy, Newsprint units based
on minimum 75% pulp derived
from bagasse, agro-residues
and other non-conventional raw
materials have been exempted
from compulsory industrial
licensing subject to locational
policy. As a result of this 26
IEMs for a total capacity of
about 13.00 lakh tonnes have
been filed by the intending
entrepreneurs for the
manufacture of newsprint.

(iii}) Customs duty on import of
wood pulp for manufacture of
newsprint has been abolished.
Newsprint is exempted from
excise duty.

(iv) With a view to encourage the
indigenous  availability  of
newsprint such paper mills who
are producing paper
conforming to BIS standards



403 Writhen Answers

for newsprint.and if their paper
is being used by newspapers
and its quality is found
satisfactory by when; are being
considered by Government for
inclusion in schedule | to the
Newsprint Control Order, 1962,
At present there are 20
Newsprint mills in the country
with an annual installed
capacity of about 5.33 lakh
tonnes which have already
been included in Schedule I.

[English]
Completion of ongoing projects

1295. SHRI NAVAL KISHORE
RAl:

DR. CHINTA MOHAN:

SHRI BOLLA BULLI
RAMAIAH:

SHRI SULTAN
SALAHUDDIN OWAISI:

SHRI S.B. SIDNAL:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether constraints of funds is
delaying 75% projects which are under
implementation;

(b) if so, the number of projects
commissioned so far as  per their
schedule;

(c) whether adequate resources
have not been provided for these projects;

(d) if so, the quantum of funds

required for completion of these projects
in the Eighth Five Year Plan; and
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{e) the measures being taken by the
Government to complete major, mega
and meduim projects in time?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GOMANGO): (a) to (c).
No, Sir. According to the information
furnished by the project authorities, out of
367 projects monitored by the Department
of Programme Implementation, 177
projects are delayed with respect to their
latest approved dates. Of these 177
projects only 52 projects have reported
fund constraints. The available resources
are being provided to these projects as
per the national priorities.

(d) These projects. would require
about Rs. 53000 crores, excluding
inflation, in the Eighth Five Year Plan for
their completion.

(e).The Government proposed to
finance the requirement through
increased budgetary support, internal
resources and extra-budgetary resources
to ensure adequate funding for the
completion of mega, major and medium
projects.

Composition of Khadi and Village
Industries Commission

1296. SHRI RAM NAIK: Will the
PRIME MINISTER be pleased to state:

(a) whether the term of the present
Chairman and Members of the Khadi and
Village Industries Commission has been
completed;

(b) if so, the facts thereof;

(c) whether the Commission has
since been reconstituted; and
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(d) if not, the reasons for the delay
in making new appointments?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND_RURAL
INDUSTRIES) (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir.

{b) The term expired on 8.5.1993.
(c) No, Sir.

(d) The appointment of members
and Chairman is under consideration and
steps are on to reconstitute the
Commission.

[Translation]
Subsidy on Fertilizers

1297. SHRI RAM PUJAN PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@) whether the Government
propose to reduce subsidy on fertilizers
gradually;

(b) if so, the achievement made so
far in this direction;

(c) the latest estimates of
production, demand and import of
fertilizers (including foreign exchange
cost) during each year of the Eighth Five
Year Plan; and

(d) the measures being taken to
achieve self-sufficiency in production of
fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF
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STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS  AND
MINISTER OF STATE N THE
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) to (d). The information is
being collected and will be laid on the
Table of the House.

[English]
Computer Education

1298. SHRI K.T. VANDAYAR: Will
the PRIME MINISTER be pleased to
state:

(a) whether the various courses
recognised by Department of Electronics
are considered equivalent to the formal
degrees in computer education; and

(b) if so, the names of various
courses recognised by the Department of
Electronics which are equivalent to formal
degrees in the computer education?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS  AND
MINISTER OF STATE |IN THE
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) and (b). Yes, Sir. The
Department of Electronics is
implementing a Scheme, namely. Depart-
ment of Electronics-Accreditation of
Computer courses (DOE-ACC) of the
Ministry of Human Resource Develop-
ment under which institutions in the non-
formal sector meeting a well defined
quality and service.standards are given
accreditation for conducting specified
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level of tourses 'O’ (Foundation). ‘A’
(Advanced Diploma). 'B' (Graduate) and
'C' (Post-Graduate). The A, B and C level
qualifications are considered equivalent to
the following diploma/degrees in the non-

formal sector for the purpose of
employment:
A level: Post-Graduate Diploma in

Computer Applications
(PGDCA)- Post Polytechnic
Diploma in Computer
Applications (PPDCA).

B Level: B. Tech. (Computer Science).
C Level: M.Tech. (Computer Science).
[Translation]

Manufacture of Solar-Operated
Vehicles

1299. SHRI RAJVEER SINGH: Will
the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal to
manufacture solar-powered vehicles; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON CONVENTIONAL
ENERGY SOURCES AND MINISTER QF
STATE OF THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) and (b),Yes, Sir. A Calcutta-
based company has mooted a proposal
from import of technology from UK. and
manufacture of battery-operated vehicles,
assisted by solar photovoltaic pannels.
The proposal envisages import of six
prototypes for testing on Indian roads and
subsequent manufacture of 25,000
vehicles per annum at a total investment
of about Rs. 20 crores.
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[English]
Foreign Trawlers

1300. SHRI AMAR ROYPRADHAN:
Will the PRIME MINISTER be pleased to
state:

(a) the number of incidents which
came to the notice of the Government
during the last three years in respect of
encroaching upon India's Exclusive
Economic Zone by foreign trawlers;

(b) the number of foreign trawlers
which have been confiscated during the
said period;

(c) to what use they are being put;
and

(d) the quantity of fish recovered
during the above period and the amount
earned therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) During the last 3
years, 146 foreign fishing trawlers were
apprehended for encroaching upon
India's Exclusive Economic Zone. The
apprehensions were made under the
Maritime Zones of India Act 1981.

(b) 83 fishing trawlers were
confiscated during this period.

(c) The confiscated trawlers are
disposed of in accordance with court
orders.

(d) A total of 190.81 tons of fish was
récovered from the trawlers and
auctioned under court orders, pending
trial proceedings. The amount was
deposited with the court pending
finalisation of cases.
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12.00 hrs
[Translation]

SHRI RAM VILAS. PASWAN
(Rosera): Mr. Speaker, Sir,...
(Interruptions).

MR. SPEAKER: Today, | am giving
you time but | won't give it tomorrow...
(Interruptions)...

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, yesterday, | wanted to raise

a very important point but | could not do
so due to lack of time. | would like to say,

through you, that a demonstration is being
held today on behalf of Dalit Students'
Federation, Dalit Students' Formum and
United Dalit Students' Forum. The rules of
UGC are also being violated. Sir, you will
also agree that the benefit of any
reservation can only be availed when
special arrangements are made to this
effect in educational institutes. The quota
reserved for Scheduled Castes is filled up
neither in educational Institutes nor for
the post of Professors. There demand is
that the 22 1/2 per cent quota reserved.for
them should be made available in all the
educational institutes and the U.G.C.
should stop giving grant to such colleges
and universities which do not abide by the
quota reserved for the people belonging
to Scheduled Castes and Scheduled
Tribes. In support of these demands, the
Dalit Students have organised a human
chain with the help of United Dalit
Students' Forum of Jawahar Lal Nehru
University and other universities.

Mr. Speaker, Sir, we have just been
infomed that they have been lathi-charged
by the Police. Though the Government in
its policy advocates the cause of the
Scheduled Castes and Scheduled Tribes
yet nothing can be more shameful than to

lathi charge those students who want to
put their demands before the Government
by forming a human chain. Through you, |
urge upon the Government to fill up the
reservation quota for Scheduled Castes
and Scheduled Tribes in admission to
those colleges, universities where it has
not been done.

Sir, Shri Arjun Singh had said in the
last session that if the universities do not
fil up the reserved quota, then
Government may stop the grant to them.. |
would like to urge upon the Government,
through you, to fill up the reservation
quota in admission in all the educational
institutes and in appointment to the post
of Professors etc.

[English]

SHRI RAMESH CHENNITHALA
(Kottayam): Sir, | fully support what Shri
Ram Vilas Paswan has said. | would also
like to raise the same issue about the
Dalit Christians. Yesterday, they had a big
rally and procession in the Ram Lila
Grounds for inclusion of Dalit Christians in
the list of Scheduled Castes and
Scheduled Tribes. They are socially and
educationally backward and they need
reservation and other facilities which are
enjoyed by the Scheduled Castes and
Scheduled Tribes communities in our
country. This issue was raised time and
again in this august House. | think, the
Ministry of Welfare should take it very
seriously.

SHRI RAM VILAS PASWAN: When
| was the Welfare Minister, | had
announced that Dalit Christians will get
reservation.

SHRI RAMESH CHENNITHALA: In
Vijayawada the Minister of Welfare had
clearly mentioned in the public meeting
that the Bill for converted Dalit Christians



41 MARCH 2, 1994 412

will be introduced in the ensuing session
of this Parliament.

Considering the poverty, the social
and educational backwardness and the
sufferings of these Dalit Christians. |
request the Hon, Minister to come forward
with a legislation which will help the poor
and the down trodden in our country.
Mere change of religion because . of
discriminating attitude should be stopped.

SHRI RAM VILAS PASWAN: We all
support this, Sir.

[Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, an important
policy matter has been raised. The
converted persons also become victims of
untouchability. If such is the case then
what is the need of conversion. The
constitution framer did not provide those
facilities to the converts which are
enjoyed by the Dalits of Hindu society. My
_submission is that a discussion be held
thereon and a unanimous policy be
formulated.

MR. SPEAKER: This wili be
considered only if a proper notice is given
in this regard.

SHRI CHANDRAJEET YADAV
(Azamgarh): Mr. Speaker, Sir, it relates to
social and educational backwardness and
not to conversion.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, what Atalji has said is
correct. People who have converted
themselves into Sikh religion or Budhist
religion have already been enjoying this
facility. Mr. Speaker, Sir, please allow a
discussion on this issue.

(Interruptions)....

SHRI SYED SHAHABUDDIN
(Kishanganj): Mr. Speaker, Sir, | also
want to say something on the issue raised
by Shri Ramesh Chennithala. Please give
me an on opportunity to speak on it.

MR. SPEAKER: You have
endorsed it.

SHRI SYED SHAHABUDDIN: Has
it gone on record?

MR. SPEAKER: Yes, it has
....(Interruptions)

[English]

SHRI DATTATRAYA BANDARU
(Secunderabad): Sir, it is reliably learnt
that certain machinations by a few vested
interests are on to force the Government
of India against a wall on the point of
prevalence of a resource-crunch due to
which it would become disabled to make
such a staggering tax-free payment to the
beneficiaries, as a result of which, it would
but be forced to withdraw in favour of any
other capable and willing local/foreign
purchaser (s) of the Nizam jewellery
collection.

The Nizam Jewellary Collection is a
collection of 173 rare and precious items
of jewellery which must be preserved
within the country and should be treated
as a 'Natioanl Treasure". It was in this
connection that the Antiquities and Art
Treasures Act, 1972 was enacted by the
Parliament.

The Antiquities and Art Treasures
Act, 1972 has been enacted to especially
deal with such a dangerous situation and,
therefore, it empowers the Central
Government, under section 19, to
exercise its overriding and absolute power
to compulsorily acquire any such antiquity
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for the purpose of preservation in a public
place.

MR. SPEAKER: You have to be
brief, Mr. Bandaru.

SHRI DATTATRAYA BANDARU:
Therefore, in the light of the startling news
of the proposed play to export the Nizam
jewellery items out of our country in the
name of foreign exchange, we hereby
demand that the Central Govermnment
should take immediate and effective steps
to _compulsorily acquire the Nizam
jewellery items lying in the Hong Kong
and Shanghai Bank at Bombay, and take
over the unqualified custody of the said
jewellery items for the purpose of
displaying in a public place within India,
as per the provisions of the said
Antiquities and Art Treasures Act, 1972.

MR. SPEAKER: Mr. Bandaru, you
have to be brief.

SHRI DATTATRAYA BANDARU:
This is a very important matter, Sir,

MR. SPEAKER: You can say that it.

should not be allowed to be exported.
That is all.

SHRI DATTATRAYA BANDARU: |
am concluding, Sir.

Sir, this is a matfter of utmost
urgency and | demand the hon. Prime
Minister to enforce the provisions of the
Jaw to ensure the sovereignty and
supremacy of the Union Government of
india. Thnak you, Sir.

SHRIMATI MALINI BATTACH-
ARYA (Jadavpur): Sir, | am drawing the
attention of the House to a very serious
matter. There has been a recent

Government order abolishing thirty posts
in the Department of Serologist and
Chemical Examiner under the Ministry of
Health and Family Welfare. Out of 88
posts. 30 posts are about to be abolished.
Twenty-four posts out of these are
technical and specialised posts. Out of 48
such. technical posts, 24 posts are being
abolished, that is, fifty per cent posts at
one stroke. This means that the kind of
research and development activities
which are now being carried on by the
Department of Serologist and Chemical
Examiner will be in a jeopardy if this order
is carried out.

The kind of research and
development work that they do is very
important. They are the only institute
which produce antisera for forensic tests
conducted in the laboratories all over the
country. Besides, they are also the only
institute which produce VDRL antigen for
the detection of veneral diseases. Now, at
a time when the Ministry of Health is pay-
ing so much attention to AIDS and such
other diseases, it seems to be very
absurd that the activities of this revenue
generating department of the Government
are being brought to a virtual close down.
Does the Government want to revert back
to the import of antigen that is now being’
developed by this departrient?

MR. SPEAKER: | have given
sufficient time to you. Please conclude
now.

SHRIMATI MALINI BHATTACH-
ARYA: Sir, | am talking of the indigenous
production of VDRL antigen. It will be
completely stopped and the country will
have to go back to import. So, the order
must be immediately. reversed.

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Speaker, Sir, & decision
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was announced by the Government on
25.09.1993 to set up the Fifth Pay
Commission for the Central Government
employees following settlement between
the employees organisation and the
Government, as a result of which the
proposed strike was called off. The
Government also said that they will set up
the Pay Commission within a month. But
five months have already passed now.
Neither the terms of reference have been
fixed up nor any meeting has been called.
So, | request the Central Government,
through you, Sir, to immediately call the
meeting so that this question can be
settled and again another strike threat can
be avoided.

[Translation]
SHRI CHHEDI PASWAN
(Sasaram): Mr. Speaker, Sir, the

Govemment should take initiative in
bringing back the gold which had been
pledged by the previous Government
headed by Shri Chandra Sekhar with
foreign financial Institutions so as to
protect our national honour. The
Government reiterates that our foreign
exchange reserves have improved
considerably but we believe that Indian
gold which is a mark of India's honour and
respect, should immediately be brought
back. | feel that the Government should
take intitiative to redeem Indian gold from
Bank of England and Swiss Bank and
make a statement in the regard, in the
House.

*SHRI V.S. VIJAYARAGHAVAN

(Palakkad): B.I.F.R. has declared sick the
Instrumentation Limited, a Public
Undertaking merely because the Kota
Unit of this company is running at heavy
loss. This unit is in the red due to the

inefficiency of the management. At. the
same time, the unit at Palakkad is making
good profit. But, as the whole company is
being declared sick, it would affect the
unit in Palakkad too, in which case the
employees of this Unit will be deprived of
many’ benefits which they are getting at
present. The workers of this unit have
made it a profit making one by hard work.
It is unfortunate that they should be
punished for that. The entire workers of
the Palakkad unit of Instrumentation
Limited are very much agitated over this
matter. They have already sent
representatives to the Prime Minister and
the Minister of State for Industry. I'am the
President of the layest employees unions
of this wunit. | would request the
Government to intervene in this matter
and take out the profit making unit of
Palakkad from the operation of the BIFR
order and see that the workers and
émployees continue to enjoy all the
benefits as at present.

[English]

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Sir, the serenity in the State of
Orissa has been disturbed because of the
growing resentment of the people on
account of the fact that the districts have
been spilt.

MR. SPEAKER: There is no point in
raising the State matter. Creation of the
District cannot be done by the Central
Government. Creation of district is not the
responsibility of the Central Governmen®,

SHRI MRUTYUNJAYA NAYAK: |
am on the subject. This is a constitutional
point. Though the districts have -been
split, the numbers have been increased,

there is no physical location of any De-

“Transiation of the matter originally raised in Malayalam.
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partment in the new districts, as a result
of which people in the new districts are
suffering. They are not able to approach
the department and the district officials.

MR. SPEAKER: That is beyond my
understanding please. | have allowed you
to make a good point.

SHRIMATI DIL KUMARI
BHANDARI (Sikkim): | would like to draw
the attention of the Ministry of Home
Affairs and also the House to the Project
Archer an establishment- which is directly
under the Ministry of Home Affairs, sta-
tioned at Rabongla in South Sikkim. This
project Archer is constituted mostly of
Tibetan refugees. | do not know what
necessitated the Ministry of Home Affairs
to keep this Project Archer in Sikkim. But
recently these people are creating trouble
in this area. Sikkim is situated in a sensi-
tive border area. These people on the
evening of 23rd of this month indulged in
rioting and assaulting the people of this
area. When the police of this area inter-
vened, the police were also attacked and
the innocent people of the area were also
attacked. 11 police personnel who were
injured with multiple fractures and family
members including a lady member of
Bhutia family who were injured were
hospitalised.

| would like to request the Ministry
of Home Affairs that they should act
promptly so that the situation which is
already tense should not deteriorate into
enmity between Tibetans who are in the
Project Archer and the local ethnic people
of Sikkim.

DR. KARTIKESWAR PATRA
(Balasore): | want to bring to your kind
notice and also the entire House that
there are several castes which are
synonymous with Scheduled Castes. For

several years, they are making the
demand before the Government that they
should be declared as Scheduled Castes
and  included in the schedule of
Scheduled Castes list. In Orissa, for
example, there are 13 castes for which
the recommendations have come to the
Centre. But so far the recommendations
are not considered.

For your information, | may point
out that the caste ‘kuduma' is
synonymous to ‘'kandara’ and similarly
'kesuria’' is synonymous to 'khadal' etc.
They have got matrimonial relationship
with these castes belonging to Scheduled
Castes. Despite this, they are not getting
any concessions. Their students are not
getting stipends or any concessions. In
appointment matter also, they are not
getting the benefit.

MR. SPEAKER: You have made
the point now. Shri Mohan Singh.

[Transiation]

SHRI MOHAN SINGH (Deoria): Mr.
Speaker, Sir, a major educational institute
of India, Banaras Hindu University,
founded by Pt. Madan Mohan Malviaya
has been closed for an indefinite period.
About 15 days back, the police entered
the hostel and lathi-charged the students
barbarically. The students were forced by
the administration to vacate the hostel
within 12 hours. In that complex, there is
also an hospital namely, Sir Sundar Lal
Hospital which caters to the needs of the
patients from Eastern Uttar Pradesh and
Northern Bihar. A dispute arose between
the doctors and the students. A student
who was admitted to the hospital died
under certain circumstances. It was
propagated that the death occurred due to
the negligence of the doctors which

‘caused the confrontation between the



419 MARCH 2, 1994 420

students and the doctors. Thereafter, the
police got an opportunity to enter the
hostel, beat them severaly and insulted
the teachers there. It is for the first time in
seven years that this University has been
closed. | demand from the Government
that the University should be opened
immediately and a judicial inquiry be
conducted into the incident.
students who have been expelled for
indiscipline should be re-admitted to the

University.

SHRI VIRENDRA SINGH
(Miczapur): Mr. Speaker, Sir, the Banaras
Hindu University has not been closed for
the first time. The Banaras Hindu
University has been closed time and
again.There are certain basic reasons
behind it. One of the reasons is that
whenever any violent incident takes place
in the city, the Medical College somehow
becomes involved in it. This has been
happening for the last 20 years. The
reason is that the amount of grant-in-aid
for the college has not been raised for a
long time. When the present hon.Prime
Minister was the Minister of Education, he
had introduced a Bill' regarding Aligarh
Muslim University. At that time, he had
assured the House that he will bring a Bill
for the Banaras Hindu University also and
the aid granted by the Government to the
Medical College of the University will also
be raised. But it was not done. | would like
to submit to the Government that these
incidents are taking place on account of
the financial crunch being faced by the
Medical Colleges of the University. | think
if the Government makes concrete efforts
to increase the funds, the recurrence of
such incidents will be prevented.

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, | would like to draw the
attention of the House to a very important
issus. Yesterday, on the lst March, the

Those -

people of the country were waiting very
eagerly that the documents relating the
Bofors Scandal would be handed over to
the Government of India. But these were
not given yesterday. it has been reported
that former Naval Officers and IAS
Officers have also deposited their money
there and they had been ringing up
various newspapers to find out the
development in this regard. On behalf of
the Govemment, the Prime Minister.
himself had assured us that he will
monitor the Bofors Scandal. Through you,
| would fike to know frorm the Govemment
as to why the documents related to the
multi-crore Bofors Scandal were not
handed over. They should. make a
statement in this regard so that the
citizens of this country may know that the
documents which were to be handed over
to the CBI from the Cantonal Court were
not made available and they are likely to
be made available later on. Through you,
| demand from the Government to make a
statement in this regard.

SHRI MOHAMMAD -ALI ASHRAF
FATMI (Darbhanga): Mr. Speaker, Sir, |
would like to draw the attention of the
Government towards = many cases
regarding violation of human rights in
Madras.

During half an hour broadcast of
BBC's news feature last night, it was
shown that the girl children in Salem and
Madurai are killed due to poverty. It was
confirmed in the interview with the
Superintendent of Police and other
officers also. The second part of the
newsfeature related to Punjab where

‘foetuses are tested in the womb itself.

Such incidents are taking place in India
and the officers here are aliso involved in
it. It is very regrettable. This is an.issue of
the violation of human rights, children's
rights, women's rights and the
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Government must pay attention to it. It is
very regrettable that these incidents are
taking place in India.

[English]

SHRI P. G. NARAYANAN
(Gobichettipalayam): He is misleading the
House. There is no poverty death in Tamil
Nadu. He is distorting the facts...
(Interruptions)....

DR. R. MALLU (Nagar Kumool): Mr.
Speaker, Sir, Dalit Christians though they
have changed their religion...

MR. SPEAKER: | am not allowing it.
It is not going on record...

(Interruptions)*
[Translation]

SHRI SHIVRAJ SINGH CHAUHAN
(Vidisha): Mr. Speaker, Sir, the
Sonbhadra river flowing from Shahdol
district upto a distance of 784 kilometres
in Madhya Pradesh had once been the
boon for the people living on its bank. But
now-a-daysit has become a curse and
tragedy for them due to pollution. After
sefting up of the Oriental Paper Mills.,
Amlai and Hukumchand Jute Mills, the
river has become polluted because the
polluted water of these factories is falling
into Sone river regularly and the fiver
water upto the distance of 30 kilometres is
not fit even for animals consumption. if an
animal drinks that "pofluted water by
mistake, the chances of its survival are
very dim. Due to poliution, the water has
tumed brownish and muddy. The air has
also become poliuted around two
kilometres of this industrial area. During
the survey, elements like mercury which

are detrimental to the heaith have been
found in the water relased through
chemical process in the factories.” The
P.H. level in this river has been found at
9 point instead of - the normal level 6.5
point at Diyapeeper which is at a distance
of 16 kilometres from these factories.
Through you I.would like to urge upon the
Government to take prompt action to
prevent the water of Sone river from
becoming poisonous and should make it
poliution-free so that the lives of the lakhs
of people may be saved. These factories
are owned by very influential people.
Such arrangements should be made that
they are not able to suppress the voice of
the people howsoever influential they may

‘be because the local residents have

launched agitation several times in this
connection and have demanded that
Sone river should be made poliution free.

[English]

MR. SPEAKER: | want the
Govemment to make a statement on this.

[Translation]

SHR! RAM NAIK (Bombay North):
Mr. Speaker, Sir, a large number of small
fishermen from coastal areas of the
country are coming here tomorrow to
demonstrate before Parliament. Prior to
this, they had launched an agitation all
over the coastal areas in different States
including Maharashtra, Gujarat and West
Bengal. Their main grievance is that the
large foreign vessels should do fishing in
deep sea waters but they come very close
to the Coastal borders of India which
creates problems for the small fisermen
because they do not get any fish. They
have brought it to the notice of the
Govemment earfier also. In this

“Not recorded,



423 MARCH 2, 1994

connection, | would like to demand from
the Govemment that they should hold a
dialogue with the fishermen tomorrow and
discuss it with the” hon.Members of
Partiament hailing from Coastal areas
also and safeguard the interest of the
small fishermen of the country because
crores of people depend upon them.
Therefore, the Govermment should pay
attention to it.

[English]

DR. VASANT NIWRUTTI PAWAR
{Nasik): Urea is utilised in our country by
about 57 per cent of the farmers. But one
month prior to the announcement of the
Budget, urea had disappeared from the
market because ot some rumours that
prices are going to go up. There is a lot of
stock with the private traders. | urge upon
the Government to release the urea to all
the States including Maharashtra and
make it available to all the cooperative
societies in Maharashtra.

MR. SPEAKER: Today the
business has been very pleasant and up
to the mark. Let us do it in the future also.

[Translation]

SHRI RAM NAGINA MISHRA
(Padrauna): Mr. Speaker, Sir, | am
thankful to you for giving me time to
speak. | would like to draw your attention
as well as that of the Government towards
a very important issue. My constituency is
located on the border of Nepal and Bihar
and only river Narayani divides the two
territories. Between both these teritories
is a 100 km long stretch of land where the
writ of the Jungle Party runs. News
papers widely report about terrorism.
However, in the areas. of Deoria in Bihar
and Nepal, in the vicinity of river Gandak
it is the Jungle Party which rules. They
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have formed many gangs, probably, no
day passes off when incidents of dacoity
and kidnappings are not reported. These
gangs shifts their operations to Nepal and
Bihar when Uttar Pradesh Police mounts
pressure and similaly shift to Uttar
Pradesh and Nepal when Bihar Police
mounts pressyre. This issue pertains to
these three teritories. A few days back
nephew of the Governor was kidnapped.
At that time the Centre in consultation
with Bihar and Uttar Pradesh Government
set up a Police Post in the area. All the
Police Officers there have widely toured
the area and have unanimously
demanded that Government should
deploy the Reserve Police and set up
Police Stations on the border. PAC should
be deployed in the area. People of the
area are migrating and are asking for
protection. | am making this submission
because this issue has intemational
ramification. It is an important matter and
Central Government should hold talks
with Governments of Uttar Pradesh, Bihar
and Nepal to ensure the security in the
area.

12.31 hrs.
PAPERS LAID ON THE TABLE

Delhi Urban Art Commission (Terms
and Conditions of Service): Amendment
Aules, 1993, Annual Report, Annual
Accounts and Review on the working
of the National Cooperative Housing
Federation of india, New Delhi for

19982-983 etc.
[English]
THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
KAUL): Sir, | beg to lay on the Table:—

(1) A copy of the Delhi Urban Ant
Commission (Terms and



Conditions of Service)
Amendment Rules, 1993 (Hindi
and English versions)

published in Notification No.
G.S.R. 563 in Gazette of India
dated the 20th November,
1993 under subsection (3) of
section 26 of the Delhi Urban
Art Commission Act, 1973.

[Placed in Library. See No. LT-5419/94]

()

@)

0

(ii)

" (i)

A copy of the Annual Report
(Hindi and English versions)
of the National Cooperative
Housing Federation of India,
New Delhi, for the vyear
1992-93.

A copy of the Annual
Accounts (Hindi and English
versions) of the National
Cooperative Housing
Federation of India, New
Delhi, for the year 1992-93,
together with Audit Report
thereon.

A copy of the Review (Hindi
and English versions) by the
Govemnment on the working
of the National Cooperative
Housing Federation of India,
New Delhi, for the year
1992-93.

Statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (2) above.

[Placed in Library. See No. LT-5420/94]

()

A copy each of the following
papers (Hinid and English
versions) under sub-section (1)
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(i) Annual
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of section 619A of the
Companies Act, 1956:—

(i) Review by the Government

on the working of the
Hindustan Prefab Limited.
New Delhi, for the year
1992-93.

Report of the
Hindustan Prefab Limited,
New Delhi, for the year
1992-93, alongwith Audited
Accounts and comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-5421/94]

(5)

(i) Statement

(i) A copy of the Annual Report

(Hindi and English versions)
of the National Institute of
Urban Affairs, New Delhi, for
the year 1992-93, alongwith
Audited Accounts.

(Hindi  and
English versions) regarding
Review by the Government
on the working of the
National Institute of Urban
Affairs, New Delhi, for the
year 1992-83.

[Placed in Library. See No. LT-5422/94]

[Translation]

Review on the working of and Annual
Report of Central Electronics Limited,
New Delhi for 1992-93 etc.

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND

'\MINISTER OF STATE

IN THE
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DEPARTMENT OF ATOMIC ENERGY
AND DEPARTMENT OF SPACE AND
MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI): Sir, |
beg to lay on the Table:-

M)

(i)

(i)

A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 619A of the
Companies Act, 1956.—

Review by the Government
on the working of the
Central Electronics Limited,
New Delhi, for the vyear
1992-93.

Annual Report of the Central
Electronics Limited, New
Delhi, for the year 1992-93,
alongwith Audited Accounts
and comments .of the
Comptroller and  Auditor
General thereon.

{Placed in Library. See No. LT-5423/94]

)

(i) A copy of the Annua! Report

(i

(Hindi and English versions)
of the Consultancy
Development Centre, New
Delhi, for the year 1992-93,
alongwith Audited Accounts.

A copy of the Review'(Hindi
and English versions) by the
Govemment on the working
of the Consultancy
Development Centre, New
Delhi, for the year 1992-93.

[Placed in Library. See No. LT-5424/94]

(€

(i

A copy of the Annual Report
(Hindi and English versions)
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(i) A copy of

(i) Statement
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of the Indian Institute of
Astrophysics. Bangalore for
the year 1992-93.

the Annual
Accounts (Hindi and English
versions) of the Indian
Institute of Astrophysics,
Bangalore, for the year
1992-93, together with Audit
Report thereon.

(Hindi and
English versions) regarding
Review by the Government
on the working of the Indian

Institute of Astrophysics,
Bangalore, for the year
1992-93.

[Placed in Library. See No. LT-5425/94]

(4)

()

Statement (Hindi and English
versions) showing reasons for
delay in laying the papers
‘mentioned at (3) above.

A copy of the Detailed
Demands for Grants (Hindi and
English  versions) of the
Department of Space for the
year 1994-95.

{Placed in Library. See No. LT 5426/94]

[English]

Monopolies and Restrictive Trade
Practices (Amendment) Rules, 1994,
Notifications under Companies Act,

1956 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY  AFFAIRS
BHARDWAJ): Sir, | beg to lay on the

Table:—
(1)

[Placed in Library. See No. LT-5427/94]

)

(SHRI

A copy of the Monopolies and
Restrictive Trade Practices
(Amendment) Rules, 1994
(Hindi and English versions)
published in Notification No.
G.S.R. 96(E) in Gazette of
India dated the 14th February,
1994 under sub-section (3) of
section 67 of the Monopolies
and Restrictive Trade Practices
Act, 1969.

A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3)
of section 641 of the
Companies Act, 1956:—

() G.S.R. 756(E) published in

[Placed

3

(i) The

Gazette of India dated the
16th  December, 1993
making certain alterations in
Schedule XIV to the
Companies Act, 1956.

i) G.S.R. 48(E) published in

Gazette of India dated the
1st February, 1994 making
certain amendments in
Schedule Xl  to ‘the
Comparies Act, 1956.

in Library. See No. LT-5428/94]

A copy each of the following
natifications (Hindi and English
versions) under sub-section (3)
of section 642 of the
Companies Act, 1956:—

Cost
Records

Accounting
(Soaps and

PHALGUNA 11, 1915 (SAKA)
H.R.

(i) The
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Detergents) Rules, 1993
published in Notification No.
G.S.R. 677(E) in Gazette of
India dated the 28th
October, 1993.

Cost  Accounting
Records (Cosmetics and
Toiletries) Rules, 1993
published in Notification No.
G.S.R. 678 (E) in Gazette of
India dated the 29th
October, 1993.

(i) The Companies (Accept-

ance of Deposits) (Amend-
ment) Rules, 1993
published in Notification No.
G.S.R. 744(E) in Gazette of
india dated the 10th
October, 1993.

[Placed in Library. See No. LT-5429/94]

(4)

(5)

(i) A copy of the Annual Report
(Hindi and English versions)
of the Institute of Constitu-
tional and Parliamentary
Studies, New Delhi, for the

year 1992-93, alongwith
Audited Accounts.
(i) Statement  (Hindi and

English versions) regarding
Review by the Government
on the working of the
Institute of Constitutional
and Parliamentary Studies,
New Delhi, for the year
1992-93.

Statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (4) above.

(Placed in Library. See No. LT-5430/94]
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(6) A copy of the One Hundred
and Forty-Seventh  Report
(Hindi and English versions) of
the Law Commission on the
Specific Relief Act, 1963.

4
[Placed in Library. See No. LT-5431/94]

Review on the working of and Annual
Report of Tyre Corporation of India
Limited, Calcutta for 1992-93 etc.

[Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAH]I): Sir, | beg to lay on the
Table:—

(1) A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 619A of the
Companies Act, 1956:—

(a) (i) Statement regarding Review
by the Government on the
working of the Tyre
Corporation of India Limited,
Calcutta, for the year 1992-
93.

(i) Annual Report of the Tyre
Corporation of India Limited,
Calcutta, for the year 1992-
93, alongwith  Audited
Accounts and comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-5432/94]

(b) (i) Statement regarding Review
by the Government on the
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working of the Bharat Bhari
Udyog Nigam Limited,
Calcutta, and its subsidi-
-aries, for the year 1992-93.

(i) Annual Report of the Bharat
Bhari Udyog Nigam Limited.
Calcutta and its subsidi-
aries, for the year 1992-93,
alongwith Audited Accounts
and comments of the
Comptroller and  Auditor
General thereon.

[Placed in Library, See No. LT 5433/94]

(©)

(i) Statement regarding Review
by the Government on the
working of the Bharat
Leather Corporation Limited. .
Agra, for the year 1992-93.

(i) Annual Report of the Bharat
Leather Corporation Limited,
Agra, for the year 1992-93,
alongwith Audited Accounts
and comments of the
Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT 5434/94]

&)

Statement (Hindi and English
versions) explaining reasons
for not laying the Annual
Report and Audited Accounts
of the Hindustan Photo Films
Manufacturing Company
Limited, Ootacamund, for the
year 1992-93 within the
stipulated period of nine
months after the close of the
Accounting year.

[Placed in Library. See No. LT 5435/94]
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Annual Report and Review on the

working of Central Tool Room and

Training Centre, Jamshedpur, for
1991-92 and 1992-93 etc.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM): Sir, | beg to
lay-on the Table:-.

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the Central Tool Room
and Training Centre,
Jamshedpur, for the years
1991-92 and  1992-93,
alongwith Audited Accounts.

(i) Statement (Hindi  and
English versions) regarding
Review by the Government
on the working of the
Central Tool Room and
Training Centre, Jamshed-
pur, for the years 1991-92
and 1992-93.

[Placed in Library. See No. LT 5436/94]

(2) (i) A copy of the Annual Report
(Hindi and English versions)
of the Central Tool Room
and Training Centre,
Bhubaneswar, for the years
1991-92 and  1992-93,
alongwith Audited Accounts.

(i) Statement (Hindi and
English versions) regarding
Review by the Government

PHALGUNA 11, 1915 (SAKA)
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on the working of the central
Tool Room and Training
Centre, Bhubaneswar, for
the years 1991-92 and
1992-93.

[Placed in Library. See No. LT-5437/94)

(3) -(i) A copy of the Annual Report
(Hindi and English versions)
of the Tool Room and
Training Centre, Delhi, for
the year 1992-93, alongwith
Audited Accounts.

(i) Statement (Hindi  and
English versions) regarding
Review by the Government
on the working of the Tool
Room and Training Centre,
Delhi, for the year 1992-93.

[Placed in Library. See No. LT-5438/94]

Annual Accounts of the National
Capital Region Planning Board, New
Delhi for 1992-93.

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
KAUL) On behalf of SHRI P. K.
THUNGON: Sir, | beg to lay on the Table
a copy of the Annual Accounts (Hindi and
English versions) of the National Capital
Region Planning Board, New Delhi, for
the year 1992-93, together with Audit
Report thereon under section 26 of the
National Capital Region Planning Board
Act, 1985.

[Placed in Library. See No. LT-5439/94]}
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COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Twenty-eighth Report
[English]

SHRI S.  MALLIKARJUNAIAH
(Tumkur): Sir, | beg to present the
Twenty-eighth Report (Hindi and English
versions) of the Committee on Private
Members' Bills and Resolutions.

12.33 1 trs.

PUBLIC ACCOUNTS COMMITTEE
Fifty-Ninth Report

[English]

SHRI  BHAGWAN  SHANKAR
RAWAT (Agra): Sir, | beg to present the
Fifty-Ninth Report (Hindi and English
versions) of the Public Accounts
Committee on Action Taken on 27th

Repot  (Tenth Lok Sabha) on
Procurement of Defective impored
Parachutes.
12.34 hrs.

BUSINESS ADVISORY COMMITTEE
Thirty-Eighth Report
[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Sir, | beg to move:—

"That this House do agree with the
Thirty-Eighth  Report  of  the
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Business Advisory  Committee
presented to the House on the 1st
March, 1994."

MR. SPEAKER: Motion moved:

"That this House do agree with the
Thirty-Eighth  Report  of  the
Business  Advisory Committee
presented to the House on the 1st
March, 1994."

[Transiation]

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, it has been stated in the fifth
item of 38th Report of B.A.C:—

[English]

"The Committee also recommend
that the discussion on the final act
embodying the results of Uruguay
Round of multi later trade
negotitations may be taken up on
Staurday, the 19th March, 1994."

[Translation]

It is an extended date and a
Saturday. The Dunkel proposals which
have come in the form of a final act, have
created commotion all over the country....

(Interruptions)

[Englishf

MR. SPEAKER: All the more
reason for you to be present in the House.

SHRI INDRAJIT GUPTA
(Midnapore): That is true, but you have to
do justice to the subject.
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[Translation]

SHRI NITISH KUMAR: That is the
concluding day. Two days time should
have  been allotted . for  that..
(Interruptions)

[English]

SHRI INDRAJIT GUPTA: The
House will be half deserted. You cannot
do justice to the subject like that.

MR. SPEAKER: The problem is we
have a time-bound business to transact
and that is why we were struggling to find
time to complete the business which is to
be transacted. It is time-bound, statutory
and they are constitutional obligations.
Ultimately, it was decided at the
suggestion of the hon.leaders of different
parties that let us take it up on 19th. We
agreed to it. Supposing it is not
convenient, we can take it up later on
also.

SHRI INDRAJIT GUPTA: The last
date for signing is 15th of April. So, how
can it be done like this?... (Interruptions)

[Translation]

SHRI NITISH KUMAR: Please
listen to me for a minute. On 10th of this
month, the negotiating team will go there
for finalising the issue. The agreement is
likely to be signed on the 15th of April.
The Session will be adjourned on 18 and
the date, which you have fixed, is 19th. It
is my humble suggestion that the
discussion on this subject be held on
22nd and 23rd of March.

MR. SPEAKER: You, please start it
on 19th. If more time is required, we will
look into the matter later on.
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SHRI NITISH KUMAR: Mr.
Speaker, Sir, | could not complete my
submission.

[English]

MR. SPEAKER: Please understand
this. You have been a member of the
Business Advisbry Committee; yod are
also invited there. Such matters cannot be
discussed on the floor of the House. That
is why, we take your advice and we
decide. Once we receive the advice and
decide, and you again raise it in the
House, then the matter has to be finally
decided on the floor of the House. If you
really have some objection, if you want
more time for that, and it the House
agrees to that, | shall have no objection tc
that. But you cannot have the cake and
eat it also. If this is an important matter, if
the time is fixed and if you need more
time, let us decide it, but at a different
forum and not here.

[Translation]

SHRI SHARAD YADAV
(Madhepura): Mr. Speaker, Sir, it is
correct that we could not attend the
meeting but Shri Srikanta Jena was there.
It was decided that the whole debate be
held on 19th. Later on, many Hon.
Members told me that they have their
programmes fixed elsewhere on Saturday
and hence they would be unabile to attend
the House on that day. It is a serious
matter. Therefore, | request your honour
te reconsider it. 1t will not look proper if
only those Members remain in the House
who are going to speak. The debate
should be meaningful and effective. This
is the opinion of all. It will be better, if
some way is evolved.’
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MR. SPEAKER: It is true that you
want a discussion on this subject. It was
discussed in the Business Advisory
Committee that this matter can be
discussed during the discussion on
President's Address, or during general
debate. Moreover, a discussion on foreign
trade is going to be held here. By and
large it has been agreed that besides
these three occasions, it would be difficult
to hold another discussion on this subject
because there is no time. | would talk to
you in this regard later on.

SHRI GEORGE FERNANDES
{(Muzaffarpur): | had submitted an
amendment to B.A.C's list of business last
time and had stated that there were three
occasions when it could be dis<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>